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Report of the Joint Committee in the matter of OA No.21/2022 (SZ)

Preamble.

M/s. Green Society Coastal Corridor Regd. No.116/2021, C/o Sri Dhanvi Weigh
Bridge,Chinthavaram Village,Chillkur Mandal, SPSR Nellore District (Represented by its
Secretary Bandla Muni Shankar) has filed OA No.21/2022 before the Hon’ble National
Green Tribunal, South Zone on seeking direction “to the respondents to stop illegal
mining activities in Mining Lease area held by M/S APMDC Ltd.,(1) over an extent of
4.67 Hectors in Sy.No.612/P, 613/P, 615/P, 616/P, 617/P of Thaminapatnam Village,
Chillakuru Mandal, SPSR Nellore district and (2)over an extent of 4.98 Hectors in
Sy.No.589 & 594/P of Thaminapatnam Village, Chillakuru Mandal, SPSR Nellore
District and to take action for recovery of Penalty for the illegal Mining in excess to the
permitted quantity and in violation of Mining lease and Environmental Clearance

conditions.

OrdersoftheHon’bleTribunaldated 17.02.2022 and 31.03.2022.

The Hon’ble National Green Tribunal vide order dated 17.02.2022 in the matter
ofO.A.No. 21 of 2022 constituted a joint committee comprising of “1). A Senior Officer
from MoEF&CC, Integrated Regional Office, Vijayawada, 2) A Senior Officer SEIAA,
Andhra Pradesh, 3). A Senior Officer from Andhra Pradesh Pollution Control Board and
also 4). A Senior Officer from Directorate of Mines and Geology not below the rank of
Deputy Director of Mines and Geology, 5). District, C;llector, Nellore and his nominee
not below the rank of Assistant Collector and Sub Divisional Magistrate nominated by
the District Collector to inspect the unit as well as the area in question and submit a
factual as well as action taken report in case, if there is any violation found”. Copy of the

order is enclosed as Annexure-1.

III. Composition and scope of the Committee:

In compliance to the Hon’ble NGT Orders dated 17.02.2022, as a Nodal Agency, the
Department of Mines & Geology, Andhra Pradesh has set up Joint Committee as per the

nominations received from the concerned organizationswith the following members:

1. Dr. Suresh Babu Pasupuleti, Scientist ‘D’, Ministry of Environment, Forest

and Climate Change, Integrated Regional Office, Vijayawada.
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Sri K. Venkata Ramana, Member-State Expert Appraisal Committee (SEAC)
Andhra Pradesh, representative of State Environmental Impact Assessment
Authority (SEIAA), Andhra Pradesh.

Sri. Ch. Rajasekhar, Environmental Engineer, Andhra Pradesh Pollution
Control Board, Regional Office, Nellore.

Sri V.Murali Krishna, the Revenue Divisional Officer, Gudur.

Sri. B Jagannadha Rao, Deputy Director, Department of Mines & Geology,
Nellore (Nodal Officer).

A copy of the Joint Committee constitution is enclosed as Annexure — II.

IV: Terms of References (ToR) of the Joint Committee:

The Hon’ble NGT directed the Joint Committee to ascertain the following:

ii.

iii.

iv.

Whether respondents 8 and 9 are having all necessary permissions and
clearances required for conducting the mining work under the environmental

laws.
Whether they have committed any violation of the conditions imposed.

Whether any illegal mining has been conducted by them over and above the
permission granted and also conducting mining without leaving the buffer
zone and safe zone against the provisions of the mining regulations in the
State of Andhra Pradesh, if so, what is the quantity of excess mining done and

assess the compensation for the same.

The Committee is also directed to ascertain as to whether on account of illegal
mining conducted any damage has been caused to the environment and if so
what the nature of damage is caused and suggest the remedial measures to
restore the damage caused to environment apart from assessing environmental

compensation for the same.

If there is any violation of conditions imposed in the Environmental Clearance
and consent granted then they are directed to ascertain the violations and also
assess compensation on that account also on the basis of the directions given
by the Principal Bench in several matters of this nature applying the guidelines
provided by the Central Pollution Control Board in this regard.
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vi. They are also directed to ascertain whether the pollution control mechanism
provided are sufficient and if not suggest the further measures to be taken to
curb the possible pollution that is likely to be caused on account of the

operation of the 8" respondent unit.

vii.  They are also directed to verify whether heavy machineries are being used

sparingly or as on a regular basis.

The committee has inspected the mine lease areas on 25.04.2022.

V: Details about Mine Leases:

It is submitted that the Director of Mines & Geology, Ibrahimpatanam, Vijayawada
has granted two quarry leases in favour of M/s Andhra Pradesh Mineral Development
Corporation Limited for Silica Sand for a period of 2 years 1) vide Proceedings No.
379/P/2020 dated 04.02.2021 over an extent of 4.670 Hectares in Sy.No. 612/P, 613/P,
615/P, 616/P & 617/P of Thamminapatnam Village, Chillakur Mandal, SPSR Nellore District
and 2) vide Proceedings No. 1163/D8/2020-02, dated 01.02.2021 over an extent of 4.98
Hectares in Sy.No. 589 & 594/P of Thamminapatnam Village, Chillakur Mandal, SPSR
Nellore District and the same were executed and work orders issued by the Assistant Director
of Mines & Geology, Nellore in favour of M/s Andhra Pradesh Mineral Development
Corporation Limited and its valid period is from 04.02.2021 to 03.02.2023.

e

B Extent Location A panad Remarks
no. From To
SY.NO. 612/P, 613/P,
4.670 615/P, 616/P & 617/P of
1. ) Thamminapatnam 04.02.2021 | 03.02.2023
Hectares Village. Chillakuru At present M/s
gM’an i APMDC LTD has
INSY NO. 389 & applied for surrender
504/P of of total leased area of
2. Hzft:fes Thamminapatnam | 04.02.2021 | 03.02.2023 tv?nglouaxo? zlg;;es
Village, Chillakuru -
Mandal.

M/s Andhra Pradesh Mineral Development Corporation Limited is having fallowing

statutory permissions.
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With respect MineLease - 1(4.670 Ha.).

1.

The Dept. of Mine and Geology, Govt. of Andhra Pradesh has granted mine lease
vide Proceedings No. 1169/D8/2019-1 dated 06.10.2020 over an extent of 4.670
Hectares in Sy. No. 612/P, 613/P, 615/P, 616/P & 617/P of Thamminapatnam Village,
Chillakur Mandal, SPSR Nellore District to M/s The Andhra Pradesh Minerals

Development Corporation Limited, Vijayawada.

The Dept. of Mine and Geology, Govt. of Andhra Pradesh has approved Mining Plan
vide Letter No. 530/MP/Silica Sand/NLR/2020, dated 21.04.2020 for a quantity of
1,86,800 MTs.

The State Environment Impact Assessment Authority (SEIAA), Vijayawada, Andhra
Pradesh has granted Environmental Clearance (EC) vide Order No.
SEIAA/AP/NLR/MIN/04/2020/1813-215, dated 08.07.2020 for period of 1 year for a
quantity of 1,86,800 TPA by mining only two (02) meters dept sand from the top

manually.

The Andhra Pradesh Pollution Control Board, Vijayawada, Andhra Pradesh has
granted Consent for Establishment (CFE) vide Order No.N-511/APPCB/ZO-
VJA/CFE/RED/2020, dated 21.08.2020 for period of 1 year for a quantity of 1,86,800
TPA.

e

The Andhra Pradesh Pollution Control Board, Vijayawada, Andhra Pradesh has
granted Consent for Operation (CFO) vide Order No.N-511/APPCB/ZO-
VJA/CFO/RED/2020, dated 11.09.2020 for period of 1 year for a quantity of 1,86,800
TPA. The CFO was valid till 07.07.2021.

The Dept. of Mine and Geology, Govt. of Andhra Pradesh has granted work order for
a period of two (02) years vide Proceedings No. 379/P/2020 dated 04.02.2021 over an
extent of 4.670 Hectares in Sy. No. 612/P, 613/P, 615/P, 616/P & 617/P of
Thamminapatnam Village, Chillakur Mandal, SPSR Nellore District to M/s The
Andhra Pradesh Minerals Development Corporation Limited, Vijayawada.

Subsequently, M/s Andhra Pradesh Mineral Development Corporation Limited has
obtained Extension of EC, CFE and CFO.
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8. Extension of EC vide Order No. SEIAA/AP/E.G-84/2013-167.79 & 164.70, dated
26.10.2021 for the period ending with 31.03.2022 for a quantity of 1,86,800 TPA.

9. CFE vide Order No.N-511/APPCB/ZO-VJA/CFE/2021, dated 27.11.2021 for the
period ending with 31.03.2022 for a quantity of 84,595 TPA.

10. CFO vide Order No.N-511/APPCB/Z0O-VJA/CFO/W&A/2021, dated 10.12.2021 for
the period ending with 31.03.2022 for a quantity of 84,595 TPA for continuing further

mining Operations.
11. The geo-coordinates of the Mine Lease Area — 1 are as follows:

14°11'44.31"N 80°06'04.49"E

®

b. 14°11'45.07"N 80°06'07.55"E
c. 14°11'33.17"N 80°06'12.27"E
d. 14°11'34.52"N 80°06'05.73"E
e. 14°11'37.35"N 80°06'06.61"E
f. 14°11'39.69"N 80°06'04.30"E

12. The satellite image as per geo-coordinates is as follows:

N S s -

4.67 Ha Sy.No. 621P

‘Write a description for your map

il E

Figure 1: Layout of the Mine Lease area — 1 (4.67 Ha).
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13. The shortest distance between the Bukhingham Canal and the mine lease area is 54.35

meters (approximately). The satellite image is as follows:

lne  Path Polyon Crde Dpath I pohgon
Measure the distance between two points on the ground

Map Length: $4.35 Meters
Ground Length: 5435

286.30 degrees

Figure 2: The shortest distance between the Bukhingham Canal and the mine lease
area.

With respect quarry lease 2.(4.980 Hect.)

1. The Dept. of Mine and Geology, Govt. of Andhra Pradesh has granted mine lease
vide Proceedings No. 1163/D8/2020-2 dated 06.10.2020 over an extent of 4.980
Hectares in Sy. No. 589 & 594/Pin Block No. 43 of Thamminapatnam Village,
Chillakur Mandal, SPSR Nellore District to M/s The Andhra Pradesh Minerals

Development Corporation Limited, Vijayawada.

2. The Dept. of Mine and Geology, Govt. of Andhra Pradesh has approved Mining Plan
vide Letter No. 489/MP/Silica Sand/NLR/2020, dated 20.04.2020 for a quantity of
1,97,688 MTs.

3. The State Environment Impact Assessment Authority (SEIAA), Vijayawada, Andhra
Pradesh has granted Environmental Clearance (EC) vide Order No.
SEIAA/AP/NLR/MIN/05/2020/1813-193 dated 08.07.2020 for period of 1 year for a
quantity of 1,97,688 TPA by mining only two (02) meters dept sand from the top

manually.
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The Andhra Pradesh Pollution Control Board, Vijayawada, Andhra Pradesh has
granted Consent for Establishment (CFE) vide Order No. N-510/APPCB/ZO-
VJA/CFE/RED/2020 dated 21.08.2020 for period of 1 year for a quantity of 1,97,688
TPA.

The Andhra Pradesh Pollution Control Board, Vijayawada, Andhra Pradesh has
granted Consent for Operation (CFO) vide Order No. N-510/APPCB/ZO-
VIJA/CFO/W&A/2020 dated 11.09.2020 for period of 1 year for a quantity of
1,97,688 TPA. The CFO was valid till 07.07.2021.

The Dept. of Mine and Geology, Govt. of Andhra Pradesh has granted work order for
a period of two (02) years vide Proceedings No. 384/P/2020 dated 04.02.2021 over an
extent of 4.98 Hectares in Sy. No. 589 & 594/P of Thamminapatnam Village,
Chillakur Mandal, SPSR Nellore District to M/s The Andhra Pradesh Minerals

Development Corporation Limited, Vijayawada.

Subsequently, M/s Andhra Pradesh Mineral Development Corporation Limited has
obtained Extension of EC, CFE and CFO.

Extension of EC vide Order No. SEIAA/AP/E.G-84/2013-167.80& 164.71, dated
26.10.2021 for the period ending with 31.03.2022 for a quantity of 197688 TPA.

CFE vide Order No. N-510/APPCB/Z0O-VJA/CFEf2021, dated 27.11.2021 for the
period ending with 31.03.2022 for a quantity of 1,01,408 TPA.

CFO vide Order No. N-510/APPCB/ZO-VJA/CFO/W&A/2021, dated 10.12.2021 for
the period ending with 31.03.2022 for a quantity of 1,01,408 TPA for continuing

further mining Operations.
The geo-coordinates of the Mine Lease Area — 2 are as follows:
As per DGPS Survey As per EC dated 08.07.2020
14°11'57.58596"N 80°06'33.37986"E 14°11'58.69"N 80°06"29.22"E

14°11'53.52458"N 80°06'38.96913"E 14°11'57.19"N 80°06'36.03"E
14°11'58.04572"N 80°06'40.63758"E 14°12'01.97"N 80°06'35.68"E
14°12'02.26993"N 80°06'42.11435"E 14°12'06.43"N 80°06'35.26"E
14°12'04.38510"N 80°06'37.20517"E 14°12'06.44"N 80°06'29.89"E
14°12'00.89025"N 80°06'34.59486"E 14°12'02.20"N 80°06'28.97"E
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12. The satellite image as per above geo-coordinates is as follows:

us Ha swh 389 DGPS Comdlnun—ih_ ‘Q'{ & " L'“'""_-:‘ 493 Ha syno mec Coordinates EM ' Q"-
| ‘ ,! =G 3 = { @i A
-3 - ; A5 '.‘ ’ A o5gt 2 B -

by

“ﬁ
Bogle Earth

o
Figure 3: Layout of the Mine Lease area — 2 as per

DGPS Coordinates.

Figure 4: Layout of the Mine Lease area — 2 as per

Coordinates mentioned in EC.

A * % - _— Wi
B - - p ; A Legend
Coordinates

4.98 Ha Sy No. 589 EC vs DGPS Coordinates

Write a description for your map.

Figure 5: Variation in mine lease area - 2 as per DGPS vs EC coordinates (Red- DGPS; Yellow - EC

coordinates.
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14. The mining has done at the Mine Lease area as per the coordinates mentioned in

DGPS Survey.

IV.Findings of the committee during visit:

As per instructions of the Hon’ble National Green Tribunal order dated 17.02.2022 in

the matter of O.A. No. 21 of 2022, the Joint Committee visited mining leases area on

25.04.2022 and observed the following points:

1.

The Lease holder M/s APMDC Ltd., having all necessary clearances to carry out
quarrying operations to extract silica sand from the Mine Lease Area — 1, over an extent
of 4.670 Hectares in Sy. No. 612/P, 613/P, 615/P, 616/P & 617/P of Thamminapatnam
Village, Chillakur Mandal, SPSR Nellore District and Quarry lease -2, over an extent of
4.98 Hectares in Sy.No. 589 & 594/P of Thamminapatnam Village, Chillakur Mandal,
SPSR Nellore District.

M/s APMDC LTD has submitted surrender application for total extent of above two
mine leases on30.03.2022.

At the time of inspection, the subject Quarry leases are non-working condition and no

machinery is available at Quarry site.

On the day of inspection, the representative of the M/s APMDC Ltd., Sri B.V Pulla,
Reddy, Deputy Manager (Mining) is accompanied witlrthe Joint Committee.

On field observations and as information furnished by the Sri B.V.Pulla, Reddy, Deputy
Manager (Mining) representative of the M/s APMDC Ltd., the Mining operations in the

subject area were stopped in the month of March,2022, pits arewater logged.

As per the Approved Mining Plan, the lease holder shall carryout quarrying operations
upto 2.00 meters depth from the top manually and no underwater mining. On field
observations, it was noticed that the lease holder had been conducted mining

operationsbeyond 2.00 Meters depth in both Mine Lease areas.

The inspecting authorities could not be identified whether the lease holder conducted
Quarrying operations with manually or machinery because of the two leased areas are
fully filled with water as quarry operations were stopped in the month of March, 2022.
However, as per the interactions with local people, it has been informed that the heavy

machinery has used for mining operation.
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8. As per the field observations the lease holder has maintained 50 meters of buffer zone
from the Buckingham Canal to leased area. The Buckingham Canal is nearer to the

Lease no.-1 and it is not disturbed and intact and far away from the lease no — 2.

9. As per field observation the lease holder has not disturbed the sand dunes which were

situated western side and adjacent to the mine lease area — 1.

Specific Observations with respect to mine lease areas:
Mine Lease Area — 1 (4.67 Ha):

1. As per the DGPS Survey conducted by Deputy Director of Mines and Geology,
Nellore, the mining has carried out up to the depth of 2.047 meters. About 0.047 meters

of excess mining has carried out against the approved depth of 2.00 meters.

2.  The buffer zone of length 591.605 meters towards East and North direction are
completely mined out. However, the Dept. of Mines and Geology, Govt. of Andhra
Pradesh vide Lr. No. 379/P/2020 dated 03.11.2021 has permitted for excavation of

mineral in the buffer zone.

3.  The photographs taken during the day of inspection by Joint Committee of Mine Lease

Area — 1 are as follows:
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Mine Lease Area — 2 (4.98 Ha):

1. The Geo-coordinates mentioned in DGPS Survey and in Environmental Clearance and

Consent documents are not matching. The mining operations were conducted in the Geo-

coordinates mentioned in DGPS Survey.

2. As per the DGPS Survey conducted by Deputy Director of Mines and Geology, Nellore,
the mining has carried out up to the depth of 2.20 meters. About 0.20 meters of excess

mining has carried out against the approved depth of 2.00 meters.

3. The photographs taken during the day of inspection by Joint Committee of Mine Lease

Area — 1 are as follows:
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Mine Lease Area — 2 Photographs

Non-Compliance of conditions stipulated in Environmental Clearance for both mine lease

areas:

1

As per records, six monthly compliance reports along with all environmental parameters

monitoring data has not submitted since grant of EC.

Buffer zone of 7.5 meters all around the mine lease area for greenbelt development has

not maintained.
Sand quality report for salinity, Electrical Conductivity, Chlorides, pH has not submitted.

Greenbelt in the peripheral buffer zone of 7.5 m width all along the boundary of the mine

has not maintained.

Details regarding funds allocation and activities implemented under CSR has not
provided.
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6. Avenue plantation (tall plants) of at least 1.5 m height for 1 km length of the approach

road on either side of the road has not developed.

7. Monitoring of Ambient Air Quality (AAQ), Fugitive emissions, Noise levels, Ground
water level and quality.

8. Suitable conservation measures to augment ground water resources in the area has not
planed and implemented in consultation with Regional Director, Central Ground Water
Board.

9. Impact analysis on environment by reputed institute recognised by Director General,

Mines and Safety once in a year has not conducted.

10. Details regarding the funds earmarked for environmental protection measures and item

wise expenditure incurred on yearly basis has not provided.

11. Copies of newspaper advertisements regarding grant of EC has not submitted.

V. Assessment of Environmental compensation

Mine Lease Area — 1 (4.67 Ha):

-

As the mine lease holder carried 0.047 meters of excess mining against the approved depth of

2.00 meterswhich is considered as excess / illegally mining.

Excess Mining with in mine lease:

Area permitted for mining 42,500 m’
Excess depth of mine carried : 0.047 m
Excess Silica Sand extracted in tones: 42.500 * 0.047 * 2 = 3995 Tones

The committee has considered 3995TonesofSilica Sand as illegal mining and assessed
Environmental Compensation for the quantity of silica sand illegally mined. In compliance to
Hon’ble NGT orders, committee has calculated EC based on Approach-1 of Hon’ble NGT
order dated 26-02-2021 in the matter of OA 360/2015 (PB). As per the information is
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available, the average market prize of the silica sand is considered as Rs.1500.00 /- per ton

and it is used for calculating EC. As per Approach-1, EC is ascertained using formula:

EC=D * (I1+RF + DF)
Where
EC= Environmental Compensation
RF=Risk Factor= 0.25
DF= Deterrence Factor (DF).
D = Excess Extraction x Market Value-of the material-per-MT- _or-m’
DF =0.3 if Z/X =0.11 to 0.40 DF
=0.6if Z/X =0.41 to0 0.70
=1 if Z/X >=0.71

Where Z is Excess Extraction in tones and X is permitted extraction in tones

EC Calculation:
Permitted quantity of silica sand in tones (X) =1,86,800.00 Tones
Excess Quantity of silica sand mined in tones (Y) = 3995 Tones

Quantity of silica sand mined in excess of permitted quantity in tones (Z) = 3995 Tonesis

considered as illegal mining.

-

Exceedance in extraction (Z/X) = 3995/ 1,86,800.00 = 0.021 (DF = 0)

As per the information provided by Dept. of Mine and Geology, Govt. of Andhra Pradesh,
the average price of mineral at the quarry site is Rs. 400 per ton.

D (Where D = Z x Market Value-of the- material-per-MT-or-m’) = 3995 Tonesx 400/- =
15,98,000/-.

Environmental Compensation = 15,98,000 * (1 + 0.25 + 0) = 15,98,000 * 1.25

= Rs. 19,97,500/- (Rupees Nineteen Lakhs Ninety Seven
Thousand Five Hundred only)

Environmental Compensation for Mine Lease Area — 1 (4.67 Ha) is Rs. 19,97,500/- (Rupees
Nineteen Lakhs Ninety Seven Thousand Five Hundred only).
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Mine Lease Area — 2 (4.98 Ha):

As the mine lease holder carried 0.2 meters of excess mining against the approved depth of

2.00 meters which is considered as excess / illegally mining.

Environmental Compensation Calculation for excess mining within the mine lease area is as

follows:

Excess Mining with in mine lease:

Area permitted for mining  : 47,490 m*
Excess depth of mine carried : 0.2m
Excess Silica Sand extracted in tones : 47,490 * 0.2 * 2 =18,996 Tones

Total excess mining carried from Mine Lease Area — 2is18,996 Tones

The committee has considered 18,996 Tones of Silica Sand as illegal mining with in the mine
lease area and assessed Environmental Compensation for the quantity of silica sand illegally
mined. In compliance to Hon’ble NGT orders, committee has calculated EC based on
Approach-1 of Hon’ble NGT order dated 26-02-2021 in the matter of OA 360/2015 (PB). As
per the information is available, the average market prize of the silica sand is considered as
Rs.1500.00 /- per ton and it is used for calculating EC. As per Approach-1, EC is ascertained

using formula:

EC=D * (1+RF + DF)
Where
EC= Environmental Compensation
RF=Risk Factor= 0.25
DF= Deterrence Factor (DF).
D = Excess Extraction x Market Value-of the material-per-MT-or-m’
DF =0.3if Z/X = 0.11 to 0.40 DF
=0.6if Z/X=0.411t0 0.70
=1ifZ/X>=071

Where Z is Excess Extraction in tones and X is permitted extraction in tones
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EC Calculation with in mine lease area:
Permitted quantity of silica sand in tones (X) =1,97,688.00 Tones
Excess Quantity of silica sand mined in tones (Y) = 18,996Tones

Quantity of silica sand mined in excess of permitted quantity in tones (Z) = 18,996 Tones is

considered as illegal mining with in the mine lease area.
Exceedance in extraction (Z/X) = 18,996/ 1,97,688.00 = 0.096 (DF = 0)

As per the information provided by Dept. of Mine and Geology, Govt. of Andhra Pradesh,
the average price of mineral at the quarry site is Rs. 400 per ton.

D (Where D = Z x Market Value-of the- material-per-MT-or-m) = 18,996 Tonesx 400/- =
75,98,400/-.

Environmental Compensation = 75,98,400* (1 + 0.25 + 0) = 75,98,400* 1.25

= Rs. 94,98,000/- (Rupees Ninety Four Lakhs Ninety Eight
Thousand only)

Environmental Compensation for Mine Lease Area — 2 (4.98 Ha) is Rs. 94,98,000/- (Rupees
Ninety Four Lakhs Ninety Eight Thousand only). -

VL Compliance of Hon’ble NGT Directions:

i Whether respondents 8 and 9 are having all necessary permissions and clearances

required for conducting the mining work under the environmental laws.

Observation: The mine lease holder has all necessary permissions and clearances for mining

within the mine lease area.
ii. Whether they have committed any violation of the conditions imposed.

Observation:The Committee observed that the mine lease holder has not complied numbers
of conditions stipulated in Environmental Clearance and Consent Orders. The

detailed non-compliances were mentioned above.
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iil. Whether any illegal mining has been conducted by them over and above the

permission granted and also conducting mining without leaving the buffer zone

and safe zone against the provisions of the mining regulations in the State of

Andhra Pradesh, if so what is the quantity of excess mining done and assess the

compensation for the same.

Observation: At Mine Lease Area — 1 (4.67 Ha), the buffer zone of length 591.605 meters

towards East and North direction are completely mined out. However, the

Dept. of Mines and Geology, Govt. of Andhra Pradesh vide Lr. No.
379/P/2020 dated 03.11.2021 has permitted for excavation of mineral in the

buffer zone.

The Committee observed that the illegal mining has within mine lease area

and the environmental compensation has calculated. The details are as follows:

: Mine Lease Area Mine Lease Area
s R nuiar _1 (4.67 Ha) —2 (4.98 Ha)
01 | Within Mine Lease Area 3995 Tones 18,996 Tones
oy | Exvironmentsl Rs. 19,97,500/- Rs. 94,98,000/-
Compensation

iv. The Committee is also directed to ascertain as to whether on account of illegal

mining conducted any damage has been caused te the environment and if so what

the nature of damage is caused and suggest the remedial measures to restore the

damage caused to environment apart from assessing environmental compensation

for the same.

Observation: The Committee has observed that the buffer zone of each mine lease which is a

safety and buffer zone and green belt to be developed.

The Joint Committee recommends that the lease holder has to develop green

belt by native species at buffer zone and illegally mined out area in

consultation with Forest Department.

The mine closure plan has to be strictly implemented by lease holder.

12 If there is any violation of conditions imposed in the Environmental Clearance

and consent granted then they are directed to ascertain the violations and also

18
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assess compensation on that account also on the basis of the directions given by
the Principal Bench in several matters of this nature applying the guidelines

provided by the Central Pollution Control Board in this regard.

Observation:The Committee observed that the mine lease holder has not complied numbers
of conditions stipulated in Environmental Clearance and Consent Orders. The

detailed non-compliances were mentioned above.

At Mine Lease Area — 1 (4.67 Ha), the buffer zone of length 591.605 meters
towards East and North direction are completely mined out. However, the
Dept. of Mines and Geology, Govt. of Andhra Pradesh vide Lr. No.
379/P/2020 dated 03.11.2021 has permitted for excavation of mineral in the

buffer zone.

The Committee observed that the illegal mining has within mine lease area

and the environmental compensation has calculated. The details are as follows:

. Mine Lease Area | Mine Lease Area
i EAyRcniay —1(4.67 Ha) —2 (4.98 Ha)
01 | Within Mine Lease Area 3995 Tones 18,996 Tones
g | Emerommental Rs. 19.97.500/- | Rs. 94.98,000/-
Compensation

-

Vi, They are also directed to ascertain whether the pollution control mechanism
provided are sufficient and if not suggest the further measures to be taken to curb
the possible pollution that is likely to be caused on account of the operation of the

8" respondent unit.

Observation:The Joint Committee could not be identified whether the lease holder has
provided pollution control mechanism because of the two leased areas are
fully filled with water as quarry operations were stopped in the month of
March, 2022.

vii. They are also directed to verify whether heavy machineries are being used

sparingly or as on a regular basis.

Observation:The Joint Committee could not be identified whether the lease holder

conducted Quarrying operations with manually or machinery because of the
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two leased areas are fully filled with water as quarry operations were stopped
in the month of March, 2022. However, as per the interactions with local
people, it has been informed that the heavy machinery has used for mining

operation.

VIIL. Conclusions

1. The illegal mining has done in the mine lease area and the environmental

compensation has calculated. The details are as follows:

g Mine Lease Area | Mine Lease Area
SN SR —1(4.67 Ha) —2 (4.98 Ha)
01 | Within Mine Lease Area 3995 Tones 18,996 Tones
gy | Emvironmental Rs.19.97.500/- | Rs. 94,98,000/-
Compensation

2. The Committee has observed that the buffer zone of each mine lease which is a safety

and buffer zone and green belt to be developed.

3. The Joint Committee recommends that the lease holder has to develop green belt by
native species at buffer zone and illegally mined out area in consultation with Forest

Department.

4. The mine closure plan has to be strictly implemented by lease holder.

VIII. Additional Observations:

The Joint Committee also observed a mine pit over an extent of 6.3 Acrs /2.551 Ha which is

adjacent to the Mine Lease Area — 2. The Photographs are as follows:
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As per the DGPS Survey conducted by Deputy Director of Mines and Geology,
Nellore, the mine pit over an extent of 6.3 Acrs / 2.551 Ha which is adjacent to the Mine
Lease Area - 2 and arrived to a quantity of 1,17,346 Tonnes (25,510 M? x 2.3 x 2 (specific
gravity) = 1,17,346 Tonnes) of Silica Sand is excavated.

As per the discussions held with M/s APMDC Ltd, it has been observed that the said
mining has carried prior to the possession of Mine Lease Area — 2 by M/s APMDC Ltd.
Therefore, the Joint Committee has opinioned that the mining was not carried by M/s
APMDC Ltd., and has not considered for EC calculation.

The Satellite images showing the vehicle movements during November, 2017 and

May, 2018 are as follows:

. o

Map Showing the Leased area of M/s APMDC - 4.980 Hectares |
e image 052018

Google Earth
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A x

g »

Map Showing the Leased area of M/s APMDC - 4.980 Hectares
Image 0572018

Google Earth

Signatures of the Committee Members:

gt -

Dr.Suresh Babu Pasupuleti, K.Venkata Ramana
Scientist ‘D’, MoEF&CC Member (SEAC), SEIAA
Integrated Regional Office, Andhra Pradesh
Vijayawada -
 RY S 5
Ch. Raja Sekhar V Murbli Krishna,
Environmental Engineer, Revenue Divisional Officer,
APPCB, Regional Office, Nellore Gudur.
B.Jagzgadha Rao':/f
Deputy Director,
Department of Mines & Geology, Nellore
(Nodal Officer)
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ltem No0.03:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 21 of 2022 (S2)
(Through Video Conference)

IN THE MATTER OF:

Green Society, Costal Corridor, Nellore
...Applicant(s)

Versus
The MoEF&CC and others. ....Respondent(s)
Date of hearing: 17.02%2. ’

CORAM:

HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDIEI% MEMBER
HON’BLE DR."SATYAGOPAL KORLAPATI, EXEER MBER

For Applicant(s): v ‘C’% Mr. Kambhampati Ram%‘n B“
.%8'5 Ma onti Re§y fo“ to7

\"3
gflmﬁ‘"
1. The grievance in this a}mamls regardlrﬁe \(atlon of Environmental

For Respondent(s)“

Conditions and alleged illegal mining said to have been committed by the 8"
respondent.

2. According to the applicant, the 8" respondent is conducting mining on the
basis of the mining lease granted over an extent of 4.67 ha in S.y No. 612P,
613P, 615P, 616P, 617P of Thamminipatnam Village, Chillakur Mandal.
SPSR Nellore District and also over an extent of 4.98 ha in Sy. No. 589 and

594/P of the same Village and District. It is also alleged in the application

1
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that they have extracted beyond four meters and also gone beyond the
water level which is not permissible under law. Further, they have not
provided the buffer zone or the green belt as required. They have not
provided the safe zone from the water canal and the boundaries of the
properties. The pollution Control mechanism provided are not sufficient to
arrest the sound as well as the air pollution that is being caused. Though,
several complaints have been made to the authorities, no action was taken
by them. That prompted the applicant ‘to file this application seeking
following reliefs:
In view of the fac r‘tioned above the applica‘r s that this Hon’ble
Tribunal may b%sed to directthe respondenﬁv 7 to stop illegal
activities in ease area i.e.®l in an_extent .67 ha in S.y No.
612P, 613P%, 616P, 617P of Thammlmpatnaﬁage,_ Chillakur

Mandal. SPS llore District and 2. In an extent of

a in Sy. No.
589 and 5’1? of _Thamminipatnam Village, Chillak ndal. SPSR
Nellore Di an dgo take action for recovery of]pena or the illegal

mining, inexceéss tel the permitted quantity and ation of Mining
lease cono“; and)Envwonm tdl €learance fmm th spondents 8
and 9.

. On going through WIleggf@\g ade in t ppI| , we are satisfied

S TRlBU
that there arises a % guestion 3 ment which requires

interference of this Tribunal. So the matter is admitted.

. Issue notice to the respondents by Registered Post with Acknowledgment
Due and also by e-mail and Dasti, if possible and produce proof of service
by filing proof affidavit as per Rules.

. The applicant is also directed to serve copy of the application to the standing
counsel appearing for the respondents 3 to 7 within a week, so as to enable

them to get instruction and file their independent response to avoid delay.

2
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6. The applicant is also directed to produce necessary requisite along with
postal cover and postal stamp before this Tribunal within a week to issue
notice to all the respondents through Tribunal to ensure service on them and
proceed against them in their absence, if they did not appear, in accordance
with law.

7. In order to ascertain the genuiness of the allegations made in the
application, we feel it appropriate to appoint a Joint Committee comprising
of 1) a Senior Officer from “MoEF&CC, Integrated Regional Office,
Vijaywada, 2) Senior Officer SEIAA, Andhra Pradesh 3) a Senior Officer
from Andhra Pradesa F«Jtion Control Board anhls 4) a Senior Officer
from Directorate o M& and Geology not below theﬁk ‘f Deputy Director

of Mines and 5‘itrlct Collector, Nellore and his no not below the

rank of Assistant Cfllecﬁ)r and Sub Divisional Magératp‘nominated by the
District Collector” to ms@ct the unitYas well asge area In question and

submit a factual eII ctlo takefl repart/in , If there is any

5~ RN 4
‘ o’

8. The Committee is directed to ascertain 1) whether respondents 8 and 9 are

violation found.

having all necessary permissions and clearances required for conducting the
mining work under the environmental laws, 2) whether they have committed
any violation of the conditions imposed, 3) whether any illegal mining has
been conducted by them over and above the permission granted and also
conducting mining without leaving the buffer zone and safe zone against the

provisions of the mining regulations in the State of Andhra Pradesh, if so

3
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what is the quantity of excess mining done and assess the compensation for
the same, 4) The Committee is also directed to ascertain as to whether on
account of illegal mining conducted any damage has been caused to the
environment and if so what is the nature of damage caused and suggest the
remedial measures to restore the damage caused to environment apart from
assessing environmental compensation for the same, 6) If there is any
violation of conditions imposed in the Environmental Clearance and consent
granted, then they are directed to ascertain the violations and also assess
compensation on that account also on the basis of the directions given by
the Principal Benchiau ‘eral matters of this nath plying the guideline
provided by the Gentral Pollution Control Board in§rs;ard, 7)They are

also directed to 8 irtam whether the pollution control.mechanism provided

—-

are sufficient and |i notg.lggest the further measure&.}rto \taken to curb the
t lsﬁkely to be“@used on agoun he operation of

possible pollutio
the 8™ respondent ni ey re als dlr\/&;ed ify whether heavy
machineries are being J ﬁ%l&or‘%ﬁg\n a r&ar basis.

9. Director, Mines and Geology will be the nodal agency for coordination and
providing necessary logistics for this purpose.

10.The applicant is directed to serve a set of papers to the members of the
Committee within a week so as to enable them to comply with the direction
without delay.

11.They are directed to submit the report to this Tribunal on or before

31.03.2022 by e-filing in the form of searchable PDF/OCR Support PDF and

4
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not in the form of Image PDF along with necessary hard copies to be
produced as per rules.

12.The Registry is directed to communicate this order to the members of the
committee and also to the official respondents by e-mail immediately for their
information and compliance of the direction.

13.For appearance of parties, filing independent response and consideration of

report, post on 31.03.2022.

.................................. J.M.
%stice K. Ramakrishnan)

J E.M.

gopal Korlapati)
0. A. N0.21/2022,(
17" February, 202
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Draft for approval:

GOVERNMENT OF ANDHRA PRADESH

DEPARTMENT OF MINES & GEOLOGY :: IBRAHIMPATNAM

Letter No.1163/D8/2020-2 Date. .03.2022
From To

V.G.Venkata Reddy, 1. The Inspector General of Forest,
Director of Mines and Geology, Integrated Regional Office,

5% Floor, ‘B’ Block, Vijayawada, Green House

Sri Anjaneya Towers, Complex, Gopal Reddy Road,
Ibrahimpatnam, Vijayawada. Vijayawada-520010,

Sir,

Mall Id: iro.vijayawada-
MEFCC@gov.in.

2. The Member Secretary,
' State Level Environment Impact
¢ Assessment Authority,
Near Sunrise Hospital,
Chalamavari Street, Kasturibai
Peta, Vijayawada-520010.

. 3. The Member Secretary,
Andhra Pradesh Pollution Control
Board.

4. The District Collector,
SPSR Nellore District.

Sub: Mines and Minerals - NGT - Order dt.17-02-2022 in 0.A.No.21/2022

Ref:

(Sz) filed by M/s.Green Society, Costal Corridor, Nellore — Constitution
of Joint Committee to ascertain the genuineness of the allegations with
regard to violations of conditions of Environmental Clearance by
M/s.A.P.Mineral - Development Corporation Ltd., for Silica Sand
operating Sand Quarrying in the state of Andhra Pradesh by JP -
Nomination of Senior Officers from MoEF and CC, SEIAA, APPCB and
ADMGs concerned - Requested - Regarding.

Order dt.17.02.2022 in 0.A.No.21/2022 (SZ) of the Hon’ble National
Green Tribunal (SZ), Chennai.

%k kK kK

I invite kind attention to the subject and reference cited. Through the

reference cited, the Hon’ble National Green Tribunal (SZ), Chennai has issued

interim Order dt.17-02-2022 in 0.A.N0.21/2022 (SZ) filed by M/s.Green Society,

Costal Corridor, Nellore. In the order dated.17.02.2022, the Hon'ble NGT, Chennai

has informed that M/s Green Society, Costal Corridor, Nellore has grievances

against the alleged violations of conditions of Environmental Clearance by

M/s.A.P.Mineral Development Corporation Limited in respect of two mining leases

for Silica Sand situated in Sy.Nos.612/P, 613/P, 615/P, 616/P, 617/P of

Thamminapatnam Village over an extent of 4.670 Hectares and also in Sy.Nos.589

& 594/P of Thamminapatnam Village, Chillakur Mandal of SPSR Nellore District over

an extent of 4.980 Hectares. 29 .
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]

The applicant filed this application seeking the following reliefs:

a. To direct the respondents 1 to 7 to stop illegal activities in mining
leased area i.e., 1. In an extent of 4.67 hectares in Sy.No.612P, 613P,
615P, 616P, 617P of Thamminipatnam Village, Chillakur Mandal, SPSR
Nellore District and 2.In an extent of 4.98 Hectares in Sy.No.589 and
591P of Thamminipatnam Village, Chillakur Mandal, SPSR Nellore
District and to take action for recovery of penalty for the illegal mining
in excess to the permitted quantity and in violation of mining lease
conditions and environmental Clearance from the respondents 8 and 9.

Further the Hon'ble National Green Tribunal (SZ), Chennai has informed that

in order to ascertain the genuineness of the allegations made in the application they

feel it appropriate to appoint a joint committee consisting of (1) a Senior officer from

MoEF &CC, Integrated Regional officer, Vijayawada, (2) Senior officer, SEIAA, A.P, (3) Senior

officer, from Andhra Pradesh Pollution Control Board (4) Senior officer from the Directorate of

Mines and Geology not below the rank of Deputy Director of Mines (5) District Collector, Nellore

and his nominee not below the rank of Asst. Collector and Sub Divisional Magistrate nominated

by the Dist. Collector to inspect the unit as well as the area in question and submit a

factual as well as action taken report in case:, if there is any violated found.

The Committee is directed to ascertain as to:

I) Whether the respondents 8 and 9 are having all necessary permissions and

clearances required for conducting the mining work under the
environmental laws.

II) Whether they have committed any violation of conditions imposed,

1II)

1V)

V)

Whether any illegal mining has been conducted by them over and above
the permission granted and also conducting mining without leaving the
buffer zone and safe zone against the provisions of the mining regulations
in the State of Andhra Pradesh, if so what is the quantity of excess mining
done and assess the compensation for the same.,

Whether on account of illegal mining conducted any damage has been
caused to the environment and if so what is the nature of damage caused
and suggest the remedial measures to restore the damage caused to

environment apart from assessing environmental compensation for the
same.

nature applying the guideline provided by the Central Pollution Control
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VI)  Whet - .
Rét st‘;"gé';te Fhollutlon control mechanism provided are sufficient and if
e furlthetzr measures to be taken to curb the possible
y to

ollu i
Pollution that is |ike be caused on account of the operation of 8"

respondent unit,

VII) To verify whether h i
eavy m i i i
regular basis. Y machineries are being used sparingly or as on a

VIII) Director of Mines

and Geology will be the nodal agency for coordination
and providing nec 4 el

essary logistics for this purpose.

IX)  The applicant is directed to serve a set of papers to the members of the

Cpmmittee within a week so as to enable them to comply with the
direction without delay.

X) They are directed to
31.03.2022 by e-filing

and not in the form of i
produced as per rules.

submit the report to the Tribunal on or before
in the form of searchable PDF/OCR Support PDF
mage PDF along with necessary hard copies to be

€

In view of the above, 1 request the Inspector General of Forest,
Integrated Regional Office, Vijayawada, Member Secretary, SEIAA and Member
Secretary, APPCB and District Collector, Nellore to nominate Senior Officer from

your Department and communicate the same to the undersigned by

23'(}5\2} to see that the inspection and compilation of report shall be

completed by in time .

s Yours faithfull
W e 7
Encl: Hon’ble NGT order 21, w

dt:17.02.2022 DIRECTOR OF MINES & GEOLOG

] v-

Copy submitted to the Principal Secretary to Government, Industries & Commerce
(Mines) Department, A.P. Secretariat, Velagapudi, Guntur for favour of information.

Copy to the Vice Chairman & Managing Director, M/s APMDC Limited, Vijayawada for
information.
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st S o d GovEEiNMENT'-OF'AN_DHRA-PRADESH B i A2 SRR
- PROCEEDINGS OF THE DIRECTOR OF MINES AND GEOLOGY:: IBRAHIMPATBAM.
e _:_,','_.[I_?REI_SENT:-SRI'V.G.VENKATA.REDDY DIRECTOR] & ool | S

' PROCEEDINGS NO.1169/D8/2019-1 - d:06.10.2020.

Sub:- Mines ‘& Quarries - Grant of Quarry Lease for Silica Sand for an -
. .. extent of 4.670 Hectares in Sy.No.612/P,613/P,615/P,616/P &
~ '617/P of Thamminapatnam Village, Chillakur Mandal, SPSR Nellore
- District in favour of M/s The Andhra Pradesh Minerals Development.
: Corporation Limited, Vijayawada - Orders - Issued. | | -
_Ref:- 1. Quarry Lease 'Application dated.31.01.2020 -from M/s The
s cwhaet o Andhrg Pradesh ‘Minerals Development Corporation Limited, .
vt Mijayawadas < T e € ¥ ,
. 2. ADM&G, Nellore File.No.379/P/2020, dt.06.02,2020.- ~ = . .-
.. .3. . This Office ;P,roc‘.‘No.,1169/08/202.0,.dated:04.03,2020,., el
'+ 4. Letter No.APM DC/12047/01/202'0-!Geo|ogy/1600,dt_; 18.09.2020

. of M/s The :Andhra Pradesh Minerals Development Corporatién °
‘Limited, Vijayawada.” -~ I SR Ry IR
- TRy R

_ oRDERr;];c:,;f 'gg{\iﬁa,.g~.a’f‘,  _",‘;f;~ ; ;_=*

Through the reference 1% cited,  M/s _The_,Andhra_,'Pradesh Minerals
Development Corporation: Limited, ' Vijayawada filed an application: for grant of
Quarry Lease for = Silica Sand for" an extent - of 4.670 Hectare in

- SY.No:612/P,613/P,615/P,616/P & 617/P of Thamminapatnam Village, - Chillakur
~Mandal, SPSR Nellore District for period .of 20 years. The said quarry lease
application was received by the Asst.. Director. of Mines and Geology, Nellore on

. 31.01.2020. " .-

2 Thrpug'hj_,the_” reference 2" cited, the Asst. Director of Mines -'an'd_Geology,
Nellore submitted proposals reco mending for grant of quarry-lease for Silica Sand
for an extent of 4.670 Hectares in .Sy.N,o."612[P,613/P;6_15/P,61_6/P"&.617;/P' ihBlock
No.32 & 34 ©of Thamminapatnam Village, - Chillakur Mandal, SPSR Nellore District
~with a depth of 2. meters only in favour of M/s The Andhra: Pradesh Minerals =

Development Corporation Limited, Vijayawada, -

© After careful éxam_inatibn '.of. the :b'f'opOSals. Of the 'ADM'&G,” Nélldre;_‘a

Clearance.

= ‘Through the reference 4t cited, M/s The Andhra . Pradesh Minerals

-Develo_p‘me'r}:t_'.Corporaﬁion Limited, Vijaya"Wa‘daT Submitted Mining Plan approve‘d'by“‘ '
the  Deputy. - Director = of _Mines. "and ' .Geology, ~~Nellore,. - Vide
Lr:No.530/MP/Silica/NLR/2020, dt:21.04.2020 along with Environmental Ciearance
issued by SEIAA, Vijayawada ‘vide Order No. SEIAA/AP/NLR/MIN/04/2020/1813.
215, dated:08:07.2020 and copy of Consent for Establishment (CFE) issued by the
Joint Chief ‘Environmental Engineer, Vijayawada vide ‘Order No:N-511/APPCB/Z0-

- Limited, Vij"ayaWada over the"s‘u'b'je_ct area:
,.As"per the -‘A‘;:.:prove_d Mining Plan 'tHe IV'IineabIei. Reser\./es. 'for‘SiliCa Sand-
1,?':6;80_0 MTs or .(93,400 M3), proposed for mining.is up to 2 meter from the
surface, s ‘



AT Corporation Limited, Vijayawada for-a peri

| The Environment Clearancéi.was issued on 108.07.2020 for averagé“‘

prOduc'ti_on of Silica Sand 1,86,800 TPA‘.Validity'fbr a period of 1 year or life
- of mine or the expiry date of: min_e lease or land lease period issued by the
- government of A.P. whichever is earlier. : SRR et

e The GiRE was jssued.on 21.08"’._-2'_020‘1'_’dr'si|'i¢_:_a- Sand: proposed capacity
1,86,800 TPA validity for ‘a period of 1 year on par with validity ‘of EC

. 'i.ssu_edhy SEIAA or the expiry date‘”of‘_‘m'i_neflease period issued by the
‘government of A.P. whichever is earlier. . S S

o Y
*&3}};1

.- The C.F.0 was issued. on 11.09.’20‘2'0_f'c_>r Silica Sand propos'.ed_lclzép'acity |

'~ 1,86,800 TPA for a period ending with 07.07.2021 in Concurrence with Ec-

Validity or the expiry of date of mine lease period issued by the
government of A.P. whichever is earlier. i ‘ e

. Under. the ‘Circumstances stated above and in exercise of the powers
- conferred under Rule 12(5) (a) (i) of APMMC Rules, 1966, a quarry lease for Silica
~Sand for an. extent of 4.670 ‘Hectares in Sy.No.612/P, 613/P, 615/P, 616/P &
- 617/P of . Thamminapatnam Village, Chillakur Mandal, SPSR Nellore District is

~hereby granted in favour of M/s The Andhra Pradesh Minerals - Development -

r ! 1.period of 02 years, subject to the following
‘conditions and the conditions mentioned ‘in the appendix enclosed to this order,

'oj;he'r”tjerms_;-_a_nd_cdnditionsj and subsequent amendments, executive instructions =~ -

issued there on from time to time.

Lo 7 This grantee shall pay the following amounts. before execution of the lease

(i) %eeeaddl Rent e Rs. '2'(_),00'(')/5 pér h‘eétare.per annum.
- (i) Land Asse_ssm_ent - As per raf.es fixed by the Rlevenue Departrhent
(i) Céés on La_'nd; . o - '_At' the rate of RS'.O..37 p'aisé per rupée on Land
.. Assessment - : Assessment.. ) . -
.(_iy), 'Séturity'Déposit, et A sum éq_u.iya[elnt to one year dead rent.

| '2;'The ‘g_rfa'ntée-shall execute the lease deed in Form'_‘.“'G" with‘ih_(sl'(_)) days from the
date of grant as per Rule 12 (5) (e) of A.P.M.M.C.Rules, 1966. - =

3. The grantee shall pay Seigniorage Fee in advance along with DMF and MERIT as

detailed” below and dispatch the. Granite under a valid dispatch. permit and -

- ‘transit form issued. by Asst. Director of Mines afd Geology concerned. .

Seighiorage Fee _ : — Per Metric Tonne
Silica Sand - s s e - Rs.100/-
‘MERIT : ‘ - 2% of Seigniorage fee
DMF - - __30% of Seigniorage Fee

4. The grantee shall pay the ‘dead rent, Land 'Assessme'nt_;.apd Cess on Land
.. Assessment one month in advance i.e., before 1% March of every year during
the\Sy_b_‘sistence, of the 'lease period regularly whether flormalrlry. - demanded

- and called for-or not. -

- 'S'Q'The;‘g:ra'ni.:ee shall ‘pay Seigniorage fee as per the rates prescribed from time to -

‘time under item no.16, 20-and 31 (i) (ii) Schedule-I in advance for quantity

B - intended to be dispatched and then only of dispatch th'e:mat'er'iaf under the_'
- dispatch . permit and transit. forms obtained from the Asst. Director concerned. -
The Grantee - shall furnish details ~ of  dispatches immediately soon -

after the dispatches of material as per Rules 12 (5) (h) (i) of
A.P.M.M.C.Rules,1966. S L o
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N.) The grantee should pay Selgmorage fee or. dead rent whlchever is higher on

?9:
]

- the mineral dispatched or, consumed from the land at the rates specified under
; % Schedule 1 and ‘II as the case may be in- accordance w1th Rule 10(1) of
'_VAPMMC Rules,1966 :

7. Before completlon of the validity of (07 07, 2021) i.e., on or before 06. 07 2021 C
g perlod of CFO, the grantee should submlt CFO afresh for further contlnuation of
quarry operations : S : '

Note: -The grant is. liable for cancellatlon should It be found that lt was, grossly‘

inequitable or was made under a mistake of fact or owing .t
mis- representat:on or fraud or in excess of authorlty ‘

, Sd/ =\, VENKATA REDDY
DIRECTOR OF MINES AND GEOLOGY

M/s The Andhra Pradesh Mmerals Development' Co‘roor"a,tion Limited, Vlja'yaWada, '
D.No.. 294/1D 100 Feet Road, . : S o oA ' B
Tad:gadapa to. Enikepadu Road

Tadzgadapa Vuayawada 521137 A.P.

%eﬁ) the Asst D|rector of Mines and Geology, Nellore along Wlth File No."
Z9[PI2020:0: 0 viivens: '

T B -By RPAD. '
Copy to the Deputy Dlrector of Mlnes and Geology, Nellore for mformatlon

//ATTESTED//
Q. @M._Ls.-—”\(\/‘\‘ e
WDIRECTOR OF MINES AND GEOLOGY

: ;
- R
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~ GOVERNMENT OF ANDHRA PRADESH ™~ *

s, | DEPARTMENT OF MINES AND GEOLOGY .

Proceedings of the Assistant Director of Mines and Geology, Nellore
(Present : Sri D.Rama Mohan Rao, M.Sc.(Tech), Asst. Director)

Proceedings No: 379/P/2020 . Date: 04-02-2021,

Sub: Mines & Quarries — Minor Minerals — Quarry Lease for Silica Sand over an

extent of 4.670 Hectares / 11.54 Acres in Sy.No. 612/P, 613/P, 615/P,

616/P & 617/P of Thamminapatnam Villlage, Chillakur Mandal, SPSR Nellore

- District — Granted ‘in favour of M/s Andhra Pradesh Mineral Development

| Corporation Limited for a period of 2 years — Work Order — Issued —
_ ; Regardii’ng.- B S : ' :

Ref: 1) Proceedings No. 1169/D8/2019-1, dated 06.10.2020 of the Director of

. Mines & Geology, iIbrahimpa'tnam,'Vijayav\'(ada,_ B W ACEER
2) LetteF dated 13.11.2020 & 28.11.2020 by M/s Andhra Pradesh Mineral
Development Corporation Limited. _ "
3) Proceedings No. 1169/D8/2020-1, dated 01.02.2021 of the Director of
! Mines & Geology, Ibrahimpatham, Vijayawada. - " i
~ 4) Affidavit'dated 04.02.2021 of the Deputy General Manager (Geology) of -
M/s Andhra Pradesh Mineral Development Corporation Limited - -
j o @@ S5 E et
ORDER:

Through the reference 1% cited, - the Director of Mines and Geology,
Ibrahimpatnam, Vijayawada has granted Quarry Lease for Silica Sand over an extent of
4.670 Hectares/11.54 Acres in- Sy.No. 612/P, 613/P, 615/P, 616/P & 617/P of
Thamminapatnam Villlage, Chillakur Mandal, SPSR Nellore District for a period of 2

_ Years in ifavour of M/s Andhra. Pradesh - Mineral Development ' Corporation Limited

subject to the conditions mentioned in- the appendix enclosed to this order and also
subject to the satisfaction of APMMC Rules 1966 and amendments thereon from time to
time. T S | |

In the reference 2“_d Cited, the grantee M/s Andhra Pradesh Mineral Development
Corporat,iqu Limited has submitted required documents except MDCC_ and requested to
execute the Quarry Lease deed. | e e e BN

FLjJa:Lther; through the referen_cfe 3 '_cited, the Director of Mines & JGédldﬁgy;
Ibrahimqgtnam, Vijayawada has issued orders for. extension of time for thirty: (30) days
to execute the subject lease. e BB . SEry -

| Th;rough the reference 4™ cited the D;_e'pu'ty_G'e_he_éral Manager (Geology) of M/s
Andhra Pradesh Mineral Development Corporation Limited his submitted Affidavit in lieu
of MDCC..

In jthe light of the circumstances stated above, -the |ease deed is. executed in
favour of EM/s Andhra Pradesh Mineral Development Corporation Limited on 04-02-2021
and hereby permitted to commence the quarrying operations for Silica Sand over an
extent of '4.670 Hectares/11.54 Acres in Sy.No. 612/P, 613/P, 615/P, 616/P & 617/P of
Thammingpatnam Villlage, Chillakur Mandal, SPSR Nellore District for period of 2
years with effect from 04-02-2021 to 03-02-2023 subject to the provisions of
Andhra I?"radesh Minor Mi;nerals Concession Rules, 1966 and subject to the following
conditions mentioned.in the Appendix enclosed to this order and subsequent conditions,
instructions issued thereon by the Governmen; from time to time.

Th{é lessee should maintain all the records and-accounts in the prescribed forms
specified |by the Government. The lessee should transport the material by
vehicles lwithin the limits prescribed by the Transport Department and submit
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- NEcessary quarterly returns in Form-C as to reach the Director of Mines and Geology,

Ibrc'flhimpatnam, Vijayawada, Deputy: Director of Mines and Geology, Nellore arf”fm
Assistant Director of Mines and Geology, Nellore for each and €very quarter as per

Rules. The lease deed is executed subject to the condition that the security deposit
should renew by the lessee till the €Xpiry of the lease period. '

SPECIAL CONDITIONS

3 The lessee shall work the quarry Up to 2 mts depth from the surface level, The
lessee shall not work within 45 meters of any railway line or of any public works

o;r of any public roads or buildings or of other Permanent. structures as per
Regulation 109 of Metalliferrous Mines regulatio

115 meters from either bank of a River or Cang|
“Tank or other surface reservoirs as per Regul

ns. 1961. Horizontal distance of
or from the boundaries of Lake,
ations 127 of M.M. Regulations
19?61 and also with regard to the safety margins to be left to

. the highway and
ot’hler villagers Roads.

oo

 Before completion of the validity of (07.07.2021) Le., on or before 06.07.2021
périod of CFO,_ the grantee should submit CFO afresh for further continuation of
. quarry operations, o o A
Note:- The grant is liable for cancellation should it be found that it was grossly'

inequitable or was made under a mistake of fact or owing to mis-representation
or fraud or in excess of authority., ) ;

‘Asst. Director of #ifhes and Geology,

ellore
To

M/s Andhta Pradesh Minerals
Development Corporation Limited,

Door No. 294/1D, . .

100 FeetiRoad, -

Tadigadapa to Enikepadu Road, -
Tadigadapa, Vijayawada — 521 137, A.P

Copy subﬁglitted to:

. i']'he Director of Mines and Geology, Ibra'himpa'tné'm, Vijayawada for favour of
oo, llore for f of information
-+ The District Collector, Nellore for favour of i . ' _
: : ‘The Deputy Director ’of Mines and Geology, Nellore fgr favoux_' of information.
s The Zonal Manager, APIIC Ltd, Nellore for favour of information.

to the Tahsildar, Chiliakur for information. .
ggg to thé Deputy Director General of Mines Safety, Nellore with lease deed and plan

information. - |
?gp:\?fgo t?ie Labour Enforcement Officer, Nellore together with Iea.se deed p_lan forl
favour of information.
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From - v
E. Narasimha Reddy, M.
Deputy Director of Mines & -
Geology(FAC),

Nellore.

. \'RéiAndhra Pradesh Mineral
Di#velopment Corporation Limited,

¥dapa to Enikepadu Road
adapa, Vijayawada - 521137,

Sir, ' ‘ _

Sub. :- Mines & Minerals - Quarry Lease applied area of M/s. The
Andhra Pradesh Mineral Development Corporation Limited, for
Silica'Sand, over an extent of of 4.67 Hectares / 11.54 Acres
in- Sy.No.  612/P, 613/P, 615/P, 616/P & 617/P of

- Thamminapatanam Village, Chillakur Mandal, SPSR Nellore
District = Mining Plan - Approved - Regarding.

Ref:- 1. Proceeding No.28594/P.RQP/01, dated 13.05.2016 of the
Director of Mines and Geology, Ibrahimpatnam.
2. Memo No.MGOPOLI/42/2019-M-1I, dated 09.01.2020 issued by
the Government of Andhra Pradesh, Industries & Commerce
~ (Mines-II) Department. - ~ .
3. Proceedings No.1169/D8/2020, dated.04.03.2020, of the
 Director of Mines and Geology, Ibrahimpatnam.
4. Mining Plan sub‘mitted"dn 20.04.2020 filed by M/s. The Andhra
Pradesh Mineral Development Corporation Limited.

kK

In exercise of the powers conferred by the Director of Mines and Geology,
Hyderabad, through the reference 1% cited and keeping in view of the proceedings
issued by the Director of Mines and Geology vide reference 37 cited, I hereby
approve the Mining Plan for a period of one(01) year, in réspect of Quarry Lease
applied area of M/s. The Andhra Pradesh Mineral Development Corporation Limited
for Silica Sand, over an extent of 4.67 Hectares / 11.54 Acres in Sy.No. 612/P,
613/P, 615/P, 616/P & 617/P of Thamminapatanam Village, Chillakur Mandal,
SPSR Nellore District, under Rule 7A of Andhra Pradesh Minor Mineral Concession
Rules, 1966 read with. G.0.Ms.No.56, Industries - & = Commerce (Mines-II)
Department, dated:30.04,2016. This approval is subject to the following
conditions. iy g S '

1. The proposals contained in the approved mining plan shall be applicable -
from the date of execution of the lease and for the mining activities to be
carried out within the lease hold area as per the approved mining plan only.

Contd...2
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2 This. Mming ‘Planis approved wnthout preJudlce to any other laws applicable
to the Quarry Lease area from time to time whether made by the Central
Government, State Government or any other authonty

3. Approval of the Mining Plan does not in any way ‘imply the approval of the

Govemment in terms of . any other provnsions of the Mines and Minerals
(Development and Regulatlon) Act, 1957 and amended act 2015 and the
Mineral Concesslon Rules 1960° (Amended Rules 2016) afvd any other laws
mcluding the Forest Conservation Act, 1980. e 4

4. The Mining Plan is approved subject to: strictly adherlng to the Relevant
._Regulatlons of 'MMR 1961 and . obtalning prior ‘permission’ from Director
General Mines Safety whenever and where ever it is requured

5 'The approval authority does not owe the responsrbllity with regard to

Assessment of the reserves, erroneous certiﬂcation made by the R.Q.P. if

any and approval is tentative, subject to Modification on new findings at a
later date as per the provisions'of (23 B&23 D) of MCDR 1988, since the
evaluation is done on’ random basus

6. The applicant/ lessee shall safeguard the structures, public buildlngs, roads,

railway line, electric line and water bodies exists- if any as per regulations
109 & 127 of MMR, 1961 : 9

Encl: Approved Mining Plan. | i
-Yours'fal}thfully"-,-'} taer

S Ryt R

Deputy Director of Mines & Gc?ology (FAC),

Nellore

- Copy submitted to the Director of Mlnes ‘and Geology, Ibrahimpatnam along with

A.M.P.

- 'Copy submitted to the’ Member of Secretary, Andhra Pradesh Pollution” Control

Board, Visakhapatnam along with AMP for information.

- ',;Copy to Sri P.V.Satyanarayana, RQP; Lattlce, Bommasam Sadhan, 2":Floor,

- Near One Center, Gollapudi Vuayawada - 521225 Knshna Dlstict for
_ information.

Copy submitted to the Regional Controller of Mines, IBM Sultan Bazar, :

Hyderabad along with-A.M. P. -

» Copy submitted to-the Director of Mines Safety, Gruhakalpa (Block 2), Nampally,

‘Hyderabad for favour of information.
Copy to the Asst. Director of Mines: and Geology, Neliore along wrth A M P.

AN DD EERERERPERARRNSY




Encl: Approved Mvin'lng-:Plan'.

i,

-'//2'// |

2. This Mmmg Planis approved w1thout preJudlce to any other laws applicable
to the Quarry Lease area from’ time to time whether made by the Central
Government, State Government or any other authonty

_f3. Approval of the Mlnmg Plan does not in any way ‘imply the approval of the

Government in terms of . any other provnslons of the Mines and Minerals
(Development and Regulation) Act, 1957 and amended act 2015 and the
Mineral Concession Rules 1960 (Amended Rules 2016) aftd any other laws
mcludmg the Forest Conservatlon Act, 1980 :

4. The Mining Plan ls approved subject to strictly adherlng to the Relevant
. Regulations of 'MMR 1961 and ‘obtaining prlor permlssion ‘from' Director
General Mlnes Safety whenever and where ever lt is requured

‘5. The approval authorlty does not owe the responsnblllty wlth regard to
Assessment of the reserves, erroneous certlﬂcatlon made by the R.Q.P. if
any and approval is tentative, subjecl: to Modlﬁcatlon on new findings ata

-~ later date as per the provislons of (23 B & 23 D) of MCDR 1988, since the
evaluatlon is done on: random basus

6. The appllcant/ lessee shall safeguard the structures, publlc bunldlngs, roads,

109 & 127 of MMR, 1961

"-Yours fai'_th’fully',?'_ s

L g g Rl Re
Deputy Dlrector of Mines & Geology (FAC),
Nellore

- Copy submitted to the Director of Mlnes and Geology, Ibrahlmpatnam along with

A.M.P.

Copy submitted: to the' Member of Secretary, Andhra Pradesh Pollution” Control

Board, Visakhapatham along with AMP for information.

i‘_,:;Copy to Sri P.V.Satyanarayana, RQP; Lattice,’ Bommasani Sadhan. 2" Floor,

Near One Center, Gollapudl ViJayawada - 521225 Krlshna Dlstlct for
information.

Copy submitted to the Regional Controller of Mines, IBM Sultan Bazar,

Hyderabad along with-A.M.P.

| Copy submitted to-the Director of Mlnes Safety, Gruhakalpa (Block 2 Nampally,

‘Hyderabad for favour of information.
Copy to the Asst. Director of Mlnes and Geology, Nellore -along wnth A M P.

__4()__”. |
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As per
. 1,97,688 MTs, proposed for njining is up to 2 meter from the surface.

2 Gk e GOVERNMENT OF ANDHRA PRADESH - R
PROCEEDINGS OF THE DIRECTOR OF MINES AND GEOLOGY:: IBRAHIMPATBAM,
. - [PRESENT: SRI V.G.VENKATA REDDY DIRECTOR] . . = -

PROCEEDINGS NO.1163/D8/2020-2 ~ . - ' dt06.10.2020,

Sub:- Mines & Quarries - Grant of Quarry Lease for Silica Sand for an
: extent of 4,98 Hectares in Sy.No.589 & 594/P ‘in Block No.43 of -
Thamminapatnam Village, Chillakur.Mandal, SPSR Nellore District in
favour of '‘M/s The . Andhra Pradesh Minerals Development’
Corporation Limited, Vijayawada - Orders - Issued. -

Refi- 1. Quarry Lease " Application dated.31.0%.2020 -from M/s The
Bade - Andhra Pradesh -Minerals Development ‘Corporation Limited, :
- Vijayawada. s - ol So. s " e b
~ 2. ADMRG, Nellore File‘.N’O,384/P/-2020, dt.06.02.2,02_0.
.~ 3. This Office Proc.No.1169/D8/2020, dated:04.03.2020.
S 4. Letter Nd.'APMDC/I_20'4.7/’01/202_-0{G’eology/-160‘1,dt:18’.09.720-20 :
“" " of M/s The .Andhra Pradesh Minerals Development Corporation
Limited, Vijayawada. : el R g,
ORDER:- A o Al - =
Through - the  reference 1% cited, M/s The Andhra Pradesh Minerals
Development Corporation Limited, Vijayawada filed ‘an application for grant of
Quarry Lease for Silica Sand for an extent of 4.98 Hectares in Sy.N0.589 & 594/P of

. Thamr‘ninapatnam,ViHage, Chillakur Mandal, SPSR Nellore District.for period of 20

years. The said quarry lease application was received by the Asst, Director of Mines
and Geology, Nellore on 31.01.2020. . ; @t S '

Through the. reference 2™ cited, the Asst. Director of Mines and _Geo'idg_y,
Nellore submitted proposals rec:'ommending for grant of quarry lease for Silica Sand
for an- extent of 4,98 Hectares in. Sy.No.589 & 594/p° in"Block: No.43 " of
Thamminapatnam Village, Chillakur Mandal, SPSR Nellore District with a depth of 2.

meters only in favour of M/s The Andhra Pradesh Minerals Development Coi‘po’ratidn

Limited, Vijayawada.

Through the reference 4t fcited,,, M/s .The 'Andhra;'Pradesh '_ Minerals

Development Corporation Limited, Vijayawada submitted Mining Plan_approv‘ed by -

the  Deputy .. Director ~of  Mines and . Geology, ‘Nellore, Vide

Limited, Vijayawada over the subjéc_:t area.

the Approved Mining Plan ‘the Mineable Reserves for Silica Sand
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| The Envrronment Clearance ‘was issued on 08 07.2020 for average
productlon of Silica Sand 1,97, 688 TPA validity for a period of 1 year or life

of mine or the. -.expiry date of mine Iease or Iand Iease per:od lssued by the
. government of A P whlchever is earller. :

; The C F E was |ssued on 21 08 2020 for Slllca Sand proposed capamty
1,97, 688 TPA vahdlty for a per:od of ‘1 year on par wnth validity' of EC

. 'lssued by SEIAA or the expiry. date of mme lease perlod issued by the
government ofA P whlchever is. earl:er :

o

= The C F.O was |ssued on- 11. 09 2020 for Stllca Sand proposed capacity
1,97, 688 TPA for a period endlng Wlth 07.07.2021 in. Concurrence with EC
‘ Valldlty or the expiry of date of mme lease period. lssued by the

. government of A. P. whlchever is earller

: Under the Cn‘cumstances stated above and in exermse of the powers
conferred under Rule 12(5) (a) (i) of APMMC Rules, 1966 a quarry lease for Silica
~Sand . for _an: extent of . 4,980 Hectares m Sy No.589 & 594/P of

: .'Thammmapatnam Vlllage, Ch:llakur Mandal, SPSR Nellore DlStI‘lCt is hereby

- granted in favour of .M/s The Andhra Pradesh Mlnerals Development Corporatl'on
Limited, Vljayawada for a period of 02 year,ssubject to the followmg cond1t|ons and

‘the ‘conditions mentioned in the appendlx enclosed to this order, other terms and
_condttlons and subsequent amendments executtve mstructrons assued ‘there on -

B | from time to tlme

1. . The grantee shall pay the followmg amounts before executlon of the lease

@) cIfDeeeadd Rent :: Rs. 20 OOO/ per hectare per annum

“(ii) ‘; Land Assessment : As per rates erd by the Revenue Department
(i) Cess on Land ' | s .At the rate of Rs 0. 37 pa|se per rupee on Land
i Assessment s Assessment _ | _
(W) '.'Sec'uri'ty"_[l)'eposit' SRS ,A sum_equwalent to-one year dead. rent.

2 The grantee shall execute the Iease deed in Form “G" within (60) days from the
date of grant as per Rule 12 (5) (e) of A.P.M.M, C. Rules, 1966

_ 3. The grantee shall pay Sergnlorage Fee in advance along with DMF and MERIT as
- detailed below and dispatch the Granite under a valid dispatch permit and"

. transit form |ssued by Asst Dlrector of Mmes and Geology concerned

- Seigniorage Fee . Per Metric Tonne

._Silica Sand i : ' Rs.100/- :
MERIT - - Gt 2% of Seigniorage fee .
DMF . S i 30% of Seigniorage Fee:

4 The grantee shall pay the dead rent, Land Assessment ‘and Cess on Land
Assessment one month in advance i,e., before.1%* March of every year durlng

~ the sub5|stence of the. Iease perlod regular{y whether formally demanded
[y :and cailed for or not. ol ‘

5 The. grantee shal! pay Sergmorage fee as per the rates prescrlbed from time. to

C e times under. item no. 16, 20 and 31 (1) (ii) Schedu[e I in"advance for quantity |
_"lllntended to bedispatched and then only of dispatch the material - under the
" dispatch ‘permit and transit forms obtalned from the Asst. Director concerned. .

" The Grantee ) shall  furnish - deta:ls of dispatches | |mmed|ately soon
after the d|_spatches At matenaf as ‘per ‘Rules 12 (5) '(h) (i) of
A.P.M.M.C.Rules,1966. - - e | -
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6 The grantee should pay. Selgnlorage fee or dead rent whlchever is h!gher on
the mineral dispatched or consumed from the Iand at the rates specified under

Schedule-I and. II as the case may be in” accordance W|th Rule 10(1) of‘
AP M M C Rules 1966 24 :

7 Before completlon of the vahd;ty of (07 07. 2021) i.e., on or before 06 07 2021
penod of CFO the grantee shouid submit CFO afresh for further contmuation of
quarry operattons ' o - E - B

Note -The grant is liable for. cancellatlon should lt be found that It was grossly"r__
meqwtable or - was made under a: mistake of fact or. owmg to.
- mis- representatlon or fraud or m excess of authonty

Sd/-V.G.VENKATA REDDY
DIRECTQR OF MINES AND GEOLOGY
TO s . ) N
~M/s The Andhra Pradesh Mmerais Development Corporatlon Limlted V|Jayawada, -
D.No. 294/1D,100 Feet Road," » . :

Tadigadapa to Enikepadu Road;
Tadigadapa VlJayawada 521137 A. P

&cﬁo the.Asst Dlrector of Mines and Geology, Nellore along wn:h Fxle No;
384/P/2020...5 e T R - By RPAD.

Copy to the Deputy Dlrector of Mlnes and Geology, Nellore for mformatlon
. //ATI'ESTED// :
u w..m«‘\/\/‘

= ng‘f}/ DIRECTOR OF. MINES AND. FOLOGY.
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Ry GOVERNMENT OF ANDHRA PRADESH
\ ' DEPARTMENT OF MINES AND GEOLOGY
. Proceedings of the Assistant Director of Mines and Geology, Nellore
{Present : Sri D.Rama Mohan Rao, M.Sc.(Tech), Asst. Director)

Proceedings No: 384/P/2020 | ; : Date: 04-02-2021.

Sub: Mines & Quarries — Minor Minerals — Quarry Lease for Silica Sand over an
extent of 4.980 Hectares in Sy.No. 589 & 594/P of Thamminapatnam
Villlage, Chillakur Mandal, SPSR. Nellore District — Granted in favour of M/s
Andhra Pradesh Mineral Development Corporation Limited for a period of 2
years — Work Order - Issued - Regarding.

Ref: 1) Proceedings No. 1163/D8/2020-2, dated 06.10.2020 of the Director of

Mines & Geology, Ibrahimpatnam, Vijayawada.

2) Letter dated 13.11.2020 & 28.11.2020 by M/s Andhra Pradesh Mineral
Development Corporation Limited. _

3) Proceedings No. 1163/D8/2020-2, dated 01.02.2021 of the Director of
Mines & Geology, Ibrahimpatnam, Vijayawada.

4) Affidavit dated 04.02.2021 of the Deputy General Manager (Geology) of
M/s Andhra Pradesh Mineral Development Corporation Limited

Q@@

ORDER:

Through the reference 1% cited, the Director of Mines and Geology,
Ibrahimpatnam, Vijayawada has granted Quarry Lease for Silica Sand over an extent of
4.980 Hectares in Sy.No. 589 & 594/P of Thamminapatnam Villlage, Chillakur Mandal,
SPSR Nellore District for a period of 2 years in favour of M/s Andhra Pradesh Mineral
Development Corporation:Limited subject to the conditions mentioned in the appendix
enclosed to this order and also subject to the satisfaction of APMMC Rules 1966 and
amendments thereon from time to time.

In the reference Zf‘@ cited, the grantee M/s Ahdh_ra Pradesh Mineral Development
Corporation Limited has submitted required documents except MDCC and requested to
execute the Quarry Lease deed.

Further through the reference 3™ cited, the Director of Mines & Geology,
Ibrahimpatnam, Vijayawada has issued orders for exten5|on of timé for thirty (30) days
to execute the subject granted area. :

Tnrough the reference 4™ cited the Deputy General Manager (Geology) of M/s

Andhra Pradesh Mineral Deve[opment Corporatlon Limited has subrmtted Affidavit in lieu
of MDCC.

In the light of the c1rcumstances stated above, the lease deed is executed in
favour of M/s Andhra Pradesh Mineral Development Corporation’Limited on 04-02-2021
and hereby permitted to ‘commence the quarrying operations for Silica Sand over an
extent of 4.980 Hectares in Sy.No. 589 & 594/P of Thamminapatnam Villlage, Chillakur
Mandal, SPSR Nellore Bistrict for a period of 2 years with effect from 04-02-2021 to
03-02-2023 subject to the provisions of Andhra Pradesh Minor Minerals Concession
Rules, 1966 and subject to the following conditions mentioned in the Appendix enclosed
to this order and subsequent conditions, mstructlons issued thereon by the Government
from time to time. , :

The lessee should maintain all the records and accounts in the prescribed forms
specified by the Government. The lessee should transport the material by
vehicles within the limits prescribed by the Transport Department and submit
necessary quarterly returns in Form-C as to reach the Director of Mines and Geology,
Ibrahimpatnam, Vijayawada, Deputy Director of Mines and Geology, Nellore and
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Assistant Diractor of Mines and Geology, Nellore for each and every quarter as per

Rules. The lease deed is executed subject to the condition. that the security deposig, L
should ranew by the lessee till the expiry of the lease period. A e

SPECIAL CONDITIONS
¢ The lessee shall work the quarry up.to 2 mts depth from the surface level. The
lessee shall not work within 45'meters of any railway line or of any public works
or of any public roads or buildings or of other permanent structures as per
Regulation 109 of Metalliferrous Mines regulafions 1961. Hbrizontal distance of
15 meters from either bank of a River or Canal or from the boundaries of Lake,
Tank or other surface reservoirs as per Regulations 12? of M.M. Regulations
1961 and also with' regard to the safety margins to be left to the highway and
other villagers Roads. .
< Before completion of the validity of (07.07.2021) i.e., on or before 06.07.2021
period of CFO, the grantee should submit CFO afresh for further continuation of
quarry operations. |

Note:- The grant is liable for cancellation should it be found that it was grossly

inequitable or was made under a mistake of fact or owing to mis-representation
or fraud or in excess of authority.

Asst. Director of Mip€s and Geology,
Nellore
To
M/s Andhra Pradesh Minerals
Development Corporation Limited,
Door No. 294/1D,
100 Feet Road,
Tadigadapa to Enikepadu Road,
Tadigadapa, Vijayawada — 521 137, A.P

Copy submitted to :

« The Director of Mines and Geology, Ibrahimpatnam, Vijayawada for favour of
information. _ .

» The District Collector, Nellore for favour of information. . '

« The Deputy Director of Mines and Geology, Nellore for favour. of information.

» The Zonal Manager, APIIC Ltd, Nellore for favour of information.

Copv to the Tahsildar, Chillakur for information. |
Cogiz to the Deputy Director General of Mines Safety, Nellore with lease deed and plan

for information. | : _
Copy to the Labour Enforcement Officer, Nellore together with lease deed plan for

favour of information.
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES,A'ND-G'EOI‘.-OG._Y_ i
From - To-
E. Narasimha Reddy, M.Sc., M/s. The Andhra Pradesh Mineral
Deputy Director of Mines & i Development Corporation Limited,
Geology(FAC), D.No0.294/1D,
Nellore. ' 100 feet Road,
Tadigadapa to Enlkepadu Road
Tadigadapa, Vijayawada - 521137,
A.P, Ph.N0.0866 24&9999 i
Sir,

Sub :- Mines & Mmerals--—'Quarry Lease applled area of M/s. The
Andhra Pradesh Mineral Development Corporation Limited, for
Silica. Sand -over an extent of 4. 980 Hectares / 12.30 Acres in
Sy. No.589 & 594/P of Thammmapatanam Village, Chillakur
Mandal, SPSR Nellore District Haing Plan --Approved -
Regardlng g’ LI, e _,\wnesﬁgea/'»

Vs
Ref;- 1. Proceeding No. 28594/P RQP[Q(,)daté
Director of Mines and Geqlag 'l@m Sk
Memo No. MGOPOLI/42/2Ql1 AMERN R Pt

Director of Mlnes and Geology, Ibra lmpatnam e
4, Mining Plan submitted on 16. 04.2020 filed by M/s. The Andhra
Pradesh Mineral Development Corporatlon lelted

KKK

In exercise of the powers conferred by the Dlrector of Mmes and Geology,."
Hyderabad, through the reference 1% cited and keeping in vnew of the proceedlngs 4
issued by the Director of Mines and Geology vide reference 3™ cited, I hereby-‘
approve the Mining Plan for a period of one(01) year, in: respect of Quarry Lease
applied area of M/s. The Andhra Pradesh Mineral Development Corporatlon Limited
for Silica Sand, over an extent of 4,980 Hectares'/ 12.30 Acres in-Sy.No.589 &
594/P of Thamminapatanam Village, Chillakur Mandal, SPSR Nellore District, :
under Rule 7A of Andhra Pradesh Minor Mineral Concessnon Rules,; 1966 read with
G.0.Ms.No.56, Industries & Commerce (Mines-II) Department dated 30.04.2016.
This approval is subject to the following condltions ;

1. The proposals contained in the approved mining plan shall be appllcable'
from the date of execution of the lease and for the mlmng activities to be
carried out within the lease hold area as per the approved mlnlng plan only.

'contd.‘..z &
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2. This Mining Plan is approved wcthout preJudlce to any other laws appllcable
-to the Quarry Lease area from time to time whether made by the Central
Government State Government or any other authorlty

3. Approval of the Mining Plan does not in any way lmply the approval of the

- Government in terms of any other provisions of the Mines and Minerals
(Development and Regulation) Act, 1957 and amended act 2015 and the
Mineral Concession Rules 1960 (Amended Rules 2016) and any other laws
including the Forest Conservatlon Act, 1980. -

4. The Mining Plan is approved subject to- stnct kadhering to the Relevant
Regulations of MMR 1961 and obtalnlnp. prlor , ission from Director

General Mines Safety whenever ancl;whel:e QVQ\R\IB" quired.

5. The approval authority does not»cjw
Assessment of .the.reserves, errone,o
any and approval is tentative, sub
later date as'per the provlsmns of (
evaluation is done on random basus

ity with regard to

imade by the R.Q.P. if -

, {8 on new findings at a
@,e "MCDR, 1988 since the

.,9.-.-

6. The appllcant/ lessee shall safeguard the structures, ‘public buildings, roads,

railway line, electnc Jline and water bodies exists if any as per regulations
109 & 127 of MMR 1961

Encl: Approved Mining Plan. et
Yours faithfully,

! N,\v,“uki e R a’d
Deputy Dlrector of Mines & Geolo/gy (FAC),
- Nellore.

Copy submitted to the Director of Mines and Geology, Ibrahxmpatnam along with
AMP.
Copy submitted to the Member of Secretary, Andhra Pradesh Pollution Control
_ Board, Visakhapatnam along with AMP for information.
Copy to Sri K. Santhosh Kumar, RQP, Flat No.7,'Door No.6- -101/10, Sri Sai

Durga Nilayam, Krishna Nagar Road, Madhurawada-41 Vlsakha Patnam
district for information.

Copy submitted to the Regional Controller of Mlnes, IBM Sultan Bazar,
Hyderabad along with A.M.P. . '

Copy submitted to the Director of Mines Safety, Gruhakalpa (Block -2), Nampally,
Hyderabad for favour of information.

Copy to the Asst. Director of Mines and Geology, Nellore along with A.M,P.
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Andhra Progdesh Y B
mgnﬂmmmmmﬂ-&ﬂnmm&mmum
B Government of India ‘
D.No.33-26-14 D/2, Near Suntise Hospital Pushpa Hotel Genlro.
WMwmdMWQ
POST. ' ) ]
/ 08/07/2020
Order No. SETAA/AP 105/2020/1853 19 % .
SavSEIAA, AT 458 Tia Siica Sand of M. Andhra Pradesh Mbnoral
i Development ~Corporation Limited at Sy.No. 589 & 547 of |
i Thamminapatnam Village, Chillakur Mandal, SPSR Nellore District, :
| __ !Andhra Pradesh ~ Environmental Clearance - Reg: .
1. This has reference to your application submitted through online on 21.05.2020
(proposal No. SIA/AP/MIN/152362/2020), sceking Environmental Clearance
for the 4.98 Ha Silica Sand Mine at Survey No. 589 & 594/ of :
Thamminapatnam Village, Chillakur Mandal, SPSR Nellore District,
Andbra Pradesh in favour of M/s. Andhra Pradesh Mineral Development
Corporation Limited, It was reporled that the nearest human habitation viz,
Tigapalem (V) exists at a distance of about 0,368 km from the minc leasc area.
i cgza It was noted that the capital investment of the project is Rs.62.0 lakhs and
y\x capacity of the Project is as follows:

Mining of Silica Sand - 1,97,688 TPA in 4.98 Ha.
?\2/ IL As seen from the Mining plan approved by the competent Government

Authority the following twe aspects are noted.

X3
Y\Q‘Q\/ -) i. The location of the mine is as following:
W

SLNo Latitude
@ ) 14°11'58.69"N
a\‘(& : 14°11'57.19"N

14°12'01.97"N

Longitude
80°06'29.22"C
80°06'36.03"E
80°06'35.68"E

14°12'06.43"N

80°06'35.26"E

14°12'06.44"N

80°06'29.89"E

ol of & wl |

{
g

14°12'02.20"N -

80°06'28.97"E

li. It is an open cast manual method mine. Life of mine is 1 year. The total mine
lease area is 4.98 Ha.

This proposal has been re'fen*cd to SEAC, A.P:along with all the documents submitted
by the }’Jmponent for their appraisal and for their specific recommendations on EC
aspect. The proposal has been examined and processed in accordance with EIA

Scanned with CamScanner




s . " | ‘
| " File No.APPCB-11033/57/2020-TEC-EC-APPCB

<

e ]'Notiﬁééﬁoh, 3606 and its amendments thereof. The State Level Expert ,'kppral%\1
w0 Comimittee (SEAC) examined the application, in its meeting held on 25..06.202{) ai
follows: The represefitatives of the project proponent APMDC Ltd.am:l their consu ﬁ
M/s. SV ENVIRO LABS & CONSULTANTS have attended the Onlmq meeting. (;3
Committee recommended for issue of Environmental clearance to this S.xhca san
mining project for the production quantities — 1,97,688 MTPA, ‘duly stlpulatm.g a
condition that the project proponent shall maintain the setback width of 7.5 me.'tex:1
buffer zone all around the mine lease area for greenbelt development and only manu :
excavation of mining shall be carried out. The EC is valid for ONE year or the life 0
mine, which ever is earlier.
« Al the silica sand are to be accounted for authorized users for the purpose of
silica users only, an undertaking shall be submitted. . :
- Sand quality report for salinity, Electrical Conductivity, chlorides, pH shall be
submitted. .
+ Green belt shall be taken up in the peripheral Bufferzone of 7.5 m.w1dth all
along the boundary of the mine and planted with casuarina plantation.
. APSEIAA Sub-committee guidelines shall be implemented;
« Strictly manual mining only is permitted. )
« The validity of the EC is for 1 year or the life of mine which is earlier.

The project proponent shall allocate sufficient funds for implementation of CSR The
project proponent shall allocate sufficient funds for implementation of SR activities as
committed by the representative along with the EMP. The committee in the appr:psal
report clearly stated that they have approved the approved Mining Plan, Form-I/II,
PFR/DPR and EMP for compliance by the proponent. The State Level Environment
Impact Assessment Authority (SEIAA), in its meeting held on 03.07.2020 examined
the proposal and the recommendations of SEAC and decided to accept
SEAC recommendations aforesaid for strict compliance by the proponent and to issue
EC. The SEIAA, A.P hereby accords Environmental Clearance to the project as
mentioned at Para No. I under the provisions of the EIA Notification 2006 and its
subsequent amendments issued under Environment (Protection) Act, 1986 subject to
implementation of the following cluster, specific and general conditions:

Part A. Special Conditions:

I. The proposal shall not attract the following acts & Rules: Forest act 1980, Wild
life (Protection) act,1972; CRZ notification, 2011; The eco sensitive areas as
notified under EP act,1986; Critically polluted areas as notified by CPCB and
also shall notharm live stocks and human beings and disturb their activities.

ii. The project proponent shall maintain the setback width of 7.5 meters buffer

zone all around the mine lease area for greenbelt development and only manual
excavation of mining shall be carried out.

ifi. The EC is valid for ONE year or the life of mitie, which is earlier.
« All the silica sand are to be accounted for authorized users for the purpose of
silica users only, an undertaking shall be submitted.

+ Sand quality report for salinity, Electrical Conductivity, chlorides, pH shall be
submitted.
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i 5 idth all
Green belt shall be taken up in the peripheral Bufferzon® of 'i.: tI;.lt 1\:; a
along the boundary of the mine and planted w1.th casuarnr_lad? an ;
. APSEIAA Sub-committee guidelines shall be implemented; .
Strictly manual mining only is permitted. . : e e
The leidity of the EC is for 1 year or the life of mine which is earlier

-

. : ion of
iv.The project proponent shall allocate sufficient funds for implementation ©
CSR. : ) ) SR
v. The project proponent shall allocate sufficient funds :For H;Pghmﬂfmat‘on of
activities as committed by the representative along.wﬁh t ; : S
vi.The project proponent shall maintain the setback distance /. e o
zone all around the mine lcase area for greenbelt development an
conditions are to be fulfilled. ' g
vii.The avenue plantation (tall plants), of at lea§t 1.5m height, fo; 1 lg?nﬁ%:;nzg
the approach road on either side of the road is to be dcve.lope an .
The entire plantation is to be completed in the ﬁrst year 1tself.. -
viil. The proponent is advised to ensure safety to animal and public life.

Part B. Specific Conditions:

1) Air Pollution:-

i. The proponent shall comply with the mmmg methodology mentioned in
approved mining plan and Form1.

ii. Greenbelt shall be developed along the boundary of mining lease area with tall
growing trees, with the native species in consultation with the local
DFO/Agriculture Department. In case any felling or damage 1o fauna and flora
is involved, prior permission shall be taken from the concerned Regulatory
Authority, by the proponent, without which mining shall not be taken up.

iii. Fugitive dust emissions from all the sources should be controlled regularly.
Water spraying arrangement on haul roads, loading and unloading and at
transfer points should be provided and properly maintained. Concerned

Regulatory Authority Prior instructions /guidance shall be taken for this
activity

iv. The proponent shall take appropriate measures to ensure that the GLC shall

comply with the revised NAAQ norms notified by MoEF&CC, Gol on
16.11.2009. ‘

v. The following measures are to be implemented to reduce air pollution during
transportation of mineral:-

® Roads shall be graded to mitigate the dust emission. Regulatory
Authority, prior concurrence shall be taken for this activity.

® Water shall be sprinkled at regular interval on the main haul road and
other service roads by water sprinklers to suppress dust.

! 5 1 Scanned with CamScanner




File No.APPCB-11033/57 /2020-TEC-EC-APPCB

vi. The following measures are to be implemented to reduce Noise pollution:-

o Proper and regular maintenance of vehicles and other eqmpm?:nt

o The proponent shall ensure that there shall be no excessive noise,
while taking up mining activity. . '

o The workers employed shall be provided with protection
equipment and earmuffs etc. T o

o Speed of trucks entering or leaving the mine is to be limited to
moderate speed of 25 kmph to prevent undue noise from empty

trucks.

vii. Measures should be taken to comply with the provisions laid under Noise
Pollution (Regulation and Control) (Amendment) Rules, gOIO; dt. 11.01.2010
issued by the MoE&F, GOI to control noise to the prescntaed levels. Workers
engaged in operations of HEMM, etc should be provided with ear plugs/r.nuffs.
Regulatory Authority instructions be taken if there are any better alternatives.

viil. The proponent shall not take-up mining activity unless he obtains the safety
clearance certificate from the Govt. competent authority.

2) Water Pollution:-

i.  As per records the source of water is Bore well. Total water requirement is
9.5 KLD. Out of that, 5.0 KLD is used for Dust suppression; 2.0 KLD is used
for Greenbelt; 2.5 KLD is used for domestic purpose.

ii. Garland drain and siltation ponds of appropriate size should be constructed
for the working pit to arrest flow of silt and sediment. The water so collected
should be utilized for watering the mine area, roads, green belt development
etc. The drains should be regularly desilted, particularly after monsoon, and
maintained properly. Prior concurrence of Regulatory Authority concerned
shall be taken for this activity before taking up mining,

iii. Regular monitoring of ground water level and quality should be carried out
by establishing a network of existing wells by the project proponent in and
around project area in consultation with Regional Director, CGWB, Southern
Region, Hyderabad. Data thus collected should be sent at regular interval to
MOoEF&CC, CGWA and CGWB, Southern, Region, Hyderabad.

iv.  Suitable conservation measures to augment groundwater resources in the area
shall be planned and implemented in consultation with Regional Director,
CGWB, Southern Region, Hyderabad. Suitable measures should be taken for
rainwater harvesting in consultation with concerned Regulatory Authority.

Permission from the competent authority should be obtained for drawl of
ground water, if any, required for this project.

5 2 Scanned with CamScanner
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- 3) Solid Waste i~

I

il

il

Topsoil, if any, shall be stacked properly with proper slope with a‘li’:“"‘;‘;
measures and should be used for plantation purposc. Pr ‘?':‘tapp""
Regulatory Authority concerned must be taken for this activity

i Jumps:-
The following measures are to be adopted 10 control crosion of dumps

. Retention/toe walls shall be provided at the foot of the dumps.

. Worked out slopes are to be stuhilized by planung “PF’f‘Prff‘IC
shrub/grass species on the slopes. ch.u!.:'.mxy Autliority, pnor
concurrence shall be tken for this activily.

Waste oils, used oils generuted from the 1EM machines, x‘mnug o;'\:r.wn‘xfmi, 11(
any, shall be disposed us per the Huzardous znd other W ;xsfc:? (.\i'.:xt..;:gml.x; :
and transboundary movement) Rules, 2016 1o the recyelens authimzed O
APPCL.

The proponent shall ensure prope? rechenativn of mined out anea tn
consultation with the mining department.

The proponent will be squarely pesponsihic fur proper implemeniztiion ol

¥ o . weper oty
solid waste management plan, preveation of alr pellonen, Wi potlution,
and any other Kind of pollution‘hiealth hasend

Part C. General Conditions:

1.

ii.

fii.

v,

V.

This order is valid for a period of 1 years or life of mine or the expiry date
of mine lease or land lease period issued by the Government of AP,
whichever is earlicr.

While giving CFE/CFQ. the APPCB is o Kindly ensure compliance of
guidelines issucd in G.O RT No 239 dt 16.04.2020 and Memo. No covid-
19/2020/HIMEW dt 18,04.2020 issued by Medical, Health and Family welfare
department, Govemment of AP and the Ministry of Home Afiairs order No
40-3/2020/DM-DA dt 15.04.2020 scrupulously.

The proponegt shall scrupulously follow any conditions stipulated by Revenue
department/ Panchayat Raj/ Municipal administration/local self government
bodies (Gram panchayat/Gram secretariat) in ensuring safety to human and
animal life. The APPCB to ensure the same while according CFE/CIFO.The
APPCB to ensure the same while according CFE/CFO.

Proponcent shall ensure that there is no disturbance to flora and fauna. Serenity
of nature must be protected at any cost.

In respect of government land for mining. the responsibility fixed on AD
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- { are
mines to check whether necessary clearances from revenuc departmen
obtained.

i erifv the land
vi. In case of patta Jand while granting mine lease ADMG should venify the la
Jease documents.

ini hall
vii. In respect of forest land given in lease i:O}’ mzmrfg,ulth:d p:?‘;')ogleem ﬁs)r;l
scrupulously adhere to the mining conditions stpuwiat \
department, Government of Andhra Pradesh.

- Lo ’ nt
vili. Any change in mining plan/ production! mining methodology the propone
shall apply afresh EC.

it a i sly follow
Ix. While taking up mining acuwvity the proponent shall meticulously follo
approved mining plan/Form-1/EMP.

x. Once in an year proponent shall conduct impact m-ml}sis on a?n\'}romncnt by
reputed institute recognized by Dircctor General, Mines and Safety.

xi. “Consent for Establishment” & “Consent for Opcraﬁoq" shall trx obtaiped
from Andhra Pradesh Pollution Contro! Board under Air and Water Act to
carry on mining.

xil. No change in mining technology and scope of wor‘xiing should bc made
without prior approval of the SEIAA, AP. No further expansion or
modifications in the mine shall be carried our without prior approval of the
SEIAA, AP/ MoEF&CC, Gol, New Delhi, as applicable.

xiii. Officials from the Regional Office of MOEF&CC, Chennai / The SEIAA,
Andhra Pradesh through the Regional Offices of Andhra Pradssh Pollution
Control Board, who would bc monitoring the implementation of
environmental safeguards should be given full co-operation, facilities and
documents/data by the project proponents during their inspection. A complete

set of all the documents shall be submitted to the CCF, Regional Office to
MOEF&CC, Chcnnai. '

. .1
xiv. Four ambient air quality-monitoring stations should be established in the core
zone as well as in the buffer zone. Location of the stations should be decided
based on the meteorological data, topographical features and environmentally

and ecologically sensitive targets and fréquency of monitoring should be
undertaken in consultation with the State Pollution Control Board.

xv. The project proponent shall submit six monthly reports on the status of
compliance of the stipulated environmental clearance conditions including
results of monitored data (both in hard copies as well as by e-mail) to the

Ministry of Environment & Forests, its Regional Office, Chennai, SEIAA,
A.P., Zonal Office of Central Pollution Control Board, Bangalore, District
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Collector -and A.P. Pollution Control Board. The proponent digzgsu?éz?fdgz
status of compliance of the environmenta} clearance clzlon e
results of monitored data on their websites and shall up ,

periodically.

- ; for ject
xvi.Post Environment Clearance Monitoring: It shall be mandatory for the proj

: A in respect of the stipulated
manager to submit half yearly compliance S i AA on 1% June and

s S43oma | : to SEI
prior EC terms and conditions in hard and soft fJOPY i s
1%t December of each calendar year. (Refer 10(i) and 10(i1) 0% S(? 11;;31(11&) ?;
Ministry of Environment and Forests Notification, INEW ’

14t September, 2006.)

xviiData on ambient air quality should be regularly submitted totatltle mi‘xg
including its Regional Office located at Bangalore’am.i the State
Control Board/ Central Pollution Control Board once in SIX months.

xvii Personnel working in dusty areas should wear prot?cfive resp:u'atory d.eviccs
i. and they should also be provided with adequate training and information on

safety and health aspects.

xix. The project propohent shall ensure that no natural watercourse and/or water
resources shall be obstructed due to any mining operations. N-ecwsary
safeguard measures to protect the first order streams, if any, originating from
the mine lease shall be taken.

xx. Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take
corrective measures, if needed.

xxi. A separate environmental management cell with suitable qualified personnel
should be set-up under the control of a Senior Executive, who will report
directly to the Head of the Organization.

xxii The funds earmarked for environmental protection measures (Capital cost
Rs.3.94 Lakhs and Recurring cost Rs.3.0 Lakhs /annum) should be kept in
separate account and’ should not be diverted for other purpose. Year wise
expenditure should be reported to the Ministry and its Regional Office located
at Bangalore. '

xxii At least 2% of the total project cost shal be allocated for Corporate
I.  Environment Responsibility (CER) and item-wise details along with time
bound action plan shall be prepared in accordance to the MoEF&CC’s office
Memorandum No.F.N0.22-65/2017- IAII, dated.01.05.2018 and submit to
the SEIAA, A.P and Ministry’s Regional Office, Chennai.

xx! The project proponent shall submit the copies of the environmental clearance
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(o the Heads of local bodies, Panchayats and Municipal Bqdics in addition 10
the relevant offices of the Government who in tumn has to display the same for

3() days from the date of receipt.

xxvThe project authoritics should advertise at Jeast in two local newspapers
widely circulated, one of which shall be in the vemnacular language of .the
Jocality concerned, within 7 days of the issue of the clearance letter informing
{hut the project has been accorded environmental clearance and a copy of the
clearance letter is available with the State Pollution Control Board and

SEIAA, AP,

xxvThe SEIAA or ahy other competent authority may .altcr/modify ﬁ}c above
l.  conditions or stipulatc any further condition in the interest of environment
protection.

?SXVThc proponent shall oblain all other mandatory clearances from respective
il. departments before taking-up the mining activity.

xxv Any appeal against this Environmental Clearance shall lic with the National
il. Green Tribunal, if preferred, within a period of 30 days as prescribed under
Section 16 of the National Green Tribunal Act, 2010.

xx| Concealing the factual data or failure to comply with any of the conditions
X. mentioned above may result in withdrawal of this clearance and attract action
under the provisions of Environment (Protection) Act, 1986.

xxXThe SEIAA may revoke or suspend the order, if implementation of any of the
above conditions is not satisfactory. The SEIAA reserves the right to
alter/modify the above conditions or stipulatc any further condition in the
intcrest of environment protection. :

xxX SEIAA also reserves the right to cancel the EC issued at any time, if EC has
I. been obtained by the proponent through suppression of any information or
furnishing false information. :
xxxThe above conditions will be enforced inter-alia, under the provisions of the
il. Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention &
Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and

thzla Public Liability Insurance Act, 1991 along with their amendments and
rules. ;
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T TMEMBER SECRETARY, | MEMBER, | CHAIRMAN,
CTUUTUsEA AR UL BRIAA AR G SEAAAL
SPECIAL SECRETARY TO GOVT
To
M/s. Andhra Pradesh Mineral Development
Corporation Limited,

Mr. M. Madhusudhan Reddy,

The Vice Chairman and Managing Dircctor,
Door.no.294/1D, 100 Feet Road of Tadigadapa to Enikeadu,
Kanur, Vijavawada, Krishna District-521137, A.D.
Ph.9491035727

Copy to:

. The Chairman, SEAC, AP. for kind information,

. The Member Secretary, APPCB for kind information.

. The EE, RO: Nellore, APPCB for information.

. The Regional Officer, MOEF&CC, GOI, Chennai for kind information.

. The Secretary, MOEF&CC, GOI New Delhi for kind information.

. Monitoring cell, MoEF&CC, GOI, New Delhi for kind information.

- The District Collector, Nellore District, Andhra Pradesh for kind information.

Nt W N

The SeeAA AR WAS APPROVED TuR ORDER 2N B~ ORRICE

N \ ,/ 20 Y
o\ - f/%\'\\"

Senior Environmental Engineer
State Environment Impact
Assessment Authority

Govt. Of Andhra Pradesh
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i ANDHRA PRADESH POLLUTION CONTROL BOARD
e ~ ZONAL OFFICE :: VIJAYAWADA
; i ¥ R j ;
\;VE/‘V;/ Plot N‘o.41 Opp: SBI, Sri Kanakadu a Officers’ Colon Gumnana:l(hog:: OSé 2_235\214%; 2
- Email: zovja-jcee@appcb.gov.!n
Website : www.pcb.ap.gov.in

RED CATEGORY
CONSENT ORDER
Consent Order No: N-51OIAPPCBIZO-VJAICFONV&AI2020 Dt:11.09.2020

CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21/22 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and the rules and orders made there under
(hereinafter referred to as 'the Acts’, "the Rules’) to:

M/s. Andhra Pradesh Mineral Development Corporation Limited,
(Silica Sand Mine - 4.98 Ha),

Sy. No. 589 & 594(P), Thamminapatnam (V),

Chillakur (M), SPSR Nellore District.

(Hereinafter referred to as 'the Applicant) authorizing to operate the industrial plant to
discharge the effluents from the outlets and the quantity of emissions per hour from the
chimneys as detailed below:

(i) Outlets for discharge of effluents:

Outlet | Outlet Description | Max Daily Discharge Point of Disposal
No. (KLD)
1 Domestic 1.6 - Septic tank followed by soak pit.

i) Emissions from Chimneys:

Chimney No. | Description of Chimney [ Quantity of emissions at peak flow

This Consent Order is valid for manufacture the following products along with quantities only:

S.No. Name of the Activity Extent . Capacity
1. Mining of Silica Sand 4.98 Ha. 1,97,688 TPA

Tl)is Consent order shall be valid for a period ending with 07.07.2021 in concurrence
with EC validity or the expiry date of mine lease period issued by the Government of
A.P., whichever is earlier.

i Digitally signed by Nambada
Nambada Venkata venkata Bhaskara Rao

Bhaskara Rao 3;?3:;020.09.11 13:03:06
" ‘_ JOINT CHIEF ENVIRONMENTAL ENGINEER
o . &
M/s. Andhra Pradesh Mineral Development Corporation Limited,
(Silica Sand Mine — 4.98 Ha),
Sy. No. 589 & 594(P), Thamminapatnam (V),
Chillakur (M), SPSR Nellore District.
E-mail: apmdcltd@gmail.com ¢

;.

Copy to the Environmental Engineer, Regional Office, Nellore for information and with a direction to ensure
the compliance of the time bound conditions and send a detailed report so as to place the unit before
External Advisory Committee (EAC) for review and to take necessary action, as per the instructions of the
Board Office issued on 21.06.2016 in case of non-compliance.
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SCHEDULE - A

. Any up-set condition in any activity of the Mining Unit, which may result in, increased
violation of standards stipulated in this order shall be informed to this Board, under
intimation to the Collector and District Magistrate and take immediate action to bring
down the discharge / emission below the limits.

2. The mine operator should carryout analysis of air emissions for the parameters
mentioned in this order on quarterly basis and submit to the Board.

—n

3. All the rules & regulations notified by Ministry of Law and Justice, Govemment of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

4. The mine operator shall display online data outside the main entrance of the mine, on
quantity and nature of hazardous chemicals being used in the plant, water & air
emissions and solid waste generated within the factory premises, as per Hon'ble
Supreme Court order

5™ The mine operator should put up two sign boards (6x4 ft. each) at publicly visible places
at the main gate indicating the products, effluent discharge standards, air emission
standards, hazardous waste quantities and validity of CFO and exhibit the CFO order at
a prominent place in the factory premises. '

6. Notwithstanding anything contained in this consent 6rder, the Board hereby reserves the
right and powers to review / revoke any and/or all the conditions imposed herein above
and to make such variations as deemed fit for the purpose of the Acts by the Board.

7. The mine operator shall submit Environment statement in Form V before 30th
September every year as per Rule No.14 of E(P) Rules, 1986 & amendments thereof.

8. The mine operator should make applications through Online for renewal of Consent
(under Water and Air Acts) and Authorization under HWM Rules at least 120 days
before the date of expiry of this order, along with prescribed fee under Water and Air
Acts and detailed compliance of CFO conditions for obtaining Consent & HW
Authorization of the Board. The Mining Unit should immediately submit the revised
application for consent to this Board in the event of any change in the raw material used,
processes employed, quantity of trade effluents & quantity of emissions. Any change in
the management shall be informed to the Board. The person authorized should not let
out the premises / lend / sell / transfer their industrial premises without obtaining prior
permission of the State Pollution Control Board.

9. Any person aggrieved by an order made by the State Board under Section 25, Section
26, Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty
days from the date on which the order is communicated to him, prefer an appeal as per
Andhra Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority.

SCHEDULE - B
WATER:

1)  The mine operator shall take steps to reduce water consumption to the extent possible
and consumption shall NOT exceed the quantities mentioned below :

‘ S.No. 4 Description Quantity (KLD)
1. | Dust suppression 5.0
2. | Greenbelt 2.5
3. | Domestic 2.0
el "Total 9.5

Separate meters with necessary pipe-line shall be maintained for assessing the quantity of
water used for each of the purposes mentioned above.
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2) The emissions shall not contain constituents in excess of the prescribed limits mentioned

below:
Details of Fugitive Dust control measures Standards to be complied
Emissions : :
Material Handling | Covering  the transport | SO2—80 pg/m3, NOx— 20 Hg/m?,
and Transportation vehicles with  Tarpaulin PMzs — 60 pg/m®,
sheets and sprinkling the PMio — 100 pg/m?,
water at mining area.

3) The mine operator shall comply with ambient air quality standards of SOz — 80 pglm3;
NOx — 80 pg/m?; PMzs - 60 pg/m?®; PMo - 100 ug/m?, measured at factory premises at

the periphery of the industry.
Standards for other parameters as mentioned in the Natioral Ambient Air Quality
Standards CPCB Notification No.B-29016/20/90/PCl-|, dated 18.11.2009.

Noise Levels: Day time : (6 AMto 10 PM ) — 75 dB(A)
Night time: (10 PMto 6 AM) — 70 dB(A)

SOLID WASTE:

4) The mine operator shall dispose solid waste (NON HAZARDOUS) as follows :

S.No ] Name of the Solid Waste | Quantity ‘ Mode of disposal

GENERAL CONDITIONS:

5)  The mine occupier shall provide dust suppression measures like water spraying
arrangements on haul roads, loading & unloading areas and material handing areas.

6)  The air pollution control measures like water sprinklers shall be installed and put in
operation along with the commissioning of the activity. =

7)  The mine occupier shall establish one AAQ monitoring station at the periphery of the
mine area in the wind prone direction and submit the analysis reports to APPCB
regularly.

8)  The following rules and regulations notified by the MOE&F, GOl shall be implemented.

a) Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016.

b) Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989.

c) Batteries (Management & Handling) Rules, 2010.

d) E-waste (Management) Rules, 2016.

e) Plastic Waste Management Rules, 2016.

f) Construction and demolition waste Management Rules, 20186.

g) Fly Ash Notification, 2016.

h) Solid Waste Management Rules, 2016.

9)  The mine operator shall maintain the following records and the same shall be made

_availabléto the inspecting officers of the Board:

Daily production details
Quantity of Effluents generated, treated, recycled/reused.
Log Books for pollution control systems.

Characteristics of effluents, Ambient Air Quality and emissions.
Hazardous/non hazardous solid Waste generated and disposed.

Inspection book.
Manifest copies of hazardous waste.

Q@™m0eano®

10) The mining activity shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on 16.11.2008.
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11)

12)

13)

14)

15)

16)

17)

18)

19)
20)
21)

22)

23)

24)
25)
26)
27)

28)

29)

30)

31)

The mine occupier shall comply with conditions stipulated in the CFE order issued by
the Board on 21.08.2020.

The mine occupier shall scrupulously comply with conditions stipulated by the SEIAA,
AP., (MoEF&CC, Gol) in the Environmental Clearance order dt. 08.07.2020.

The mine occupier shall comply with all the recommendations of SEAC sub-committee
with regard to silica sand mining operations in the Environmental aspects.

The mine occupier maintain @ setback distance of 7.5 Mtrs from the mine boundary as
buffer zone, all along the mine area for green belt development and shall develop

green belt in the buffer zone.

The depth of the silica sand mining shall be restricted to 2.5 Mtrs from the starting level
in the “Minus-Z direction”. In the mining lease area, if the mining depth already exceeds
2 5 Mtrs, no mining shall be carried out in that area under any circumstances.

The mine operator shall provide fencing stones to earmarked bpundary of the mine
area and also to mark the setback distance for the canal by providing fencing stones.

The mine operator shall provide & continuously operate Mobile water sprinkling tanker
to wet the roads for controlling of fugitive emissions generates during loading and
heavy vehicular movement and explore for installation of mechanical water sprinkling in
the mining area.

The mine occupier shall develop greenbelt wherever possible in buffer zone area.
Greenbelt development shall be started along with the construction activity.

The mine occupier shall carry out the mining as per the approved mining plan.
The fugitive emissions from all sources shall be controlled regularly.

The mine occupier shall adopt fugitive dust control measures such as water sprinkling
near loading areas, on haul roads etc.

The mine occupier shall take necessary measures for control of air pollution which
would be generated during excavation and transportation of the mined material as
committed in the EMP / approved mine plan.

The SPM, SO2, NO, CO levels in the mining area shall conform to CPCB standards for
ambient air.  Noise:levels shall be controlled to acceptable limits (CPCB standards)
during excavation in the mining area.

The mine occupier shall take necessary measures to ensure that no adverse impacts
are caused due to mining operations on the human habitation existing nearby.

The mine occupier shall develop greenbelt with tall growing trees all along the
boundary.

The mine operator shall not increase the capacity beyond the permitted capacity
mentioned in this order, without obtaining CFE/CFO of the Board.

;fhe mine occupier shall comply with all the directions issued by the Board from time to
ime.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in’ this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The Board reserves its right to modify above conditions or stipulate any additional -

_conditions including revocation of this order in the interest of environment protection.

The Order is issued without prejudice to the rights and contentions of this Board in any
court of law.

The mine operator shall submit a compliance report on CFO conditions for every 6
ggnths as on 01st January and 01t July of every year at Regional Office and Zonal
ice. &

1

Nambada Digitally signed by Nambada

Venkata Bhaskara Rao
Venkata Bhaskara pate 2020091 130328

+05'30"

Rao
JOINT CHIEF ENVIRONMENTAL ENGINEER
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N S BEVERD ANDHRA PR POLLUTION CONTRO

~ . : zomu. FFICE :; VIJAYAW. ‘Fz,, ] 427 |
‘ \/w‘-.‘—.,v Plot No.41, Opp: SBI, Sri Kanakadurga Office rs’ Colony, Gun alak “- R . z&Q
7 4 : Email: zovRieO@? Q.u,_._ Q\.in &
Website : ﬂ.r"._;.‘ RN Uf 1\30
CONSENT ORDER FOR ES'I'ABLISHMEN'!"E -
Order No.N-510/APPCB/Z0-VJA/CFE/RED/2020 Date :21.08.2020

Sub:  APPCB-ZO-VJA — CONSENT FOR ESTABLISHMENT (CFE) - M/s. Andhra
Pradesh Mineral Development Corporation Limited — (Silica Sand Mine -
o 498 Ha.), Sy. No. 589 & 594(P), Thamminapatnam Village, Chillakur
W‘J\ ~ Mandal, SPSR Nellore District - Consent for Establishment of the Board
under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and
Vﬂg under Section 21 of Air (Prevention and Control -of Pollution) Act, 1981 —
Issued — Reg.
\"@6@\}3’ Ref: 1. EC Order No. SEIAAJAP/NLR/MIN/05/2020/1853- 193 Dt.08.07.2020.
V 2. Industry's CFE application received at Regional Office, Nellore on
"%/ 12.08.2020 through APOCMMS. -
| 3. RO, Nellore inspection report dt. 17.08.2020.
M%\"u " 4. CFE committee meeting held at ZO, Vijayawada on 20.08.2020.

* Kk W

in the reference 2™ cited M/s. Andhra Pradesh Mineral Development
Corporation Limited (Silica Sand Mine - 4.98 Ha.,) has submitted an application to
the Board seeking Consent for Establishment (CFE) for to carryout open cast
manual method mine to excavate the following product with installed capacities as
mentioned below, with a proposed project cost of Rs. 62.0 Lakhs (Rupees Sixty
Two Lakhs only).

. Activity Extent Proposed capacity

Mining of Silica Sand 4.98 Ha. 1,97,688 TPA

ll. As per the application, the above activity is to be located at Sy. No. 589 & 5394(P),
Thamminapatnam Village, Chillakur Mandal, SPSR Nellore District.

. The co—ordiqgtes of the mine are mentioned below :

S.No.

Latitude

Longitude

14° 11" 568.69"N

80°06' 29.22"E

149 11" 57.19°N

80° 06’ 36.03"E

14912 01.97°N

800 06’ 35.68"E

149 12’ 06.43°N

80° 06’ 35.26"E

149 12' 06.44°N

80° 06’ 29.89"E

o o Bl W M=~

14912’ 02.20°N

80° 06’ 28.97"E

e e g £
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The above site was inspected by the Assistant Environmental Engineer, AP
Pollution Control Board, Regional Office, Nellore on 14.08.2020 and observed that
the site is surrounded by East : Vacant sandy lands; West : Vacant sandy lands;
North : Vacant sandyland & South : Vacant sandy land.

The Board, after careful scrutiny of the application, verification report of Regional
Office and recommendations of the CFE Committee during it's meeting held on
20.08.2020 at APPCB, Zonal Office, Vijayawada, hereby issues CONSENT FOR
ESTABLISHMENT to your activity Under Section 25 of Water (Prevention &
Control of Pollution) Act 1974 and Section 21 of Air (Prevention & Control of
Poliution) Act, 1981 and the rules made there under. This order is issued to carry
out the activity mentioned at para (1) only. '

This Consent order issued is subject to the conditions mentioned in the Annexure.

This order is issued from pollution control point of view only. Zoning and other
regulations are not considered.

This order is valid for a period of 1 year on par with validity of EC issued by

SEIAA or the expiry date of mine lease period issued by the Government of
A.P., whichever is earlier.

Nambada !; Digitally signed by Nambada
: Venkata Bhaskara Rao
Venkata qu‘e-.:gozo 0821 16:2354

Bhaskara Rao,, *053¢

JOINT CHIEF ENVIRONMENTAL ENGINEER

Encl : Schedules “A & B".

To

M/s. Andhra Pradesh Mineral Development Corporation Limited;
(Sitica Sand Mine-4.98 Ha.,),

D.No. 294/1D,

100 Feet Road of Tadigadapa to Enikepadu,

Kanuru, Vijayawada

Krishna District — 521137.

Email : apmdcltd@gmall.com

Copy to EE, RO, Nellore for information and necessary action.

;
2
¥
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3)

4)

5)

1)

2)

— {ré/.

SCHEDULE ~ A

Progress on implementation of the project shall be reported to the concerned Regional
Office, A.P. Pollution Control Board once in three months.

Separate energy meters shall be provided for Effluent Treatment Plant (ETP) and Air
Pollution Control equipments to record energy consumed.

The proponent shall obtain Consents for Operation from APPCB, as required under
sec. 25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of
P) Act, 1981 and Authorization under Hazardous and Other Wastes (Management,
Handling & Transboundary Movement) Rules, 2016 before commencement of the
activity, including trial production. .

Notwithstanding anything contained in this conditional letter or consent, the Board
hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control of
Pollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) Act,
1981 to review any or all the conditions imposed herein and to make such alternation
as deemed fit and stipulate any additional conditions by the Board.

The Consent of the Board shall be exhibited in the factory premises at a cbnspicuous
place for the information of the inspection officers of different departments.

The proponent shall display online data outside the main gate on quantity and nature
of hazardous chemicals being used in the plant, water & air emissions and solid waste
generated within the factory premises, as per Hon'ble Supreme Court order.

The Rules and Regulations notified by Ministry of Law and Justice, Government of
india, regarding the Public Liability Insurance At, 1991 shall be followed.

If the proponent is aggrieved by this order made by A.P. Pollution Control Board under
Sec. 25 of Water (Prevention & Control of Pollution) Act' 1974 and Sec. 21 of Air
(Prevention & Control of Pollution) Act 1981 he may within 30 days from the date on
receipt of the order prefer an appeal before concerned Authority. -

SCHEDULE - B

The source of water is borewell and the maximum permitted water consumption
shall not exceed the following quantities.

S.No. Purpose - Quantity (KLD)
1. | Dust suppression : 5.0
2. Greenbelt 2:5
3. Domestic 2.0
Total 9.5
The maximum waste water generation (KLD) shall not exceed the following:
S.No | «/ Source ' Quantity (KLD)
1. | Domestic - 1.6
Total 1.6
S.No. | Wastewater generation | .Mode of disposal
1. Domestic: 1:6 KLD Septic tank followed by soak pit
Page 3 of 5 ;

S SIS 64___ s L




//}M%Hf A_!!__: £ i

re

# \ 3) The proponent shall comply with the following for controlling air pollution.

Details of Fugitive | Dust control measures Standards to be complied
Emissions : : (AAQ standards)
Material _ Handling | Covering the transport SOz — 80 pg/m3, NOx — 80 pg/m3,
and Transportation | vehicles with Tarpaulin PMzs — 60 pg/m?,
sheets and sprinkling PM1o — 100 pg/m?,
the water at mining
area.

4) The proponent shall provide dust suppression measures like wate_r sprayi.ng
arrangements on haul roads, loading & unloading areas and material handing
areas.

5)  The mining activity shall not exceed the following Ambient Air Quality standards
measured at the periphery of activity - SOz — 80 pg/m?, NOx — 80 pg/m®, PMzs —
60 pg/m3, PM1o — 100ug/m?,
Noise levels: Day time (6 AM to 10 PM) - 75 dB(A)
Night time (10 PM to 6 AM) - 70 dB(A).

6) The air poliution control equipment like water sprinklers shall be installed along
with the commissioning of the activity.

7)  The proponent shall establish four AAQ monitoring stations in the core zone as
well as in the buffer zone and submit the analysis reports to APPCB regularly.

8)  The mining activity shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified
by MoE&F, Gol on 16.,11.2008. '

9) The proponent shall comply with the industry specific standards with respect to
process emissions stipulated by the MoEF & CC, Gol, New Delhi from time to
time. : : "

S.No. | Details of process | Emission control Emission standards
emissions system

10) The proponent shall ensure compliance of the National Ambient Air quality
standards notified by MoE&F, Gol vide notification GSR 826(E), dt. 16.11.2009 at

the boundary of the premises during construction and regular operational phase of
the project. .

Other Conditions :

11) The propongnt shall scrupulousiy comply with conditions stipulated by the SEIAA,
in the Environmental Clearance order Dt. 08.07.2020.

12) The industry shall comply with all the recommendations of SEAC sub-committee
with regard to silica sand mining operations in the Environmental aspects.

13) The industry shall maintain a setback distance of 7.5 Mtrs from the mine boundary
as buffer zone, all along the mine area for green belt development and shall
develop green belt in the buffer zone.

14) The depth of the silica sand mining shall be restricted to 2.5 Mtrs from the starting
level in the “Minus-Z direction”. In the mining lease area, if the mining depth
already exceeds 2.5 Mtrs, no mining shall be carried out in that area under any
circumstances.
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15)

16)

17)

18)
19)

20)

21)

22)

23)

24)
25)

26)

27)

28)

29)

The industry shall provide Mobile water sprinkling tani_&er to wet the road's for
controlling of fugitive emissions generates during loading apd pea_vy vehngu}ar
movement and explore for installation of mechanical water sprinkling in the mining
area.

The industry shall provide fencing stones to earmarked boundary of the mine area
and also to mark the set back distance for the Sona canals and R&B roads by
providing fencing stones.

The proponent shall develop greenbelt wherever possible in‘buﬁer. zone area.
Greenbelt development shall be started along with the construction activity.

The proponent shall carry out the mining as per the approved mining plan.
The fugitive emissions from all sources shall be controlied regularly.

The proponent shall adopt fugitive dust control measures such as water sprinkling
near loading areas, on haul roads etc.

The proponent shall take necéssary measures for control of air pollution vyhich
would be generated during excavation and transportation of the mined material as
committed in the EMP / approved mine plan.

The SPM, SOz, NOx CO levels in thé mining area shall conform to CPCB
standards for ambient air.

Noise levels shall be controlled to acceptable limits (CPCB standards) during
excavation in the mining area. '

The proponent shall take necessary measures to ensure that no adverse impacts
are caused due to mining operations on the human habitation existing nearby.

“foé s

The proponent shall develop greenbelt with tall growing trees all along the boundary

The proponent shall not operate the mine without obtaining CFO of the Board.

The proponent shall comply with all the directions issued by the Board from time to
time. :

Concealing the factual data or submission of false information | fabricated data
and failure to comply with any of the conditions mentioned in this order may result

in withdrawal of this order and attract action under the provisions of relevant
pollution control Acts.

The Board reserves its right to modify above conditions or sfipulate any additional

conditions including revocation of this order in the interest of environment
protection. :

This Ordetis issued without prejudice to the rights and contentions of this Board in
any court of law. -

f
. Digitally signed by Nambada
Nambada Venkata ye%m Bhaskara Rao
Bhaskara Rao ! Date:2020.08.2116:24:15
o : Ly +0s30

JOINT CHIEF ENVIRONMENTAL ENGINEER
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ANDHRA PRADESH

— ANDHRA PRADESH POLLUTION CONTROL BOARD

ZONAL OFFICE :: VIJAYAWADA
Plot No.41, Opp: SBI, Sri Kanakadurga Officers’ Colon runanak Road, Vijayawada.

e T~T— Phone: 0866-2546218
“”. : Email: zovia-jcee@appcb.gov.in

Website :www.&.ag.gov.in

CONSENT ORDER FOR ESTABLISHMENT

Order No.N-510/APPCB/Z0O-VJA/CFE/2021 Date : 27.11.2021

Sub:  APPCB-ZO-VJA — CONSENT FOR ESTABLISHMENT (CFE) — M/s. Andhra
Pradesh Mineral Development Corporation Limited — (Silica Sand Mine -
4.98 Ha.,), Sy. No. 589 & 594(P), Thamminapatnam Village, Chillakur
Mandal, SPSR Nellore District - Consent for Establishment of the Board
under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and
under Section 21 of Air (Prevention and Control of Pollution} Act, 1981 —
Issued —- Reg.

Ref: 1. EC Order No. SEIAA/AP/NLR/MIN/05/2020/1853-193, Dt.08.07.2020

(1,97,688 TPA).

2. CFE order No: N-510/APPCB/Z0O-VJA/CFE/RED/2020 Dt 21.08.2020

3. CFO order No: N-510/APPCB/Z0-VJA/CFO/W&A/2020 Dt.11.09.2020 for
the period upto 07.07.2021.

4. Extension of EC order No:SEIAA/AP/E.G-84/2013-167.80 & 164.70
Dt.26.10.2021 for the period upto 31.03.2022.

5. Industry's CFE (extension) application received at Regional Office, Nellore
on 18.11.2021 through APOCMMS.

6. RO, Nellore inspection report dt. 22.11.2021.

7. CFE committee meeting held at ZO, Vijayawada on 25.11.2021.

* * *

In the reference 5" cited M/s. Andhra Pradesh Mineral Development Corporation
Limited (Silica Sand Mine - 4.98 Ha.,) has submitted an application to the Board
seeking Consent for Establishment (CFE) for to carryout open cast manual method
mine to excavate the following product with installed capacities as mentioned below,
with a proposed project cost of Rs. 32.0 Lakhs (Rupees Thirty Two Lakhs only).

Activity Extent Proposed capacity

Mining of Silica Sand 4.98 Ha. 1,01,408 TPA

As per the application, the above activity is to be located at Sy. No. 589 & 594(P),
Thamminapatnam Village, Chillakur Mandal, SPSR Nellore District.
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ll. The co-ordinates of the mine are mentioned below :

S.No. Latitude Longitude
1. 14° 11" 58.69°N | 80° 06’ 29.22"E
2. 14° 11’ 57.19°N | 80° 06’ 36.03"E
3. 14912’ 01.97"N | 80° 06’ 35.68"E
4. 140 12" 06.43"N | 80° 06’ 35.26"E
5. 14912’ 06.44"N | 80° 06’ 29.89"E
6. 14° 12° 02.20"N | 80° 08’ 28.97"E

IV. The above site was inspected by the Assistant Environmental Engineer, A.P
Pollution Control Board, Regional Office, Nellore on 22.11.2021 and observed that
the site is surrounded by East : Vacant sandy lands; West : Vacant sandy lands;
North : Vacant sandy land & South : Vacant sandy land.

V. The Board, after careful scrutiny of the application, verification report of Regional
Office and recommendations of the CFE Committee during it's meeting held on
20.08.2020 at APPCB, Zonal Office, Vijayawada, hereby issues CONSENT FOR
ESTABLISHMENT (Extension) to your activity Under Section 25 of Water
(Prevention & Control of Pollution) Act 1974 and Section 21 of Air (Prevention &
Control of Pollution) Act, 1981 and the rules made there under. This order is issued
to carry out the activity mentioned at para (1) only.

VI. This Consent order issued is subject to the conditions mentioned in the Annexure.

VIl.  This order is issued from pollution control point of view only. Zoning and other
regulations are not considered.

VIIl. This order is valid for a period of 31.03.2022 on par with validity of EC
(Extension) issued by SEIAA on 26.10.2021 or the expiry date of mine lease
period issued by the Government of A.P., whichever is earlier.

Digitally signed by
Nam bada Nambada Venkata
Venkata Bhaskara Rao

Date: 2021.11.27
Bhaskara Rao  16.20:56 +0530°

JOINT CHIEF ENVIRONMENTAL ENGINEER
Encl : Schedules “A & B".
To - -
M/s. Andhra Pradesh Mineral Development Corporation Limited,
(Silica Sand Mine- 4.98 Ha.,),
D.No. 294/1D,
100 Feet Road of Tadigadapa to Enikepadu,
Kanuru, Vijayawada
Krishna District — 521137.
Email : apmdcltd@gmail.com

Copy to EE, RO, Nellore for information and necessary action.
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1)

2)

3)

4)

9)

6)

7)

8)

1)

2)

SCHEDULE-A

Progress on implementation of the project shall be reported to the concerned
Regional Office, A.P. Pollution Control Board once in six months.

Separate energy meters shall be provided for Effluent Treatment Plant (ETP) and
Air Pollution Control equipments to record energy consumed.

The industry shall obtain Consents for Operation from APPCB, as required under
sec. 25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C
of P) Act, 1981 and Authorization under Hazardous Waste (Management, Handling
& Transboundary Movement) Rules, 2008 and its Amendments thereof before
commencement of the activity, including trial production.

Notwithstanding anything contained in this conditional letter or consent, the Board
hereby reserves its right and power under Sec.27 (2) of Water (Prevention &
Control of Pollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of
Pollution) Act, 1981 to review any or all the conditions imposed herein and to make
such alternation as deemed fit and stipulate any additional conditions by the Board.

The Consent of the Board shall be exhibited in the factory premises at a
conspicuous place for the information of the inspection officers of different
departments.

Compensation is to be paid for any environmental damage caused by it, as fixed by
the Collector and District Magistrate as civil liability.

The Rules and Regulations notified by Ministry of Law and Justice, Government of
India, regarding the Public Liability Insurance At, 1991 shall be followed.

If the proponent is aggrieved by this order made by A.P. Pollution Control Board
under Sec. 25 of Water (Prevention & Control of Pollution) Act’ 1974 and Sec. 21 of
Air (Prevention & Control of Pollution) Act 1981 he may within 30 days from the

date on receipt of the order prefer an appeal to Appellate Authority located at
Hyderabad.

SCHEDULE - B

The source of water is borewell and the maximum pemitted water consumption
shall not exceed the following quantities.

S.No. Purpose Quantity (KLD)
1. Dust suppression 5.0
2. Greenbelt 2.5
3. Domestic 2.0
Total 9.5

The maximum waste water generation (KLD) shall not exceed the following:

S.No Source Quantity (KLD)
1. | Domestic 1.6
Total 1.6
S.No. | Wastewater generation Mode of disposal
1 Domestic : 1.6 KLD Septic tank followed by soak pit

nye



Air:

3)

The proponent shall comply with the following for controlling air pollution.

Details_ of_Fugitive Dust control measures Standards to be complied
Emissions : (AAQ standards)

Material  Handling | Covering the transport| SOz- 80 pg/m?3, NOx — 80 pg/m?3,
and Transportation | vehicles with Tarpaulin PMz25 — 60 pg/m?

sheets and sprinkling PM ' 100 ual 2
the water at mining Gl
area.

4)

5)

6)

7)

8)

9)

The proponent shall provide dust suppression measures like water spraying

arrangements on haul roads, loading & unloading areas and material handing
areas.

The mining activity shall not exceed the following Ambient Air Quality standards
measured at the periphery of activity — SOz — 80 pg/m3, NOx — 80 Hg/m3, PM2s —
60 pg/m3, PM1o — 100pg/m3,
Noise levels: Day time (6 AM to 10 PM) - 75 dB(A)
Night time (10 PM to 6 AM) - 70 dB(A).

The air pollution control equipment like water sprinklers shall be installed along
with the commissioning of the activity.

The proponent shall establish four AAQ monitoring stations in the core zone as
well as in the buffer zone and submit the analysis reports to APPCB regularly.

The mining activity shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified
by MoE&F, Gol on 16.11.2009.

The proponent shall comply with the industry specific standards with respect to
process emissions stipulated by the MoEF & CC, Gol, New Delhi from time to
time.

S.No. | Details of process | Emission control Emission standards

emissions system

10)

The proponent shall ensure compliance of the National Ambient Air quality
standards notified by MoE&F, Gol vide notification GSR 826(E), dt. 16.11.2009 at
the boundary of the premises during construction and regular operational phase of
the project.

Other Conditions :

11)

12)

13)

The proponent shall scrupulously comply with conditions stipulated by thg SEIAA,
in the Environmental Clearance order Dt. 08.07.2020 & Extension of validity of EC
order dt. 26.10.2021.

The industry shall comply with all the recommendations of SEAC sub-committee
with regard to silica sand mining operations in the Environmental aspects.

The industry shall maintain a setback distance of 7.5 Mtrs from the mine boundary

as buffer zone, all along the mine area for green belt development and shall
develop green belt in the buffer zone.
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14)

15)

16)

17)

18)
19)

20)

21)

22)

23)

24)
25)

26)

27)

28)

29)

The depth of the silica sand mining shall be restricted to 2.5 Mtrs from }h_e starting
level in the “Minus-Z direction”. In the mining lease area, if the mining depth
already exceeds 2.5 Mtrs, no mining shall be carried out in that area under any
circumstances.

The industry shall provide Mobile water sprinkling tanllter to wet the road_s for
controlling of fugitive emissions generates during loading a_nd .hea!vy vehl_cglar
movement and explore for installation of mechanical water sprinkling in the mining
area.

The industry shall provide fencing stones to earmarked boundary of the mine area
and also to mark the set back distance for the Sona canals and R&B roads by
providing fencing stones.

The proponent shall develop greenbelt wherever possible in buffer_ Zone area.
Greenbelt development shall be started along with the construction activity.

The proponent shall carry out the mining as per the approved mining plan.
The fugitive emissions from all sources shall be controlled regularly.

The proponent shall adopt fugitive dust control measures such as water sprinkling
near loading areas, on haul roads etc.

The proponent shall take necessary measures for control of air pollution which
would be generated during excavation and transportation of the mined material as
committed in the EMP / approved mine plan.

The SPM, SOz, NOx, CO levels in the mining area shall conform to CPCB
standards for ambient air.

Noise levels shall be controlled to acceptable limits (CPCB standards) during
excavation in the mining area.

The proponent shall take necessary measures to ensure that no adverse impacts
are caused due to mining operations on the human habitation existing nearby.

The proponent shall develop greenbelt with tall growing trees all along the boundary
The proponent shall not operate the mine without obtaining CFO of the Board.

The proponent shall comply with all the directions issued by the Board from time to
time.

Concealing the factual data or submission of false information / fabricated data
and failure to comply with any of the conditions mentioned in this order may resuilt
in withdrawal of this order and attract action under the provisions of relevant
pollution control Acts.

The Board reserves its right to modify above conditions or stipulate any additional

conditions including revocation of this order in the interest of environment
protection.

This Order is issued without prejudice to the rights and contentions of this Board in
any court of law,

Nambada Digitally signed by Nambada

Venkata Bhaskara Rao
Venkata Date: 2021.11.27 16:30:20

Bhaskara Rao  +os30
JOINT CHIEF ENVIRONMENTAL ENGINEER
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ANDHRA PRADESH POLLUTION CONTROL BOARD

e a: ZONAL OFFICE :: VIJAYAWADA ]
x “,....m‘ ",-...m < : : SBI, Sri Kanakadurga Officers’ Colony. Gurunanak Road Vijayawada.
WV““~ Plot No.41, Opp: S ri Kanakadur: Prone: dose e,
L\ d Email: ZoVja-jcee@appcb.gov.in
Website : www.pcb.ap.gov.in
CONSENT ORDER
= WOENT VRUER
Consent Order No: N-51 OIAPPCBIZO-VJAICFOIW&AIZDN Dt:10.12.2021

CONSENT is hereby granted for Operation under section 25/26. of the Wa?er (Prevention &
Control of Pollution) Act, 1974 and under section 21/22 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and the rules and orders made there under
(hereinafter referred to as 'the Acts', “the Rules’) to:

M/s. Andhra Pradesh Mineral Development Corporation Limited,
(Silica Sand Mine - 4.98 Ha.,), )

Sy. No. 589 & 594(P), Thamminapatnam Village,

Chillakur Mandal, SPSR Nellore District.

(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant to
discharge the effluents from the outlets and the quantity of emissions per hour from the
chimneys as detailed below:

(i) Outlets for discharge of effluents:

Outlet | Outlet Description | Max Daily Discharge
No. KLD
m__

ii) Emissions from Chimneys:
Quantity of emissi

mm Description of Chimne ons at ?eak flow !

This Consent Order is valid for manufacture the following products along with quantities only:

Point of Disposal

Septic tank followed by soak pit.

Name of the Activity Extent Capacity

1,01,408 TPA

Mining of Silica Sand

This Consent order shall be valid for a period ending with 31.03.2022 on par with
validity of EC (Extension) issued by SEIAA on 26.10.2021 or the expiry date of mine
lease period issued by the Government of A.P., whichever is earlier,

Digitally signed by
Nambada Nambada Venkata Bhaskara
Venkata i

Date:202].]2.10 16:30:17
Bhaskara Rao +05'30"

JOINT CHIEF ENVIRONMENTAL ENGINEER

M/s. Andhra Pradesh Mineral Development Corporation Limited,
(Silica Sand Mine - 4,98 Ha.,),

Sy. No. 589 & 594(P), Thamminapatnam Village,

Chillakur Mandal, SPSR Nellore District,

E-mail: apmdcltd@gmail.com

Copy to the Environmenta| Engineer, Regional Office, Nellore for information and with a direction to ensure
the compliance of the time bound conditions and send a detailed report so as to place the unit before

External Advisory Committee (EAC) for review and to take necessary action, as per the instructions of the
Board Office issued on 21.06.2016 in case of non-compliance.
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10.

SCHEDULE - A

Any up-set condition in any activity of the Mining Unit, which may result in, increased
violation of standards stipulated in this order shall be informed to this Board, under

intimation to the Collector and District Magistrate and take immediate action to bring down
the discharge / emission below the limits.

The mine operator should carryout analysis of air emissions for the parameters mentioned
in this order on quarterly basis and submit to the Board.

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

The mine operator shall display online data outside the main gate on quantity and nature
of hazardous chemicals being used in the plant, water & air emissions and solid waste
generated within the mine premises, as per Hon'ble Supreme Court order.

The mine operator should put up two sign boards (6x4 ft. each) at publicly visible places at
the main gate indicating the products, effluent discharge standards, air emission

standards, hazardous waste quantities and validity of CFO and exhibit the CFO order at a
prominent place in the mine premises.

Notwithstanding anything contained in this consent order, the Board hereby reserves the
right and powers to review / revoke any and/or all the conditions imposed herein above
and to make such variations as deemed fit for the purpose of the Acts by the Board.

The mine operator shall submit Environment statement in Form V before 30th September
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof.

The mine operator should make applications through Oriline for renewal of Consent
(under Water and Air Acts) and Authorization under HWM Rules at least 120 days before
the date of expiry of this order, along with prescribed fee under Water and Air Acts and
detailed compliance of CFO conditions for obtaining Consent & HW Authorization of the
Board. The Mining Unit should immediately submit the revised application for consent to
this Board in the event of any change in the raw material used, processes employed,
quantity of trade effluents & quantity of emissions. Any change in the management shall
be informed to the Board. The person authorized should not let out the premises / lend /

sell / transfer their industrial premises without obtaining prior permission of the State
Pollution Control Board.

The mine operator shall submit the self certification on compliance of all the conditions
stipulated in the CFO & HWA order.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty days
from the date on which the order is communicated to him, prefer an appeal as per Andhra
Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority.

SCHEDULE - B

WATER:

1)

The mine operator shall take steps to reduce water consumption to the extent possible
and consumption shall NOT exceed the quantities mentioned below :

S.No. Description Quantity (KLD)
1. | Dust suppression 5.0
2. | Greenbelt 2.5
3. | Domestic 2.0
Total 9.5

Separate meters with necessary pipe-line shall be maintained for assessing the quantity of
water used for each of the purposes mentioned above.
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AIR :

N

)

4)

4)

5)

6)

The emissions shall not contain constituents in excess of the prescribed limits
mentioned below:

Chimney No. | Parameter | Emission Standards (mgleﬂ"

The proponent shall provide dust suppression measures I!ke wat‘er spraying
arrangements on haul roads, loading & unloading areas and material handing areas.

The mine operator shall comply with ambient air quality standards of S0: - 80 yglm3;
NOx — 80 pg/m3; PMzs - 60 Hg/m®; PM1o - 100 pg/m?, measured at mine premises at
the periphery of the mine area.

Standards for other parameters as mentioned in the National Ambient Air Quality
Standards CPCB Notification No.B-2901 6/20/90/PCI-I, dated 18.11.2009.

Noise Levels:  Day time : (6 AM to 10 PM ) - 75 dB(A)
Night time: ( 10 PM to 6 AM) - 70 dB(A)

Fugitive dust emissions from all the sources should be controlled regularly. The mining
unit shall provide water spraying arrangement on haul roads, loading and unloading and
at transfer points for dust suppressions.

The mine operator shall comply with the specific standards with respect to process
emissions stipulated by the MoEF & CC, Gol, New Delhi from time to time.

Details of process‘l Emission control| Emission standards

ENO.

emissions system

The mine operator shall ensure compliance of the National Ambient Air quality
standards notified by MoE&F, Gol vide notification GSR 826(E), dt. 16.11.2009 at the
boundary of the premises during construction and regular operational phase of the
project.

The mine operator shall not cause any air pollution problems to surroundings and shall
take the following air pollution control measures

a) The mine operator shal| develop greenbelt wherever possible in buffer zone area.
Greenbelt development shall be started along with the construction activity.

b) In case the green belt is not possible in the surroundings compensatory green belt
can be developed.

SOLID WASTE:

8)

9)
10)

11)

The mine operator shall dispose solid waste (NON HAZARDOQUS) as follows :
Hazardous / as defined Mode of
under HWM Rules, 2016 Disposal

The mine operator shall not enhance the Production capacity beyond the permitted
quantities as per mining lease and as per the approved mine plan.

The mine operator shall take all the environment pollution prevention measures and
shall operate as per the mining plan only.

Solid Waste
generation

Quantity
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12)

The following rules and regulations notified by the MOEF&CC, Gol shall be
implemented.

a) Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016.

b) Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989,

c) Batteries (Management & Handling) Rules, 2001 and Amendments thereof.
d) E-waste (Management) Rules, 2016.

e) Plastic Waste Management Rules, 2016,

f) Construction and demolition waste Management Rules, 2016.

g) Fly Ash Notification, 2016.

h) Solid Waste Management Rules, 2016.

13) The mine operator shall maintain the following records and the same shall be made
available to the inspecting officers of the Board:
a. Daily production details
b. Quantity of Effluents generated, treated, recycled/reused.
c. Log Books for pollution control systems.
d. Characteristics of effluents, Ambient Air Quality and emissions.
e. Hazardous/non hazardous solid waste generated and disposed.
f. Inspection book.
g. Manifest copies of hazardous waste.

GENERAL CONDITIONS :

14) The proponent shall scrupulously comply with conditions stipulated by the SEIAA,
in the Environmental Clearance order Dt. 08.07.2020 & EC validity extension order
dt. 26.10.2021.

15) The mine occupier shall comply with conditions stipulated in the CFE order issued
by the Board on 27.11.2021.

16) The mine occupier shall comply with all the recommendations of SEAC sub-
committee with regard to silica sand mining operations in the Environmental
aspects.

17) The mine occupier maintain a setback distance of 7.5 Mtrs from the mine boundary as
buffer zone, all along the mine area for green belt development and shall develop green
belt in the buffer zone.

18) The depth of the silica sand mining shall be restricted to 2.5 Mtrs from the starting level in
the "Minus-Z direction”. In the mining lease area, if the mining depth already exceeds 2.5
Mtrs, no mining shall be carried out in that area under any circumstances.

19) The mine operator shall provide fencing stones to earmarked boundary of the mine area
and also to mark the setback distance for the canal by providing fencing stones.

20) The mine operator shall provide & continuously operate Mobile water sprinkling tanker to
wet the roads for controlling of fugitive emissions generates during leading and heavy
vehicular movement and explore for installation of mechanical water sprinkling in the
mining area.

21) The mine occupier shall develop greenbelt wherever possible in buffer zone area.
Greenbelt development shall be started along with the construction activity.

22) The mine occupier shall carry out the mining as per the approved mining plan.

23) The fugitive emissions from all sources shall be controlled regularly.

24) The mine occupier shall adopt fugitive dust control measures such as water sprinkling
near loading areas, on haul roads etc.

25) The mine occupier shall take necessary measures for control of air pollution which would

be generated during excavation and transportation of the mined material as committed in
the EMP / approved mine plan.

Page 4 of 5
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26)

27)

28)
29)

30)

31)

32)

33)

34)

The SPM, SO, NOy, co levels in the mining area shall conform to CPCB standards for
ambient ajr. Noise levels shall be controlled to acceptable limits (CPCB standards)
during Excavation in the mining areg.

Digitally signed by
Nam bada Nambada Venkata
Ven ka ta Bhaskara Rao

Date: 2021.'.'2.]0 16:30:34
Bhaskara Rao +05'30)

JOINT CHIEF ENVIRONMENTAL ENGINEER

Page 5 of 5
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State Level Environment Impact Assessment Authority (SEIAA)
Andhra Pradesh

D.No.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamavari Street, Kasturibaipet, Vijayawada-520010

REGD.POST WITH ACK.DUE

Order No SEIAA/AP/E.G.-84/2013-167.80 & 164.71 26/10/2021
—‘—_4—‘_—'———_._*_____“___

Sub:SEIAA, A.P. - 498 Ha Silica Sand Mine of Mys. Andhra Pradesh Mineral
Development Corporation Limited., Sy No. 589 & 594/P of Thamminapatnam
Village, Chillakur Mandal, SPSR Nellore District — Extension of validity of

Ref:

Environmental Clearance — Issued - Reg.

1. Order No. SEIAA/AP/NLR/MIN/OS/2020/1853—193, dt. 08.07.2020.
2. Proponent letter dt. 13.09.2021.

I. The SEIAA, AP had issued Environmental Clearance vide reference 1 cited for the

Silica Sand Mine — 197688 TPA in the name of M/s. Andhra Pradesh Mineral
Development Corporation Limited at Sy No. 589 & 594/P of Thamminapatnam
Village, Chillakur Mandal, SPSR Nellore District.

- The proponent vide reference 2™ cited requested the SEIAA to extend the validity

period of EC order upto 14.09.2021 with production capacity of Silica Sand Mine —
197688 TPA.

-Accordingly, the request of the proponent was examined by the State level Expert

Appraisal Committee (SEAQ) in its meetings held on 30.09.2021. Earlier the SEIAA
was issued Environmental Clearance from vide Order No.
SEIAA!AP/NLR/MIN/05f2020/1853-193. dated 08.07.2020 Silica Sand Mine in the

Pradesh for a period of one (1) year ie., up to 07.07.2021. However, They haven’t
achieved the targeted production from this mine as per approved mining plan. They
have submitted Form-I, due to the outbreak of COVID-19 pandemic lockdowns (total
or partial). As per MoEF&CC Notification S.0. 221(E), Dated 18.01.2021 vide ref (3)
“Notwithstanding any thing contained in this notification, the period from 15 April,

2020 to the 315 March 2021 shall not be considered for the proposed of calculation of

during this period in respect of the Environment Clearance granted shall be treated as
valid’_’,.‘They have requested for extension of validity of Environmental Clearance. The
Committee after exafnining the project proposals, Presentations, MoEF&CC’
Notific.?tions & OMs and detailed deliberations, recommended for issue of
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Extension of Environmental Clearance valid up to 31.03.2022.

V. The SEIAA, A.P, is hereby extended the validity period of the EC order issued vide
Order No. SEIAA/AP/NLR/MIN/05/2020/1853-193, dated 08.07.2020 up to
31.03.2022.

VI. All other information mentioned and conditions stipulated in the EC order issued
vide reference 1 cited remain the same.

MEMBER SECRETARY, MEMBER, . CHAIRMAN,
SEIAA, A.P. SEIAA, A.P. SEIAA, A.P.

Special Secretary To Govt
To

M/s. Andhra Pradesh Mineral Development Corporation Limited,
Mr. M. Madhusudhan Reddy,

The vice Chairman and managing Director,

D.No 294/1D, 100 Feet Road of Tadigadapa to Enikendu

Kanur, Vijayawada, Krishna District-521137,A.P.

Ph :- 9491035727.

Copy to:

1. Prof. V.S.R.K. Prasad, Chairman, SEAC, A.P. for kind information.

2. The Member Secretary, APPCB for kind information.

3. The EE, RO: Nellore, APPCB for information.

4. The Regional Officer, MOEF&CC, GOI Vijayawada for kind information.
5. The Secretary, MOoEF&CC, GOI New Delhi for kind information.

6. Monitoring cell, MoEF&CC, GOI, New Delhi for kind information.

/8



P

D.N -26-14 D/2, Near Sun spital, Pu

halamavan ibaine fiava o
REGD.POST WITH ACK.DUE
08/07/2020
Order No. SEIAA/AP RARY

P —— e 1 - o — P — war e S — by b & W arw

lSuh EIAA, AP-4.67 Ha Silica Sand of M/s. Andhra Pradesh Mmeral
;: evelopment Corporation Limited at Sy.No. 612P, 613P, 615P, 616P, 617P!
i bf 'I‘hammmapatnnm Village, Chillakur Mandal, SPSR Nellore DIStI‘lCt,

[ . S o . e b

I. This has reference to your application submitted through online on 29.04.2020
(proposal No. SIA/AP/MIN/152297/2020), seeking Environmental Clearance
for the 4.67 Ha Silica Sand Mine at Survey No. 612P, 613P, 615P, 616P,
617P of Thamminapatnam Village, Chillakur Mandal, SPSR Nellore
District, Andhra Pradesh in favour of M/s. Andhra Pradesh Mineral

e Development Corporation Limited. It was reported that the nearest human
habitation viz., Tigapalem (V) exists at a distance of about 0.45 km from the
mine lease area. It was noted that the capital investment of the project is Rs.62.0
lakhs and capacity of the Project is as follows:

) Mining of Silica Sand - 186800 TPA in 4.67 Ha.

I1. As seen from the Mining plan approved by the competent Government
Authority the following two aspects are noted.
i. The location of the mine is as following:

a\\q\@ SL.No

Latitude
14°11'44.31"N
14°11'45.07"N

Longitude
80°06'04.49"E
80°06'07.55"E

-

14°11'33.17"N

80°06'12.27"E

Fiy

14°11'34.52"N

80°06'05.73"E

of i | w| | =

14°11'37.35"N

80°06'06.61"E

14°11'39.69"N

80°06'04.30"E

fi. It is an open cast manual method mine, Life of mine is 1 year. The total mine

lease area is 4.67 Ha. '

This proposal has been referred to SEAC, A.P along with all the documents submitted
by the proponent for their appraisal and for their specific recommendations on EC

7 9 Scanned with CamScanner
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;j,_hg'pmmnl has been examined mul'm"qwnmul In uucmutancc with HIA
“Notification, 2006' and its amendments thereof, ‘The State Level Hxpert Appraisal
Committee (SEAC) examined the application, I i meotlng beld 'tm ’22‘5.!)6.%20 s
follows: The representutives of the project proponcnt M/s Al MIZC 1ad (DM

Geotoayjand their consullant Mis, SV TINVIRO TADS & CONSULTANTS have

attended the Online  meeting. e Committee recommenided ‘ t:or i:m‘uc of
Environmental Clearance for one yeur (0 this proposed silici eyl mining, pl:o_;ccl 'fnr
the production quantjties: Silica sand — 186800 'TPA, duly nlipulut!np, the following,
conditions that the project proponent shall carryoul mining only ‘Two meters depth
sand from the top manually and no underwater mining is undertaken, ‘
. All the silica sand are to be accounted for wuthorized users for the purpose of
silica users only, an undertaking shall be gubmitted.
. Sand quality report for salinity, Electrical Conductivity, chlorides, fluorides, pH
shall be submitted.
. Green belt shall be taken up in the peripheral Bufferzone of 7.5 m width al
along the boundary of the minc and planted with casuaring plantation.
. APSEIAA Sub-commiltee guidelines shall be implemented;
« 50 m set back from Buckingham canal need to he muintained;
. Sand dunes at the southern boundary should not be mined;
« Strictly manual mining only is permitted.
- The validity of the EC is for 1 year or the life of mine which is carlier.
The project proponent shall allocate sufficient funds for implementation of CSR
activities as committed by the representative along with the EMP. The committee in
the appraisal report clearly stated that they have approved the approved Mining Plan,
Form-U/Tl, PFR/DPR and EMP for compliance by the proponent. The Statc Level

Environment Impact Assessment Authority (SEIAA), in its meeting held
on 03.07.2020 ecxamined the proposal and the recommendations of SEAC and decided

~ to.accept SEAC recommendations aforesaid for strict compliance by the proponent

and to issue EC. The SEIAA, AP hereby accords Environmental Clearance to the
project as mentioned at Para No. I under the provisions of the EIA Notification 2006
and its subsequent amendments issued under Environment (Protection) Act, 1986
subject to implementation of the following cluster, specific and general conditions:

Part A. Special Conditions:

i. The proposal shall not attract the following acts & Rules: Forest act 1980, Wild
life (Protection) act,1972; CRZ notification, 2011; The eco sensitive arcas as
notified under EP act,1986; Critically polluted arcas as notified by CPCB and
also shall not harm live stocks and human beings and disturb their activities.

il. The project propunent shall carryout mining only Two meters depth sand from
the top manually and no underwater mining is undertaken. '

« All the silica sand are to be accounted for authorized users for the purpose of
silica users only, an undertaking shall be submitted.

- Sand quality report for salinity, Electrical Conductivity, chlorides, fluorides, pH

80 FAEI
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shall be submitted. )
~Green belt shall be taken up in the peripheral Bufferzone of 7.5 m .wxdth all
along the boundary of the mine and planted with casuarina plantation.
* APSEIAA Sub-committee guidelines shall be implemented;
50 m set back from Buckingham canal need to be maintained;
~ Sand dunes at the southern boundary should not be mined;
~~~ Strictly manual mining only is permitted. _ .

» The validity of the EC is for 1 year or the life of mine which is earhef.

iii. The project proponent shall allocate sufficient funds for implementation of CSR
activities as committed by the representative along with the EMP.

iv. The project proponent shall maintain the setback distance 7.5 meters buffer
zone all around the mine lease area for greenbelt development and other
conditions are to be fulfilled.

v. The avenue plantation (tall plants), of at least 1.5m height, for 1 km leflgtf_l of
the approach road on either side of the road is to be developed and maintained.

The entire plantation is to be completed in the first year itseli'.. .
vi. The proponent is advised to ensure safety to animal and public life.

Part B. Specific Conditions:
1) Air Pollution:-

i.  The proponent shall comply with the mining methodology mentioned in
approved mining plan and Form1.

il.  Greenbelt shall be developed along the boundary of mining lease area with tall
growing trees, with the native species in consultation with the local
DFO/Agriculture Department. In case any felling or damage to fauna and flora
is involved, prior permission shall be taken from the concerned Regulatory
Authority, by the proponent, without which mining shall not be taken up.

iil. Fugitive dust emissions from all the sources should be conirolled regularly.
Water spraying arrangement on haul roads, loading and unloading and at
transfer points should be provided and properly maintained. Concerned

Regul‘atory Authority Prior Instructions /guidance shall be taken for this
activity

iv. The pfoponcn% shall take appropriate measures to ensure that the GLC shall

cl:gnis;l)l)zf with the revised NAAQ norms notified by MoEF&CC, Gol on
.11.2009,

V. The follov{mg measures are to be implerhented to reduce air pollution during
transportation of mineral:-

® Roads ghall b_e graded to mitigate the dust emission. Regulatory
Authority, prior concurrence shall be taken for this activity.

8 1 Scanned with CamScanner
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@ Water shall be sprinkled at regular interval on the main haul road and
other service roads by water sprinklers to SUPpress dust.

1 lowi ures are to be implemented to rt.:duce Noise pollution:-
 Eee Oglx;ic?;er and regular maintenance of vehicles and other equipment

o The proponent shall ensure that there shall be no excessive noise,
while taking up mining activity. ' .

o The workers employed shall be provided with protection
equipment and earmuffs etc. = i

o Speed of trucks entering or leaving the mine is to be limited to
moderate speed of 25 kmph to prevent undue noise from empty

trucks.

vil. Measures should be taken to comply with the provisions laid under Noise
Pollution (Regulation and Control) (Amendment) Rules, 2010; dt. 11.01.2010
issued by the MoE&F, GOI to control noise to the prescribed levels. Workers
engaged in operations of HEMM, etc should be provided with ear plugs!r.nuﬁ's.
Regulatory Authority instructions be taken if there are any better alternatives.

viii. The proponent shall not take-up mining activity unless he obtains the safety
clearance certificate from the Govt. competent authority.

2) Water Pollution:-

i.  As per records the source of water is Bore well. Total water requirement is
9.0 KLD. Out of that, 4.5 KLD is used for Dust suppression; 2.0 KLD is used
for Greenbelt; 2.5 KLD is used for domestic purpose.

ii. Garland drain and siltation ponds of appropriate size should be constructed
for the working pit to arrest flow of silt and sediment. The water so collected
should be utilized for watering the mine area, roads, green belt development
etc. The drains should be regularly desilted, particularly after monsoon, and
maintained properly. Prior concurrence of Regulatory Authority concerned
shall be taken for this activity before taking up mining,

iii. Regular monitoring of ground water level and quality should be carried out
by establishing a network of existing wells by the project proponent in and
around project area in consultation with Regional Director, CGWB, Southern
Region, Hyderabad. Data thus collected should be sent at regular interval to
MOoEF&CC, CGWA and CGWB, Southern, Region, Hyderabad.

Iv.  Suitable conservation measures to augment groundwater resources in the area

shall be planned and .implemented in consultation with Regional Director,
C{RWB, Southexq Region, Hyderabad. Suitable measures should be taken for
rainwater harvesting in consultation with concerned Regulatory Authority.

8 2 Scanned with CamScanner
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Permission from the competent authority should be obtained for drawl of
ground water, if any, required for this project.

3) Solid Waste :-

.
1

iil.

Topsoil, if any, shall be sticked properly with proper slope with adequate
measures and should be used for plantation purpose. Prior approval of
Regulatory Authority concerned must be taken for this activity

The following measures are to be adopted to control erosion of dumps:-

. Retention/toc walls shall be provided at the foot of the dumps.

« Waorked out slopes are to be stabilized by planting appropriate
shrub/grass species on the slopes. Regulatory Authority, prior
concurrence shall be taken for this activity.

Waste oils, used oils generated from the EM machines, mining operations, if
any, shall be disposed as per the Hazardous and other Wastes (Management,
and transboundary movement) Rules, 2016 to the recyclers authorized by
APPCB.

The proponent shall ensure proper reclamation of mined out area in
consultation with the mining department.

The proponent will be squarely responsible for proper implementation of
solid waste management plan, prevention of air pollution, water pollution,
and any other kind of pollution/health hazard.’

Part C. General Conditions:

This order is valid for a period of 1 years or life of mine or the expiry
date of mine lease or land lease period issued by the Government of A.P.,
whichever is earlier.

. ‘While giving CFE/CFO, the APPCB is to kindly ensure compliance of

guidelines issued in G.O RT No 239 dt 16.04.2020 and Memo. No/ covid-
19/2020/HMFW dt 18.04.2020 issued by Medical, Health and Family welfarc -
department, Gobvernment of AP and the Ministry of Home Affairs order No
40-3/2020/DM-DA dt 15.04.2020 scrupulously.

The proponent shall scrupulously follow any conditions stipulated by Revenue
dep:.artment/ Panchayat Raj/‘ Municipal. administration/local self’ government
bodies (Gram panchayat/Gram secretariat) in ensuring safety to human and
animal lifc. The APPCB to cnsurc the same while according CFE/CFO.The
APPCB to ensure the same while according CFE/CFO.

Iv. Proponent shall ensure that there is no disturbance to flora and fauna. Serenity
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of naturc must be protected at any cost.,

v. In respect of government land for mining, the responsibility fixed on AD
mines 1o check whether necessary clearances from revenue department are

obtained.

vi. In case of patta land while granting mine lease ADMG should verify the land

lease documents.

vil. In respect of forest land given in lease for minir'lg, the proponent shall
scrupulously adhere to the mining conditions stipulated by the forest
department, Government of Andhra Pradesh.

Vill. Any change in mining plan/ production/ mining methodology the proponent
shall apply afresh EC.

ix. While taking up mining activity the proponent shall meticulously follow
approved mining plan/Form-1/EMP.

X. Once in an year proponent shall conduct impact analysis on environment by
reputed institute recognized by Director General, Mines and Safety.

xi. “Consent for Establishment” & “Consent for Operation” shall be obtained

from Andhra Pradesh Pollution Control Board under Air and Water Act to

carry on mining,

xil. No change in mining technology and scope of working should be made
without prior approval of the SEIAA, A.P. No further expansion or
modifications in the mine shall be carried out without prior approval of the
SEIAA, AP/ MoEF&CC, Gol, New Delhi, as applicable.

Xiii. Officials from the Regional Office of MOEF&CC, Chennai / The SEIAA,
Andhra Pradesh through the Regional Offices of Andhra Pradesh Pollution
Control Board, who would be monitoring the implementation of
environmental safeguards should be given full co-operation, facilities and
documents/data by the project proponents during their inspection. A complete
set of all the documents shall be submitted to the CCF, Regional Office to

s

MOEF&CC, Cheénnai.

xiv. Four ambient air quality-monitoring stations should be established in the core
zone as well as in the buffer zone. Location of the stations should be decided
based on the meteorological data, topographical features and environmentally
and ecologically sensitive targets and frequency of monitoring should be
undertaken in consultation with the State Pollution Control Board.

xv. The project proponent shall submit six monthly reports on the status of

compliance of _ the stipulated environmental clearance conditions including
results of monitored data (both in hard copies as well as by e-mail) to the
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Ministry of Environment & Forests, its Regional Office, CIROng; SDE;IS%:_
A.P., Zonal Office of Central Pollution Control Board, Ba"galorc’l ad the
Collector and A.P. Pollution Control Board. The Pfoponem. f,}}all u;i)ngluding
status of compliance of the environmental clearance conditions o
results of monitored data on.their websitcs and shall update
periodically.

o: 1 3 roject
xvi.Post Environment Clearance Monitoring: It shall be mandau:rszlo;etl;::i [:I:ul itcd
manager to submit half yearly compliance reports in respec

st and
prior EC terms and conditions in hard and soft copy o SEIAA on 1% June

, . 2 of
1% December of each calendar year. (Refer 10(i) and 10€ii) Otl;ls\g 15233: ) %t
Ministry of Environment and Forests Notification, N¢ ’

14" September, 2006.)

xviiData on ambicnt air quality should be regularly submitted ‘»‘g ‘}c‘: I?g;ﬁ;‘gl
including its Regional Office located at Bangalore'anc'i the Sta
Control Board/ Central Pollution Control Board once in SiX months.

xvii Personnel working in dusty areas should wear protective rcspiratory d.evices
i. and they should also be provided with adequate training and information on
safety and health aspects.

xix. The project proponent shall ensure that no natural watercourse and/or water
resources shall be obstructed due to any mining operations. Necessary

safeguard measures to protect the first order streams, if any, originating from
the mine lease shall be taken.

~ xX. Occupational health surveillance program of the workers should be undertaken
periodically to observe any contractions due to exposure to dust and take
corrective measures, if needed.

xxi.A separate environmental management cell with suitable qualified personnel

should be set-up under the control of a Senior Executive, who will report
directly to the Head of the Organization.

xxiiThe funds earmjarked for environmental protection measures (Capital cost
* Rs.3.84 Lakhs and Recurring cost Rs.2.95 Lakhs /annum) should be kept in

separate account and should not be diverted for other purpose. Year wise
expenditure should be reported to the Ministry and its Regional Office located
at Bangalore. :

T

XXii At least 2% of the total project cost shall be allocated for Corporate
' Environment Responsibility

bound action plan shall b (CER) and item-wise details along with time
action plan shall be prepared in accordance to the MoEF :
Memorandum No.F.No.22-65/2017- P RONRREG  tiilcs

_ IAIIl, dated.01.05.2018 and submit to
‘the SEIAA, AP and Ministry’s Regional Office, Chennai.
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xxi The project proponent shall submit the copies of the environmental clearance

V. 1o the Heads of local bodies, Panchayats and Municipal Bodics in addition to
the relevant offices of the Government who in turn has to display the same for
30 days from the date of reccipt:

xxvThe project authorities should advertise at least in two local ncwspapers

. widely circulated, one of which shall be in the vernacular language of the
locality concerned, within 7 days of the issue of the clearance letter informing
that the project has been accorded environmental clearance and a copy of the
clearance letter is available with the State Pollution Control Board and
SEIAA, AP. :

xxvThe SEIAA or any other competent authority may alter/modify the above
i.  conditions or stipulate any further condition in the interest of environment
protection.

xxvThe proponent shall obtain all other mandatory clearances from respective
Il.  departments before taking-up the mining activity.

xxv Any appeal against this Environmental Clearance shall lie with the National
ill. Green Tribunal, if preferred, within a period of 30 days as prescribed under
Section 16 of the National Green Tribunal Act, 2010.

xxi Concealing the factual data or failure to comply .with any of the conditions
X. mentioned above may result in withdrawal of this clearance and attract action
under the provisions of Environment (Protection) Act, 1986.

xxxThe SEIAA may revoke or suspend the order, if implementation of any of the
above conditions is not satisfactory. The SEIAA reserves the right to
alter/modify the above conditions or stipulate any further condition in the
interest of environment protection.

xxxSEIAA also reserves the right to cancel the EC issued at any time, if EC has

I. been obtained by the proponent through suppression of any information or
furnishing false information.

xxxThe above conditions will be enforced inter-alia, under the provisions of the
il. Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention &
Control of Pollution) Act, 1981, the Environmént (Protection) Act, 1986 and

th;: Public Liability Insurance ‘Act, 1991 along with their amendments and
rules. '
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| MEMBER SECRETARY, C oA,
CUSEIAAAD. 7 | SEAKAP. | SEIMMAT
SPECIAL SECRETARY TO GOVT
To

M/s. Andhra Pradesh Mineral Development
Corporation Limited,

Mr. M. Madhusudhan Reddy,

The Vice Chairman and Managing Director,

Door.no.294/1D, 100 Feet Road of Tadigadapa to Enikeadu,

Kanur, Vijayawada, Krishna District-521 137, AP.
Ph.9491035727

Copy to: . .
1. The Chairman, SEAC, AP. for kind information.

2. The Member Secretary, APPCB for kind information.

3. The EE, RO: Nellore, APPCB for information.

4. The Regional Officer, MOEF&CC, GOL Chennai for kind information.

5. The Secretary, MOEF&CC, GOI New Delhi for kind information.
6. Monitoring cell, MoEF&CC, GOI, New Delhi for kind information.
. The District Collector,

Nellore District, Andhra Pradesh for kind information.

Tue SggrA AP 8BRS APPROVED THE ORDER 7N E-CH2

act /%é:\f?
o Senior Environmental Engineer
: State Environment Impact

Assessment Authority
Govt. Of Andhra Pradesh

.
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e ANDHRA PRADESH POLLUTION CONTROL BOARD
gy ZONAL OFFICE :: VIJAYAWADA
4 i ' Col Gi ja a
.\_;A:/“W/ Plot No.41 : SBI, Sri urga Offi n runars ik Boad. ¥ EISB- awads,
-\ Email: zovja-jcee@appcb.gov.in
Website : www.pcb.ap.gov.in
RED CATEGORY
CONSENT ORDER
Consent Order No: N-511/APPCB/Z0O-VJA/CFO/W&A/2020 Dt:11.09.2020

CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21/22 of Air (Prevention & Control of
Poliution) Act 1981 and amendments thereof and the rules and orders made there under
(hereinafter referred to as 'the Acts’, the Rules’) to:

M/s. Andhra Pradesh Mineral Development Corporation Limited,
(Silica Sand Mine — 4.67 Ha)

Sy. Nos. 612(P), 613(P), 615(P), 616(P) & 617(P),
Thamminapatnam Village,

Chillakur Mandal,

SPSR Nellore District.

(Hereinafter referred to as 'the Applicant) authorizing to operate the industrial plant to
discharge the effluents from the outlets and the quantity of emissions per hour from the
chimneys as detailed below:

(i) Outlets for discharge of effluents:

Outlet | Outlet Description | Max Daily Discharge Point of Disposal
No. (KLD)
1 Domestic 1.6 Septic tank followed by soak pit.

ii) Emissions from Chimneys:

Chimney No. | Description of Chimney | Quantity of emissions at peak flow

This Consent Order is valid for manufacture the following products along with quantities only:

S.No. Name of the Activity Extent Capacity
1. Mining of Silica Sand 4.67 Ha. 1,86,800 TPA

Tr_lis Consent order shall be valid for a périod ending with 07.07.2021 in concurrence
with EC validity or the expiry date of mine lease period issued by the Government of
A.P., whichever is earlier.

Nambada Digitally signed by Nambada
‘. Venkata Bhaskara Rao
) Venkata Bhaskara g 2000011 130143
' Rao +05'30"

- JOINT CHIEF ENVIRONMENTAL ENGINEER
o

M/s. Andhra Pradesh Mineral Development Corporation Limited,

(Silica Sand Mine — 4.67 Ha)

Sy. Nos. 612(P), 613(P), 615(P), 616(P) & 617(P), z

Thamminapatnam Village, , .

Chillakur Mandal, SPSR Nellore District.

E-mail: apmdcltd@gmail.com

Copy to the Environrnen_tal Engineer, Regional Office, Nellore for information and with a direction to ensure
the compl:an_ce of the time bound conditions and send a detailed report so as to place the unit before
External Advisory Committee (EAC) for review and to take necessary action, as per the instructions of the
Board Office issued on 21.06.2016 in case of non-compliance.
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SCHEDULE — A

1. Any up-set condition in any activity of the Mining Unit, which may result in, increased
violation of standards stipulated in this order shall be informed to this Board, under
intimation to the Collector and District Magistrate and take immediate action to bring
down the discharge / emission below the limits.

2. The mine operator should carryout analysis of air emissions for the parameters
mentioned in this order on quarterly basis and submit to the Board.

3. All the rules & regulations notified by Ministry of Law and Justice, Govemment of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

4. The mine operator shall display online data outside the main entrance of the mine, on
quantity and nature of hazardous chemicals being used in the plant, water & air
emissions and solid waste generated within the factory premises, as per Hon'ble
Supreme Court order

5. The mine operator should put up two sign boards (6x4 ft. each) at publicly visible places
at the main gate indicating the products, effluent discharge standards, air emission
standards, hazardous waste quantities and validity of CFO and exhibit the CFO order at
a prominent place in the factory premises.

6. Notwithstanding anything contained in this consent order, the Board hereby reserves the
right and powers to review / revoke any and/or all the conditions imposed herein above
and to make such variations as deemed fit for the purpose of the Acts by the Board.

7. The mine operator shall submit Environment statement in Form V before 30th
September every year as per Rule No.14 of E(P) Rules, 1986 & amendments thereof.

8. The mine operator should make applications through Online for renewal of Consent
(under Water and Air Acts) and Authorization under HWM Rules at least 120 days
before the date of expiry of this order, along with prescribed fee under Water and Air
Acts and detailed compliance of CFO conditions for obtaining Consent & HW
Authorization of the Board. The Mining Unit should immediately submit the revised
application for consent to this Board in the event of any change in the raw material used,
processes employed, quantity of trade effluents & quantity of emissions. Any change in
the management shall be informed to the Board. The person authorized should not let
out the premises / lend / sell / transfer their industrial premises without obtaining prior
permission of the State Pollution Control Board. '

9. Any person aggrieved by an order made by the State Board under Section 25, Section
26, Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty
days from the date on which the order is communicated to him, prefer an appeal as per
Andhra Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority.

SCHEDULE -B

WATER:

1)  The mine opeljator shall take steps to reduce water consumption to the extent possible
and consumption shall NOT exceed the quantities mentioned below :

S.No. ' Description Quantity (KLD)
1. | Dust suppression 4.5
2. | Greenbelt 2.5
3. | Domestic 20
. - Tot.‘;l ; 9.0

Separate meters with necessary pipe-line shall be maintained for assessing the quantity of
water used for each of the purposes mentioned above.
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AIR:

2) The emissions shall not contain constituents in excess of the prescribed limits mentioned
below:

Details of Fugitive Dust control measures Standards to be complied
Emissions :

Material  Handling | Covering the  transport | SOz —80 pg/m®, NOx— 80 pg/m®,
and Transportation vehicles with Tarpaulin

PMzs— 60 pglrnz,
sheets and sprinkling the . PMigo — 100 pg/m”,
water at mining area.

3) The mine operator shall comply with ambient air quality standards of SOz — 80 pglm";
NOx — 80 pg/m® PMzs - 60 pug/m®; PMyo - 100 pg/im’, measured at factory premises at

the periphery of the industry.

Standards for other parameters as mentioned in the National Ambient Air Quality
Standards CPCB Notification No.B-29016/20/90/PCl-|, dated 18.11.2009.
Noise Levels: - Daytime : (6 AMto 10 PM)—75 dB(A)

Night time: ( 10 PM to 6 AM) — 70 dB(A)

SOLID WASTE:

4) The mine operator shall dispose solid waste (NON HAZARDOUS) as follows :

S.No { Name of the Solid Waste | Quantity Mode of disposal

GENERAL CONDITIONS:

5)
6)

7)

8)

o)

10)

The mine occupier shall provide dust suppression measures like water spraying
arrangements on haul roads, loading & unloading areas and material handing areas.

The air pollution control measures like water sprinklers shall be installed and put in
operation along with the commissioning of the activity.

The mine occupier shall establish one AAQ monitoring station at the periphery of the
mine area in the wind prone direction and submit the analysis reports to APPCB
regularly. :

The following rules and regulations notified by the MOE&F, GOI shall be implemented.

a) Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016.

b) Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989.

c) Batteries (Management & Handling) Rules, 2010.

d) E-waste (Management) Rules, 2016.

e) Plastic Waste Management Rules, 2016.

f) Construction and demolition waste Management Rules, 2016.

g) Fly Ash Notification, 2016.

h) Solid Waste Management Rules, 2016.

The mine operator shall maintain the following records and the same shall be made
available to tH#& inspecting officers of the Board:

Daily production details

Quantity of Effluents generated, treated, recycled/reused.

Log Books for pollution control systems.

Characteristics of effluents, Ambient Air Quality and emissions.
Hazardous/non hazardoys solid waste-generated and disposed.
Inspection book.

Manifest copies of hazardous waste.

@ oooow

The mining activity shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on 16.11.2009.
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11)

12)

13)

14)

15)

16)

17)

18)
19)
20)
21)

22)

23)

24)
25)

26)

27)

28)

29)

30)

31)

The mine occupier shall comply with conditions stipulated in the CFE order issued by
the Board on 21.08.2020.

The mine occupier shall scrupulously comply with conditions stipulated by the SEIAA,
AP., (MoEF&CC, Gol) in the Environmental Clearance order dt. 08.07.2020.

The mine occupier shall comply with all the recommendations of SEAC sub-committee
with regard to silica sand mining operations in the Environmental aspects.

The mine occupier maintain a setback distance of 7.5 Mtrs from the mine boundary as
buffer zone, all along the mine area for green belt development and shall develop
green belt in the buffer zone.”

The depth of the silica sand mining shall be restricted to 2.5 Mtrs from the starting level
in the “Minus-Z direction”. In the mining lease area, if the mining depth already exceeds
2.5 Mtrs, no mining shall be carried out in that area under any circumstances.

The mine operator shall provide fencing stones to earmarked boundary of the mine
area and also to mark the setback distance for the canal by providing fencing stones.
The mine operator shall provide & continuously operate Mobile water sprinkling tanker
to wet the roads for controlling of fugitive emissions generates during loading and
heavy vehicular movement and explore for installation of mechanical water sprinkling in
the mining area.

The mine occupier shall develop greenbelt wherever possible in buffer zone area.
Greenbelt development shall be started along with the construction activity.

The mine occupier shall carry out the mining as per the approved mining plan.
The fugitive emissions from all sources shall be controlled regularly.

The mine occupier shall adopt fugitive dust control measures such as water sprinkling
near loading areas, on haul roads etc.

The mine occupier shall take necessary measures for control of air pollution which
would be generated during excavation and transportation of the mined material as
committed in the EMP / approved mine plan.

The SPM, SO2, NOy, CO levels in the mining area shall conform to CPCB standards for
ambient air.  Noise levels shall be controlled to acceptable limits (CPCB standards)
during excavation in the mining area.

The mine occupier shall take necessary measures to ensure that no adverse impacts
are caused due to mining operations on the human habitation existing nearby.

The mine occupier shall develop greenbelt with tall growing trees all along the
boundary.

The mine operator shall not increase the capacity beyond the permitted capacity
mentioned in this order, without obtaining CFE/CFO of the Board. '

The mine occupier shall comply with all the directions issued by the Board from time to
time.

ancealing the factual data or submission of false information / fabricated data and
fa_l!ure to comp!y with any of the conditions mentioned in this order may result in
mthdr?wal of this order and attract action under the provisions of relevant pollution
control Acts.

The ﬁoard_ reserves its right to modify above conditions or stipulate any additional
conditionsjncluding revocation of this order in the interest of environment protection.

The Order is issued without prejudice to the rights and contentions of this Board in any
court of law.

The mine operator shall submit a compliance report on CFO conditions for every 6

gg_nths as on 01% January and 01% July of every year at Regional Office and Zonal
ice. “

3

Digitally signed by
Nambada Nambada Venkata
Venkata Bhaskara Rao

Date: 2020.09.11 13:02:
BhaskaraRao  +os30 G

JOINT CHIEF ENVIRONMENTAL ENGINEER
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ANDHRA PRADESH POLLUTION CONTROL BOARD
ONAL OFFICE :: VIJAYAWADA
n
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Plot No.41 - SBI, Sri Kanakadurga
Phone: 0866-2546218
“‘==’. Email; zovia-icee@appcb.gov.in

Order No.N-511/APPCB/ZO-VJA/CFE/RED/2020

Website :www.gcb.ag.gov.in

CONSENT ORDER FOR ESTABLISHMENT

Sub:  APPCB-ZO-VJA — CONSENT FOR ESTABLISHMENT (CFE) - M/s. Andhra
Pradesh Mineral Development Corporation Limited (Silica Sand Mine -
467 Ha.), Sy. No. 612(P), 613(P), 615(P), 616(P) & 617(P),
Thamminapatnam Village, Chillakur Mandal, SPSR' Nellore District -
Consent for Establishment of the Board under Section 25 of Water (Prevention
and Control of Pollution) Act, 1974 and under Section 21 of Air (Prevention
and Control of Pollution) Act, 1981 — Issued — Reg.

Ref: 1. EC Order No. SEIAA/AP/NLR/MIN/04/2020/1813-215, Dt.08.07.2020.
2. Industry's CFE application received at Regional Office, Nellore on
12.08.2020 through APOCMMS.
3. RO, Nellore inspection report dt. 17.08.2020.
4. CFE committee meeting held at ZO, Vijayawada on 20.08.2020.

* * *

In the reference 2™ cited M/s. Andhra Pradesh Mineral Development
Corporation Limited (Silica Sand Mine - 4.67 Ha.,) has submitted an application to
the Board seeking Consent for Establishment (CFE) for to carryout open cast
manual method mine to excavate the following p.roduct with installed capacities as
mentioned below, with a proposed project cost of Rs. 62.0 Lakhs (Rupees Sixty

Two Lakhs only).

Extent
4.67 Ha.

Activity Proposed capacity

1,86,800 TPA

Mining of Silica Sand

As per the application, the above activity is to be located at Sy. No. 612(P), 613(P),
615(P), 616(P) & 617(P), Thamminapatnam Village, Chillakur Mandal, SPSR
Nellore District.

The co-oré'ﬁ';ates of the mine are mentioned below :

S.No. Latitude Longitude
1. | 14911'44.31"N | 80° 06’ 04.49"E
2. | 14°11'45.07°N | 80° 06’ 07.55"E
3. | 14°11 3317°'N | 80° 06 12.27E
4. | 14°11' 34.52"N | 80° 06' 05.73"E
5. | 14°11’ 37.35"N | 80° 06’ 06.61"E
6. | 14°11' 39.69"N | 80° 06’ 04.30"E

Page 10of 5
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The above site was inspected by the Assistant Environmental Engineer, A.P
Pollution Control Board, Regional Office, Nellore on 14.08.2020 and observed that
the site is surrounded by East : Road leading to Mega food park and agricultural
lands; West : Vacant sandy land followed by canal; North : Vacant sandy land &
South : Vacant sandy land.

The Board, after careful scrutiny of the application, verification report of Regional
Office and recommendations.-of the CFE Committee during it's meeting held on
20.08.2020 at APPCB, Zonal Office, Vijayawada, hereby issues CONSENT FOR
ESTABLISHMENT to your activity Under Section 25 of Water (Prevention &
Control of Pollution) Act 1974 and Section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and the rules made there under. This order is issued to carry

out the activity mentioned at para (1) only.
This Consent order issued is subject to the conditions mentioned in the Annexure.

This order is issued from pollution control point of view only. Zoning and other

regulations are not considered.

This order is valid for a period of 1 year on par with validity of EC issued by
SEIAA or the expiry date of mine lease period issued by the Government of
A.P., whichever is earlier.

Nambada Digitally signed by Nambada
: Venkata Bhaskara Rao
Venkata Date: 2020.08.21 16:22:59

BhaskaraRao. = +5%
JOINT CHIEF ENVIRONMENTAL ENGINEER

Encl : Schedules “A & B".

To

M/s. Andhra Pradesh Mineral Development Corporation Limited,
(Silica Sand Mine- 4.67 Ha.,), '

D.No. 294/1D,

100 Feet Road of Tadigadapa to Enikepadu,

Kanuru, Vijayawada

Krishna District — 521137.

Email : apmdcltd@gmail.com

Copy to EE, RO, r;nglore for information and necessary action.
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1)

2)

1)

2)

SCHEDULE — A

Progress on implementation of the project shall be reported to the concemed Regional
Office, A.P. Pollution Control Board once in three months.

Separate energy meters shall be provided for Effluent Treatment Plant (ETP) and Air
Pollution Control equipments to record energy consumed.

The proponent shall obtain Consents for Operation from APPCB, as requi_red under
sec. 25/26 of the Water (P&C of-P) Act, 1974 and under sec.21/22 of the Air (P&C of
P) Act, 1981 and Authorization under Hazardous and Other Wastes (Management,
Handling & Transboundary Movement) Rules, 2016 before commencement of the
activity, including trial production.

Notwithstanding anything contained in this conditional letter or consent, the Board
hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control of
Pollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) Act,
1981 to review any or all the conditions imposed herein and to make such alternation
as deemed fit and stipulate any additional conditions by the Board.

The Consent of the Board shall be exhibited in the factory premises at a conspicuous
place for the information of the inspection officers of different departments.

The proponent shall display online data outside the main gate on quantity and nature
of hazardous chemicals being used in the plant, water & air emissions and solid waste
generated within the factory premises, as per Hon'ble Supreme Court order.

The Rules and Regulations notified by Ministry of Law and Justice, Government of
India, regarding the Public Liability Insurance At, 1991 shall be followed.

If the proponent is aggrieved by this order made by A.P. Pollution Control Board under
Sec. 25 of Water (Prevention & Control of Pollution) Act 1974 and Sec. 21 of Air
(Prevention & Control of Pollution) Act’ 1981 he may within 30 days from the date on
receipt of the order prefer an appeal before concerned Authority.

SCHEDULE - B

The source of water is borewell and the maximum permitted water consumption
shall not exceed the following quantities.

S.No. Purpose Quantity (KLD)
1. Dust suppression 4.5
2. Greenbelt 25
3. Domestic 2.0
Total 9.0

The maximum waste water generation (KLD) shall not exceed the following:

s

S.No | ° Source Quantity (KLD)
1. | Domestic 1.6
Total ‘ 1.6
S.No. | Wastewater generation | -. ‘Mode of disposal
1. Domestic : 1.6 KLD Septic tank followed by soak pit
Page 3of 5
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Air :

3) The proponent shall comply with the following for controlling air poliution.

Details of Fugitive | Dust control measures Standards to be complied
Emissions : (AAQ standards)
Material  Handling | Covering the transport| SO2—80 pg/m3, NOx — 80 ug/m?,
and Transportation | vehicles with Tarpaulin PMz.s-— 60 pg/m?3,
sheets and spn‘n!ding PM1o — 100 pg/m?,
the water at mining :
area.

4)

5)

6)

7)

9)

The proponent shall provide dust suppression measures like watc?r spray!ng
arrangements on haul roads, loading & unloading areas and material handing

areas.

The mining activity shall not exceed the following Ambient Air Quality standards
measured at the periphery of activity — SOz — 80 pg/m3, NOx - 80 pg/m?, PMzs —
60 pg/m®, PM1o — 100pg/m3,
Noise levels: Day time (6 AM to 10 PM) - 75 dB(A)
' Night time (10 PM to 6 AM) - 70 dB(A).

The air pollution control equipment like water sprinklers shall be installed along
with the commissioning of the activity.

The proponent shall establish four AAQ monitoring stations in the core zone as
well as in the buffer zone and submit the analysis reports to APPCB regularly.

The mining activity shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified
by MoE&F, Gol on 16.11.2009.

The proponent shall comply with the industfy specific standards with respect to
process emissions stipulated by the MoEF & CG, Gol, New Delhi from time to
time. :

S.No. | Details of process | Emission control Emission standards

emissions system

10)

The proponent shall ensure compliance of the National Ambient Air quality
standards notified by MoE&F, Gol vide notification GSR 826(E), dt. 16.11.2009 at
the boundary of the premises during construction and regular operational phase of
the project.

Other Conditions:

11)

12)

13)

14)

]

The proponent shall maintain 50 mirs set back distance from the road and
Buckingham canal in the western direction and shall not be carried out mining
activity in that setback area under any circumstances.

The proponent shall scrupulously comply with' conditions stipulated by the SEIAA,
in the Environmental Clearance order Dt.'08.07.2020.

The industry shall comply with all the recommendations of SEAC sub-committee
with regard to silica sand mining operations in the Environmental aspects.

The industry shall maintain a setback distance of 7.5 Mtrs from the mine boundary
as buffer zone, all along the mine area for green belt development and shall
develop green belt in the buffer zone. '
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15)

16)

17)

18)

.19)

20)

21)

22)

23)

24)

25)
26)

27)

28)

29)

30)

The depth of the silica sand mining shall be restricted to 2.5 Mitrs from the starting
level in the “Minus-Z direction”. In the mining lease area, if the mining depth
already exceeds 2.5 Mtrs, no mining shall be carried out in that area under any
circumstances.

The industry'shali provide Mobile water sprinkling tanker to wet the road_s for
controlling of fugitive emissions generates during loading apd _heayy vehnc_:u}ar
movement and explore for installation of mechanical water sprinkling in the mining

area.

The industry shall provide fencing stones to earmarked boundary of the mine area
and also to mark the set back distance for the Sona canals and R&B roads by

providing fencing stones.

The proponent shall develop greenbelt wherever possible in_buﬁer. zone area.
Greenbelt development shall be started along with the construction activity.

The proponent shall carry out the mining as per the approved mining plan.

The fugitive emissions from all sources shall be controlled regularly.

The proponent shall adopt fugitive dust control measures such as water sprinkling
near loading areas, on haul roads etc.

The proponent shall take necessary measures for control of air poliution which
would be generated during excavation and transportation of the mined material as
committed in the EMP / approved mine plan.

The SPM, SOz, NOx, CO levels in the mining area shall conform to CPCB
standards for ambient air. .

Noise levels shall be controlled to acceptable limits (CPCB standards) during
excavation in the mining area.

The proponent shall take necessary measures to ensure that no adverse impacts
are caused due to mining operations on the human habitation existing nearby.

The proponent shall develop greenbelt with tall growing trees all along the boundary
The proponent shall not operate the mine without obtaining CFO of the Board.

The proponent shall comply with all the directions issued by the Board from time to
time. '

Concealing the factual data or submission of false information / fabricated data
and failure to comply with any of the conditions mentioned in this order may result
in withdrawal of this order and attract action under the provisions of relevant
pollution control Acts.

The B_oard reserves its right to modify above conditions or stipulate any additional
conditions «pcluding revocation of this order in the interest of environment
protection.

This Order is issued without prejudice to the rights and contentions of this Board in
any court of law.

Nambada Digitally signed by Nambad
% tally si N
Venkata Bhaskara venet usiana fao

Date: 2020.08.21 16:23:20 +05'30"
Rao

JOINT CHIEF ENVIRONMENTAL ENGINEER
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File No.APPCB-11033/106/2021-TEC-EC-APPCB

State Level Environment Impact Assessment Authority (SEIAA
Andhra Pradesh

Ministry of Environment, Forests & Climate Change
Government of India
D.No.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,

Chalamavari Street, Kasturibaipet, Vijayawada-520010

REGD.POST WITH ACK.DUE

Order No. SEIAA/AP/E.G.-84/2013-167.79 & 164.70 26/10/2021

Sub:SEIAA, A.P. - 4.67 Ha Silica Sand Mine of M/s. Andhra Pradesh Mineral
Development Corporation Limited., Sy No. 612P, 613P, 615P, 616P, 61'_7P of
Thamminapatnam Village, Chillakur Mandal, SPSR Nellore District — Extension of
validity of Environmental Clearance — Issued - Reg.

Ref:

1. Order No. SETAA/AP/NLR/MIN/04/2020/1813-215, dt. 08.07.2020.
2. Proponent letter dt. 13.09.2021.

[. The SEIAA, AP had issued Environmental Clearance vide reference 1% cited for the

Silica Sand Mine — 186800 TPA in the name of M/s. Andhra Pradesh Mineral
Development Corporation Limited at Sy No. 612P, 613P, 615P, 616P, 617P of
Thamminapatnam Village, Chillakur Mandal, SPSR Nellore District.

. The proponent vide reference 2™ cited requested the SEIAA to extend the validity

period of EC order upto 21.10.2021 with production capacity of Silica Sand Mine -
186800 TPA.

-Accordingly, the request of the proponent was examined by the State level Expert

Appraisal Committee (SEAC) in its meetings held on 30.09.2021. Earlier the SEIAA
was issued Environmental Clearance from vide Order No.
SEIAA/AP/NLR/MIN/04/2020/1813-215, dated 08.07.2020 Silica Sand Mine in the
name of M/s. Andhra Pradesh Mineral Development Corporation Limited with a
production capacity of for 186800 TPA over an extent of 4.67 Ha in Sy No.612P,
613P, 615P, 616P, 617P Thamminapatnam village, Chillakur Mandal, SPSR Nellore
District, Andhra Pradesh for a period of one (1) year i.e., up to 07.07.2021. However,
They haven’t achieved the targeted production from this mine as per approved mining
plan. They have submitted Form-I, due to the outbreak of COVID-19 pandemic
lockdowns (total or partial). As per MoEF&CC Notification S.0. 221(E), Dated
18.01.2021 vide ref (3) “Notwithstanding any thing contained in this notification, the
period from 1% April, 2020 to the 315t March 2021 shall not be considered for the
proposed of calculation of the period of validity of Prior Environmental clearances
granted under the provision of this notification in view of outbreak of Corona virus
(COVID-19) and subsequent lockdowns (total or partial) declared for its control.
However, all activities undertaken during this period in respect of the Environment
Clearance granted shall be treated as valid”. They have requested for extension of
validity of Environmental Clearance. The Committee after examining the project
proposals, presentations, MoEF&CC’ Notifications & OMs and detailed deliberations,

recommended for issue of Extension of Environmental Clearance valid up to
31.03.2022.

IV.The State Level Environment Impact Assessment Authority (SEIAA), in its meeting
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File No.APPCB-11033/106/2021-TEC-EC-APPCB

held on 11.10.2021 examined the proposal and the recommended for issue of
Extension of Environmental Clearance valid up to 31.03.2022.

V. The SEIAA, A.P, is hereby extended the validity period of the EC order issued vide
Order No. SETIAA/AP/NLR/MIN/04/2020/1813-215, dt. 08.07.2020 up to 31.03.2022.

VI. All other information mentioned and conditions stipulated in the EC order issued vide
reference 1% cited remain the same.

MEMBER SECRETARY, MEMBER, CHAIRMAN,
SEIAA, AP. SEIAA, A.P. SEIAA, A.P.

Special Secretary To Govt
To

M/s. Andhra Pradesh Mineral Development Corporation Limited,
Mr. M .Madhusudhan Reddy,

The vice Chairman and managing Director,

D.No 294/1D, 100 Feet Road of Tadigadapa to Enikendu

Kanur, Vijayawada, Krishna District-521137,A.P.

Ph :- 9491035727.

Copy to:

. Prof. V.S.R.K. Prasad, Chairman, SEAC, A.P. for kind information.

. The Member Secretary, APPCB for kind information.

. The EE, RO: Nellore, APPCB for information.

. The Regional Officer, MoEF&CC, GOI Vijayawada for kind information.
. The Secretary, MoEF&CC, GOI New Delhi for kind information.

. Monitoring cell, MoEF&CC, GOI, New Delhi for kind information.

aunphwWwNE
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ANDHRA PRADESH

S ANDHRA PRADESH POLLUTION CONTROL BOARD
ZONAL OFFICE :: VIJAYAWADA

\,w_——'_" Plot No.41, Opp: SBI, Sri Kanakadurga Office ' Colo urunanak Road, Vijayawada.

ST Phone: 0866-2546218
TR 4 Email: zov}a-jcee@ag:_)cb.gov.in
e Website :www.gcb.ag.gov.in
CONSENT ORDER FOR ESTABLISHMENT
Order No.N-51 1IAPPCBIZO-VJNCFEIREDIZOZ1 Date :27.11.2021

Sub:  APPCB-ZO-VJA — CONSENT FOR ESTABLISHMENT (CFE) — M/s. Andhra
Pradesh Mineral Development Corporation Limited (Silica Sand Mine -
467 Ha.), Sy. No. 612(P), 613(P), 615(P), 616(P) & 617(P),
Thamminapatnam Village, Chillakur ‘Mandal, SPSR Nellore District -
Consent for Establishment of the Board under Section 25 of Water (Prevention
and Control of Pollution) Act, 1974 and under Section 21 of Air (Prevention
and Control of Pollution) Act, 1981 — Issued — Reg.
Ref: 1. EC Order No. SEIAA/AP/NLR/MIN/04/2020/1813-215, Dt.08.07.2020
(1,86,800 TPA).
2. CFE order No: N-51 1/APPCB/ZO-VJA/CFE/RED/2020 Dt 21.08.2020
3. CFO order No: N-511/APPCB/ZO-VJA/CFO/W&A/2020 Dt.11.09.2020 for
the period upto 07.07.2021.
4. Extension of EC order No:SEIAA/AP/E.G-84/2013-167.79 &164.70

Dt.26.10.2021 for the period upto 31.03.2022.

5. Industry’s CFE application received at Regional Office, Nellore on
18.11.2021 through APOCMMS.

6. RO, Nellore inspection report dt. 22.11.2021.

7. CFE committee meeting held at ZO, Vijayawada on 25.11.2021.

* * *

In the reference 5% cited M/s. Andhra Pradesh Mineral Development Corporation
Limited (Silica Sand Mine - 4.67 Ha.,} has submitted an application to the Board
seeking Consent for Establishment (CFE) for to carryout open cast manual method
mine to excavate the following product with installed capacities as mentioned below,
with a proposed project cost of Rs. 28.0 Lakhs (Rupees Twenty Eight Lakhs only).

Activity Extent Proposed capacity
Mining of Silica Sand 4.67 Ha. 84,595 TPA

As per the application, the above activity is to be located at Sy. No. 612(P), 613(P),

615(P), 616(P) & 617(P), Thamminapatnam Village, Chillakur Mandal, SPSR
Nellore District.
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. The co-ordinates of the mine are mentioned below -

S.No. Latitude Longitude
14911°44.31°"N | ggo 06’ 04.49"E

14°11' 45.07’N

80° 06’ 07 55"E

14911’ 33.17'N

80°06’ 12.27"E

VL.

VIL.

VIl

14° 11’ 34.52°N
14° 11’ 37.35°N
14° 11’ 39.69°N

80° 06’ 05.73'E
80° 06’ 06.61"E
80° 06’ 04.30"E

Pollution Control Board, Regional Office, Nellore on 22.11.2021 and observed that
the site is surrounded by East : Road leading to Mega food park and agricultural

lands; West : Vacant sandy land followed by canal; North : Vacant sandy land &
South : Vacant sandy land.

The Board, after careful scrutiny of the application, verification report of Regional
Office and recommendations of the CFE Committee during it's meeting held on
25.11.2021 at APPCB, Zonal Office, Vijayawada, hereby issues CONSENT FOR
ESTABLISHMENT (Extension) to your activity Under Section 25 of Water
(Prevention & Control of Pollution) Act 1974 and Section 21 of Air (Prevention &
Control of Pollution) Act, 1981 and the rules made there under. This order is issued
to carry out the activity mentioned at para (1) only.

This Consent order issued is subject to the conditions mentioned in the Annexure.

This order is issued from pollution control point of view only. Zoning and other
regulations are not considered.

This order is valid for a period of 31.03.2022 on par with validity of EC
(Extension) issued by SEIAA on 26.10.2021 or the expiry date of mine lease
period issued by the Government of A.P., whichever is earlier.

Digitally signed by
Nambada Nambada Venkata Bhaskara
Venkata Rao

Date: 2021.11.27 16:31:58
BhaskaraRao  .os30:

JOINT CHIEF ENVIRONMENTAL ENGINEER

Encl : Schedules “A & B”.

To

M/s. Andhra Pradesh Mineral Development Corporation Limited,
(Silica Sand Mine- 4.67 Ha.,)),

D.No. 294/1D,

100 Feet Road of Tadigadapa to Enikepadu,

Kanuru, Vijayawada

Krishna District — 521137.

Email : apmdcitd@gmail.com

Copy to EE, RO, Nellore for information and necessary action.

Page 2 of 5

100



1)

2)

3)

4)

5)

6)

7)

8)

1)

2)

SCHEDULE-A
Progress on implementation of the project shall be reported to the concerned
Regional Office, A.P. Pollution Control Board once in six months.

Separate energy meters shall be provided for Effluent Treatment Plant (ETP) and
Air Pollution Control equipments to record energy consumed.

The industry shall obtain Consents for Operation from APPCB, as required under
sec. 25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C
of P) Act, 1981 and Authorization under Hazardous Waste (Management, Handling
& Transboundary Movement) Rules, 2008 and its Amendments thereof before
commencement of the activity, including trial production.

Notwithstanding anything contained in this conditional letter or consent, the Board
hereby reserves its right and power under Sec.27 (2) of Water (Prevention &
Contro! of Pollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of
Pollution) Act, 1981 to review any or all the conditions imposed herein and to make

such altemation as deemed fit and stipulate any additional conditions by the Board.

The Consent of the Board shall be exhibited in the factory premises at a

conspicuous place for the information of the inspection officers of different
departments.

Compensation is to be paid for any environmental damage caused by it, as fixed by
the Collector and District Magistrate as civil liability.

The Rules and Regulations notified by Ministry of Law and Justice, Government of
India, regarding the Public Liability Insurance At, 1991 shall be followed.

If the industry is aggrieved by this order made by A.P. Pollution Control Board
upder Sec. 25 of Water (Prevention & Control of Pollution) Act’ 1974 and Sec. 21 of
Air (Prevention & Control of Pollution) Act' 1981 he may within 30 days from the

date on receipt of the order prefer an appeal to Appellate Authority located at
Hyderabad.

SCHEDULE - B

A e e e e s

The source of water is borewell and the maximum permitted water consumption
shall not exceed the following quantities.

S.No. Purpose Quantity (KLD)
1. Dust suppression 4.5
2. | Greenbelt 25
3, Domestic 2.0
Total 9.0

The maximum waste water generation (KLD) shall not exceed the following:

S.No Source Quantity (KLD)
1. | Domestic 1.6
Total 1.6
S.No. | Wastewater generation Mode of disposal
1. Domestic : 1.6 KLD Septic tank followed by soak pit
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3)  The proponent shall comply with the following for controlling air pollution.

and Transportation vehicles with Tarpaulin PMz2.5 — 60 pg/m?
sheets and sprinkling PMqc 100 ug/m?
the water at mining = g,

Material Handling Covering the transport | SO, - 80 Hg/m3, NOx — 80 Hg/m3,

area.
%ﬁﬁ—____]——______ﬁé

Metaile 3 —————
Detalls. of_ Fugitive | Dust control measures Standards to be complied
Emissions : (AAQ standards)

4) The Proponent shall provide dust Suppression measures like water spraying

5) The mining activity shall not exceed the following Ambient Air Quality standards
Mmeasured at the periphery of activity — SO, — 80 Hg/m?3, NOx — 80 ug/m?, PMzs —

60 pg/m3, PM — 1 00ug/m3,
Noise levels: Day time (6 AM to 10 PM) - 75 dB(A)
Night time (10 PM to 6 AM) - 70 dB(A).

6) The air pollution control equipment like water sprinklers shall be installed along

with the commissioning of the activity.

7)  The proponent shall establish four AAQ monitoring stations in the core zZone as

well as in the buffer zone and submit the analysis reports to APPCB regularly.

8) The mining activity shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified

by MoE&F, Gol on 16.11.2009.

9)  The proponent shall comply with the industry specific standards with respect to
process emissions stipulated by the MoEF & CcC, Gol, New Delhi from time to

time.

S.No. | Details of process Emission control Emission standards
emissions system

l —t

]

10) The proponent shall ensure compliance of the National Ambient Air quality
standards notified by MoE&F, Gol vide notification GSR 826(E), dt. 16.11.2009 at
the boundary of the premises during construction and regular operational phase of

the project.

Other Conditions:

11) The proponent shall maintain 50 mtrs set back distance from the road and
Buckingham canal in the western direction and shall not be carried out mining

activity in that setback area under any circumstances.

12) The proponent shall scrupulously comply with conditions stipulated by the SEIAA,
in the Environmental Clearance order Dt. 08.07.2020 & Extension of validity of EC

order dt. 26.10.2021.

13) The industry shall comply with all the recommendations of SEAC sub-committee

with regard to silica sand mining operations in the Environmental aspects.

14)  The industry shall maintain a setback distance of 7.5 Mtrs from the mine boundary
as buffer zone, all along the mine area for green belt development and shall

develop green belt in the buffer zone.
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15)

16)

17)

18)

19)
20)

21)

22)

23)

24)

25)
26)

27)

28)

29)

30)

The depth of the silica sand mining shall be restricted to 2.5 Mtrs from the starting
level in the “Minus-Z direction”. In the mining lease area, if the mining depth
already exceeds 2.5 Mtrs, no mining shall be carried out in that area under any
circumstances.

The industry shall provide Mobile water sprinkling tanker to wet the road_s for
controlling of fugitive emissions generates during loading and 'hea\_vy vehlgq!ar
movement and explore for installation of mechanical water sprinkling in the mining
area.

The industry shall provide fencing stones to earmarked boundary of the mine area
and also to mark the set back distance for the Sona canals and R&B roads by
providing fencing stones.

The proponent shall develop greenbelt wherever possible in buffer zone area.
Greenbelt development shall be started along with the construction activity.

The proponent shall carry out the mining as per the approved mining plan.
The fugitive emissions from all sources shall be controlled regularly.

The proponent shall adopt fugitive dust control measures such as water sprinkling
near loading areas, on haul roads etc.

The proponent shall take necessary measures for control of air pollution which
would be generated during excavation and transportation of the mined material as
committed in the EMP / approved mine plan.

The SPM, SOz, NOx, CO levels in the mining area shall conform to CPCB
standards for ambient air.

Noise levels shall be controlled to acceptable limits (CPCB standards) during
excavation in the mining area.

The proponent shall take necessary measures to ensure that no adverse impacts
are caused due to mining operations on the human habitation existing nearby.

The proponent shall develop greenbelt with tall growing trees all along the boundary
The proponent shall not operate the mine without obtaining CFO of the Board.

The proponent shall comply with all the directions issued by the Board from time to
time.

Concealing the factual data or submission of false information / fabricated data
and failure to comply with any of the conditions mentioned in this order may result
in withdrawal of this order and attract action under the provisions of relevant
pollution control Acts.

The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment
protection.

This Order is issued without prejudice to the rights and contentions of this Board in
any court of law.

Nambada Digitally signed by Nambada

Venkata Bhaskara Rao
Venkata Date: 2021.11.27 16:32:22

Bhaskara Rao +05°30°
JOINT CHIEF ENVIRONMENTAL ENGINEER
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s ANDHRA PRADESH POLLUTION CONTROL BOARD
“ogRth - - ; [ i -

e ZONAL OFFICE :: VIJAYAWADA
VW..,-..,-._, Plot No.41, Opp: SBI, Sri Kanakadurga Officers’ Colony, Gurunanak Road, Vijayawada.
\%” i Phone: 0866-2546218

Email: zov]a-jcee@appcb.gov.in
Website : www.pcb.ap.gov.in

CONSENT ORDER

- e ——————

Consent Order No: N-511IAPPCBIZO-VJAICFO!W&N2021 D#:10.12.2021

CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21/22 of Air (Prevention & Control of
Pollution) Act 1981 and amendments thereof and the rules and orders made there under
(hereinafter referred to as 'the Acts’, ‘the Rules’) to:

M/s. Andhra Pradesh Mineral Development Corporation Limited,
(Silica Sand Mine — 4.67 Ha)

Sy. Nos. 612(P), 613(P), 615(P), 616(P) & 617(P),
Thamminapatnam Village,

Chillakur Mandal,

SPSR Nellore District.

(Hereinafter referred to as 'the Applicant’) authorizing to operate the industrial plant to
discharge the effluents from the outlets and the quantity of emissions per hour from the
chimneys as detailed below:

(i) Outlets for discharge of effluents:

Outlet Description

Outlet Max Daily Discharge Point of Disposal

No. (KLD)
L 1 | Domestic | 1.6 Septic tank followed by soak pit.
ii) Emissions from Chimneys:

Chimney No. | Description of Chimney [ Quantity of emissions at peak flow%
This Consent Order is valid for manufacture the following products along with quantities only:

S.No. Name of the Activity Extent Capacity

11 Mining of Silica Sand 4,67 Ha. 84,595 TPA

This Consent order shall be valid for a period ending with 31.03.2022 on par with
validity of EC (Extension) issued by SEIAA on 26.10.2021 or the expiry date of mine
lease period issued by the Government of A.P., whichever is earlier.

N ambada Digitally signed by
Nambada Venkata Bhaskara
Venkata Rao

Date: 2021.12.10 16:31:15
Bhaskara Rao  sos30 ’

JOINT CHIEF ENVIRONMENTAL ENGINEER
To
M/s. Andhra Pradesh Mineral Development Corporation Limited,
(Silica Sand Mine — 4.67 Ha),
Sy. Nos. 612(P), 613(P), 615(P), 616(P) & 617(P),
Thamminapatnam Village,
Chillakur Mandal, SPSR Nellore District.
E-mail: apmdcitd@gmail.com

Copy to the Environmental Engineer, Regional Office, Nellore for information and with a direction to ensure
the compliance of the time bound conditions and send a detailed report so as to place the unit before
External Advisory Committee (EAC) for review and to take necessary action, as per the instructions of the
Board Office issued on 21.06.2016 in case of non-compliance.
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SCHEDULE - A
="TUULE-A

in any activity of the Mining Unit, which may result in, increased
violation of standards stipulated in this order shall be informed to this Board, under

intimation to the Collector and District Magistrate and take immediate action to bring down
the discharge / emission below the limits,

2. The mine operator should carryout analysis of ajr emissions for the Parameters mentioneqd
in this order on quarterly basis and submit to the Board.

3. All the rules & regulations notifieq by Ministry of [aw and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable,

4. The mine Operator shal display online data outside the main gate on quantity and nature
of hazardous chemicals being used in the plant, water & air emissions and solig waste
generated within the mine Premises, as per Hon'ble Supreme Court order.

9. The mine operator shall submit the self certification on compliance of all the conditions
stipulated in the CFO & HWA order.,

10. Any person aggrieved by an order made by the State Board under Section_2§, Se.ction 26,
Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty days

from the date on which the order is communicated to him, prefer an appeal as per Andhra
Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority.

SCHEDULE - B

1) The mine Operator shall take steps to reduce. water consumption to the extent possible
and consumption shall NOT exceed the quantities mentioned below

| 1. |Dustsuppression 45
2 [Greembet
| 3 |Domestc

Separate meters with necessary pipe-line shall be maintained for assessing the quantity of
water used for each of the purposes mentioned above.
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2) The emissions shall not contain constituents in excess of the prescribed limits
mentioned below:

[ Chimney No. | Parameter | Emission Standards (mg/Nm?
r L—ﬂ

3) The proponent shall provide dust suppression measures li.ke water spraying
arrangements on haul roads, loading & unloading areas and material handing areas.

4) The mine operator shall comply with ambient air quality standards of $02 — 80 pg/m?;
NOy — 80 pg/m?; PMzs - 60 pg/m?; PMio - 100 pg/m?, measured at mine premises at
the periphery of the mine area.

Standards for other parameters as mentioned in the National Ambient Air Quality
Standards CPCB Notification No.B-29016/20/90/PCl-, dated 18.11.2009.

Noise Levels: Day time : (6 AMto 10 PM)-75 dB(A)
Night time: (10 PM to 6 AM) - 70 dB(A)

4) Fugitive dust emissions'from all the sources should be controlled regularly. The mining
unit shall provide water spraying arrangement on haul roads, loading and unloading and
at transfer points for dust suppressions.

5) The mine opérator shall comply with the specific standards with respect to process
emissions stipulated by the MoEF & CC, Gol, New Delhi from time to time.

S.No. Details of process Emission control Emission standards
emissions system
( Erd
6) The mine operator shall ensure compliance of the National Ambient Air quality

standards notified by MoE&F, Gol vide notification GSR 826(E), dt. 16.11.2009 at the

boundary of the premises during construction and regular operational phase of the
project.

7) The mine operator shall not cause any air pollution problems to surroundings and shall
take the following air pollution control measures :

a) The mine operator shall develop greenbelt wherever possible in buffer zone area.
Greenbelt development shall be started along with the construction activity.

b) In case the green belt is not possible in the surroundings compensatory green belt
can be developed.

SOLID WASTE:

8) The mine operator shall dispose solid waste (NON HAZARDOUS) as follows :

Solid Waste
generation

] S.No Quantity

Hazardous / as defined Mode of
under HWM Rules, 2016 | Disposal

]

9)  The mine operator shall not increase the lease area against the grant of mine lease.

10) The mine operator shall not enhance the production capacity beyond the permitted
quantities as per mining lease and as per the approved mine plan.

11) The mine operator shall take all the environment pollution prevention measures and
shall operate as per the mining plan only.
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13) The mine operator shall maintain the following records and the

a) Hazardous and
Rules, 2018,

b) Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989.

C) Batteries (Management & Handling) Rules, 2001 ang Amendments thereof.
d) E-waste (Management) Rules, 2016.

) Plastic Waste Management Rules, 2018,

f)  Construction and demolition waste Management Rules, 2018,
g) Fly Ash Notification, 2016,

h) Solid Waste Management Rules, 2016.

Other Wastes (Management and Transboundary Movement)

: ! : Same shall be made
available to the Inspecting officers of the Boarad:

- Daily production details

. Quantity of Effluents generated, treated, recycled/reused.

. Log Books for pollution control systems.

- Characteristics of effluents, Ambient Air Quality and emissions.

- Hazardous/non hazardous solid waste generated and disposed.
Inspection book,

9. Manifest copies of hazardous waste,

oo

o oo

GENERAL CONDITIONS :

15)

16)

17)

18)

19)

20)

21)

22)

23)
24)

25)

dt. 26.10.2021.

The mine occupier shall comply with conditions stipulated in the CFE order issued
by the Board on 27.11.2021.

aspects,

The mine occupier maintain a setback distance of 7.5 Mtrs from the mine boundary as
buffer zone, al| along the mine area for green belt development and shall develop green
belt in the buffer zone.

The depth of the silica sand mining shall be restricted to 2.5 Mtrs from the starting level in
the "Minus-Z direction”. In the mining lease area, if the mining depth already exceeds 2.5
Mtrs, no mining shall be carried outin that area under any circumstances.

and also to mark the setback distance for the canal by providing fencing stones.
The mine operator shall provide & continuously operate Mobile water sprinkling tanker to
wet the roads for controlling of fugitive emissions generates during loading and heavy

vehicular movement and explore for installation of mechanical water sprinkling in the
mining area.

The mine occupier shall develop greenbelt wherever Possible in buffer zone area.
Greenbelt development shall be started along with the construction activity.

The mine occupier shall carry out the mining as per the approved mining plan.

The fugitive emissions from all sources shall be controlled regularly.

The mine occupier shall adopt fugitive dust control measures such as water sprinkling
near loading areas, on haul roads etc.

The mine occupier shall take necessary measures for control of air pollution which would
be generated during excavation and transportation of the mined material as committed in
the EMP / approved mine plan.
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28)

27)

28)
29)

30)

31)

32)

33)

34)

The SPM, SOz, NOx, CO levels in the mining area shall conform to CPCB standards for
ambient air. Noise levels shall be controlled to acceptable limits (CPCB standards) during
excavation in the mining area.

The mine occupier shall take necessary measures to ensure that no adverse impacts are
caused due to mining operations on the human habitation existing nearby.

The mine occupier shall develop greenbelt with tall growing trees all along the boundary.

The mine operator shall not increase the capacity beyond the permitted capacity
mentioned in this order, without obtaining CFE / CFO of the Board.

The mine occupier shall comply with all the directions issued by the Board from time to
time.

Concealing the factual data or submission of false information / fabricated data and failure
to comply with any of the conditions mentioned in this order may result in withdrawal of
this order and attract action under the provisions of relevant pollution control Acts.

The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

The Order is issued without prejudice to the rights and contentions of this Board in any
court of law.

The mine operator shall submit a compliance report on CFO conditions for every 6
months as on 018t January and 015t July of every year at Regional Office and Zonal Office.

Digitally signed by
Nambada Nambada Venkata
Venkata Bhaskara Rao

Date; 2021.12.10
Bhaskara Rao 1e:31:35 +0530

JOINT CHIEF ENVIRONMENTAL ENGINEER
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